Monday,
27th March, 1911

ABSTRACT OF THE PROCEEDINGS

OF TUE

@omil of fhe Goveynoy Geneyal of Jndia,

LAWS AND REGULATIONS

Vol. XLIX

April 1910 - March 1911



ABSTRACT OF PROCEEDING

OF .

THE COUNCIL OF THE GOVERNOR GENERAL OF INDiA

ASSEMBLED FOR THE PURPOSE OF MAKING

LAWS AND REGULATIONS,

April1gio - March 1911

VOLUME XLIX

K -r. ‘7
(TG ; gt
L AN

Published pp MAunthoritp of the Sobernor General.
]

CALCUTTA :
OFFICE OF THE SUPERINTENDENT OF GOVERNMENT PRINTING, INDIA.
1911



GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROOEEDINGS OF THE COUNCIL OF THE GOVERNOR GENBRAL OF INDIA,
ASSEMBLED FOR THE PURPOSBE OF MAKING LAWS AND REGULATIONS
UNDER THRE PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 TO
1000 (24 & 88 VICT, c. 67,58 & 56 VICT.,c. 14, ANDS® BDW, VII, o. 4).

The Council met at Government House, Calcutta, on Monday, the 27th March
‘1911,

PRESENT :

His Excellency BaroNn HArRDINGE oF PENSHURST, T.C., G.C.B,, 6.C.M.G., G.0.V.0,,
@.M8.I, ¢.M LB, Viceroy and Governor General of India, presiding,

and 60 Members, of whom 53 were Additional Members.

QUESTIONS AND ANSWELHS.

The Hon’ble Raja of Dighapatia asked :—

“1. Has the attention of the Government been drawn to the following
observations made by Mr. Valentine Chirol in his book on * Indian Unrest’’:

“ Before the Commisgion (Indian Public Service) sat, Indiana and Europeans used to
work sgide by side in the ﬂlll]Ql‘iOl‘ graded eervice of the Education Depnrtment, and until
quite recently they bad drawn the same pay. The Commission abolished this equality and
cowradeship, an gut the Europeans and the Indiuns into separato pens. The European pon
was named the Indian Educational Service, and the Native pen was named the Provincianl
Educational Service, Into the Provincial Service wera pat Indians holding lowar posts than
any held by Europeans, and with o prospect of ever rising to the maximum salaries hithrto
within their reach. To pretend that cquality was mnintained under the new scheme is idle,
and the grievance thus created has cansed u bitterness which is not allayed by the fact that
the Commission created analozous grievances in other branches of the Public Service.”

“2. Are the statements of facts contained in the ahove oxtract correct ?
If so, will the Government stato the steps takon, or which it intends to take,
to remove the grievances montioned ahove P Will tho Government also state in
what other branches of the Public Servico the Indinn and the Provincial system
of Bervice nas been introduced ?

" “8. Will the Government o pleased to state the number of appointments
made in the Indian Educational Service sine 1900 and stats tho proportion of
Indians and Buropeans Lolding those appointinonts Province by Province ?

“4. Has any memhor of tho Provincial Educational Service in any pro-
vince in India been promoted to the Indian Lducational Sorvice sinco 1909

If so, how many, when and whero ?
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nanda Sinha ; the Commander-in-Chief.)

“p. If not, will the Govornment kindly_state tho rveasons why no such
romotions have been made and if thore are any circulars or rules, cither
rovincial or Imperinl, which stand in the way of such promotions ?

“@0. Is the Government aware that thore are some meifibors in “the
Provincial Edncational Sorvices of India to-dny whose researches and works in
their special lincs have becn rocognised and warimly approciated by soveral
Europoan savants, Acadomios, Learned Societics and Boientific Institutions ?

“7. If so, will the Government stato if their claims have boen considored by
the Becretary of Stato for Indin or pressed hy the Government of -India when
filling up vacancies or new posts in the Indian Educational Sorvica ? "

The Hon’ble Mr. Butler replied: -

* The attention of the Governmont has been drawn to the ohservations of
Mr. Valentine Chirol. As I stated the other day, tho position and prospects of
the Provincial Educational Scrvico aro now undor tho consideration of the
Governmont of India. Provincial Services oxist in soveral dopartments. The
wholo matlor was discussed thoroughly in connection with tho resolution moved
by the Hon'ble Mr. Subba Rao.

“ A statement has alrendy boon laid on- the tablo giving the information
asked for in paragraph 3 of tho question.

“ Only two appointments have been mado from the Provincial Educational
Bervice to tho Indian Educational Service. 'They were made in the years 1902
and 1903 in the Punjab and United Provinces, respectively.

* Tho reason against such appointments is the policy laid down by the
Public 8ervice Commission and accepted by His Majesty’s Government. The
Governmont are awaro that there are distinguished members of the Provincial
Educational Service. As already stated, the position and prospects of that
service are now undor consideration. The Government of India can give no
information as to the co ndence which has passed between them and the
Becretary of State in regard to the general question or to particular recom-
mendations.

The Hon’ble Mr, Sachchidananda Sinha asked :—

;’;‘sa) Will the Government be pleased to state the procedure which is
ado in the case of expulsions under sections 210 and 211 of the Canton-~
nin)ant t?Jode and the methods by means of which such expulsions are brought
about

“ (b) Are the Government awanre that tho system of expulsion operates
harshly on the civil population of- tho cantonments? If so, do the Govern-
ment propose to modify it P’ -

His Excellency the Commander-in-Chief replied : —

*(a) The procedure is laid down in soctions 210 and 211 of the Cantonment’
Code, 1899, and this is followed in such cases.

“(5) Government are not aware that the system operates harshly. The
persons expelled are either criminals or disorderly persons whose removal does
not operate harshly on. respectable members of the civil population. It is
considered that sufficiént vision for meeting any possible hardship lies in
the right of appeal to the District Magistrate as regards cases under section 210
of the Oodo, and to tho General Officer Commandiog the Division in respect
of cases undor section 211. The Government of India do not propose to mako

. any modification in the existing procedure.”

The Hon’ble Mr. Sachchidananda Sinha asked :—

“(a) Isit not & fact that the civil Indian populations of the cantonments
constitute by far the largest body of tax-payers within the muniéipal areas -
of the cantoninents ? -

(&) Do they at present possess the right of olocting their representatives on
the Cantonment G_bmmitteosg

“ (o) If not, do the Government propose to confer such rights on them ? "
His Excellency the Commander-in-Chief replied :—

(o) Yes. i d
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() No, but under rule 4 of the Cantonment Cede, 1899, tho Genornl O fiicer
Commanding a Division may, by owler, appoint any residents of a cantonment,
whether officials or non-oflicials, to he additional members of the Cantonment
Committee for specified periods.  This is dono in many cantonments.

“ (e) The questioxw of vlecting non-oflicinls is undor the consideration of tho

Government of Indin.”

The Hon’ble Mr. Dadabhoy asked :

“(a) With reference 1o {he Government reply of 20th March 1910, to
my ;luestion regarding 1r0£osnls for tho amendinont of the Indian law relating
to life assuranco, will the Governmont bo pleasod to stato if any decision has
boen como to P

“(0) Is the Government now ina position to lny on tho table tho corre-
spondence on tho subject with tho Sccretary of Stato ¢

The Hon'ble Mr. Clark replied :—
“The Governmont of India have decided to undertako logislation and have
re a Bill for tho botter control of Lifo Assuranco Companies operating
m India. The draft Bill has heen submitted for the approval of the Soecretary
of State and his orders aro awaitod.
“In the ciroumstances the Government of Indin are not in a position to
Iny on the table tho correspondence with tho Socrotary of State.”

The Hon’ble Raja of Partabgarh asked : —

“(a) Is the Government aware that there is astrong feeling in Qudh
that an Indian should be appointed as a Judicial Connnissioner of Qudh ?

“ (d) Will the Govornment Lo pleased tostato if it ccmlcmglatoa :g:ointing
an Indian to the vacancy caused in tho Bonch of the Judicinl Commissioner b
the translation of B. M. DesChamicer, Esq., to the Bench of the Allahabad Hig

Court "

The Hon’ble Mr. Jenkins replied :—
“(a) The Government of India are aware that there is n strong foeling
in Oudh that an Indian should ho appointed as n Judicinl Commissioner in

Oudh.
“(5) The appointments of Judicial Commissioner and of Additional

Judicial Commissioners, Oudli, are made by the Local Government with the
revious sanction of the Governor Genernl in Council. 'I'h¢ Govermment of
dia bave received the Local Government's proposals for filling the vacancy
in the Oudh Court which will be caused by the appointment’ of Mr. Ohamier
to be a Puisne Judge of tho 1ligh Court at Allababad, and these are undor their

consideration,”
The Hon’ble Sir Sassoon David asked :—

“Inview of tho disparity shown by tho percentages allowed in differont
Provinces, as also in tho mcthod of cstimating tho capital cost, for assessmont
for income-tax erpows for depreciation of machinery and buildings, in tho
statement placed on tho table on the 20th.instant, will Government bo ploased
to say whother t,hoy proposc to isxtt orlers for the .'I.tl()llf.—illll. of a uniform ﬁyﬁtum
in order to placo factorios in all L'rovincos on an cyqual footing # "

-The Hon’ble Sir Guy Fleetwood Wilson replied : -

“ The matter will receive considerntion.

The Hon’ble Raja of Partabgarh asked :—

“ Will the Govornment of India bo pleased fo stule whether the amount of
£940,000 (141 lakhs) provided in next ycar’s Budgel for the Royal visit includes
the cost of the Provineial camps at Delhi ¢
The Hon'ble Sir Guy Fleetwood Wilson replied :—

“No, The estimale of Provincial expenditure is separate. ”

A2
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The Hon’ble Pandit Madan Mohan Malaviya asked :—

“Will the Government bo pleased to lay on the table information con-
corning the feo ratos, or, in the absence of such rates, the' gencral avorage
of fees levied in arts and law colleges and in general schobls, whether
Governmont, municipal, board, or aided, in tho several Provinces of Britist
India in the year.1010; and the same as levied in the year 1904 ?

“Will the Government be pleased to say if it has boon decided or is con-
templated to raise the existing scale of fees in any of tho Provinces ?”

The Hon’ble Mr. Butler replied :—

“ Btatements showing ihe average fce por month per pupil collocted in
various classes of boys’ institutions in tho several Provinces are laid on the
{able.* The Government of lndia are collecting information as to the rates of
fees actually in force. They are not awnare whether it is proposed to raise tho
.. fee rates in any Proviuce, but the United Provinces Government has recently

u*:pointed a Committee to examine the question of the adequacy or otherwise
of the present fees in secondary schools.”

BUDGET.

The ITon'ble Mr. MazuAxvL HaQue : * My Lord, the details of the Budget
have been so thoroughly discussed that not much remains to bo said to-day.
However, I should like to make a fow observations on some points which are of
extreme interest to the country. But heforo I proceed to do so I desire to offer
my hearty congratulations to iny Hon’ble friend the Financo Mcmber for the
very able and satisfactory Budget that e has placed before the Council. He
has been exceedingly lucky in having a large windfall from Opium receipts,
and most of the other hends of revenue have shown considerable improvemeonts.
The very elements have been in league witih him in preparing a Budget which
may truly be called a prosperity Budget. But tho genius of a Finance Member
does not disclose itself so much in the realisation of revenue as in the apportion-
ment of expenditure. The two most gratifying features of tho present Budget
are an anxiety for economy in several departments of State and a willingness
to spend more on objects of general utility. No doubt much has not been
effected in the current year, but a boginning has been made in the right'
direction, and that is a very great thing. I find that the preachings of my
Hon'ble friend have not fallen on deaf ears, and that two such departments
as the Army and the Railways, whoso proclivitics for heavy oxpenditure are well
known, have at last fallen to his constant atlacks and are trying to practise
much-needed lessons in economy. These are wolcome signs of a happy future,
and my Hon'ble friend is entitled to the thanks of the whole country.

“ My Lord, another obvious criticism which strikes one regarding the
annual discussions on the Financial Statcments and the Budgets is that they
are of a Elurely acodemical character aund that inspite of strong and earnest
representations of the non-official Members no modification or alteration is
possible either in principle or important details. Cut and dry proposals are
placed before us in this Council and have to be accepted as such and in their
entirety. Our representations may bo of some help and guidance to the Finance
Department in the preparation of the Budgot for the coming year; but by
that time new circumstances have arisen, new forces have comeo into play,
money is wanted for some unforescen project, and {he one-year old criticisms
lose their forces entirely. There is a (l.;ootl deal of {ruth in these views. Of
course, the proposals of the Government by thoir very nature haveto be kept
secret to the very last moment’; but if by any wmrrangement the hon-official
opinion could be ascertained and as far ns possible given effect to, fuch of the
time of this Coungil which is now wasted in fruitless nnd desultory discussiong
would be saved and an altogether happy impression regarding the accessibility
of the officials to})o ular opinion will be produced in the country. ¢

“ My Lord, ] a}iquld,hlll e to say a few words aboul two items of cxpen-
diture in tho Budget. My Hon’ble friend Sir Guy Fleetwood Wilson, in Lis

oo ® Pide Appendix A.
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speech when introducing the Financial Statement, expressed a hope that the
rovision of £940,000 for the Durbar expenses of Mis Majesty tho King-

mperor will not he considered by the Couneil av higher than the peoplo of
India wounld wish to provide for the hecoming celebrution of a great historio
event. My Lovd, permit me fo .x5:xe my Hon'ble fviond and through him the
whole British nation that we do not consider the sum {0 ho hizh at all.  No,
most emphatically no. Tndeed, we would have cheerfully horne the expen-
diture of a much laxger amount, even of the whole surplus of {be present year if
necessary, for a grand and holitting reception of our heloved King-Emporor.
This is the first. time in tho history of British conneclion with India that a
ruling Sovercign is coming to this conntry, and il stirs our hearts {o the vory
depth when wo think that we, the Indian subjects of Iis Gracious Majosty, aro
'so dear to him that he has tacn the frouble of coming nll theso thousands of
miles simply with the object of giving us an opportunity of secing him. My
Lord, we are an Oriental and thercfore aun imaginative people. Other
nations of the world ean hawdly realise our feelings and sontiments of
loyalty and love to our Sovorcign Tord. When the clectrio wires
flashed the news:- that Hix Majesly lhad expressed his desive to hold
a Durbar at Dolhi, there wus universal joy in the country at the prospoct of
seeing our King-Empoevor in our midst.  The colebration of such au important
event should be on sucha seale of grandewr and magnitudo that it may eapti-
vate the hearts and appenl to tho imaginations of Hisifﬂjcsty‘s Indian subjects.
My Lord, as a Musalman Member of this Council T consider it my duty to offer
the humble and loyal thaunks of my community to Ilis Majesty for the kind
consideration which His Majesty has shown towands the religious fevlings of the
followers of Islam in India. At great inconvenience to himsolf, Ilis Majesty
changed the dates of the Durhar so that thoy may not clash with the M ohurrum
celebrations. 8uch kindness gous far to strengthen and enhanco the fecling of
loyalty which is inhorent in the Tudiun poople. Ay Loid. I ulso cxpoct great
political results from the coming Royal visit. It will hind the pooplo” of TIndia
more firmly than over to the British throne and teach the ruling class to troat
the people with sympathy and kindness.

“ My Lord, the other item ot exponditure upon which T should Jike to touch
briefly is the gonerous grant of my ]gon'hlo friond for the initinl or ocapital
exponditure on schemos of Fducational and Banitary progress.  This he has been
able to do because of the windfall in the Opium receipts.  The grants aro non-
recurring, I wish that ho had reen his way to hegin with receurring grants, how-
ever small in amount, which would have been spent upon a dofinite policy of
cxtension in Education and Sanitation. My own Province has reccived the haud-
some amount of £230,000 for thosc uscful and much-nceded reforms. As the
money has been chiefly contributoed by my own Provinee of Behar, which is the
great centro of poppy cultivation in Indin, I oxpress the hope that His Honour
the Lieutenant-Governor of Bengal will keep the claims of Bohar before his

es and give us our fair and dne sharo. Talso hope thut the major portion of
the Educational graut will ho spent on eapital expenditure on extension of pri-
mary education and not on bricks and mortar. I am afraid that thero
is a tendency in theso days to spend more moncy in constructing costly
school-houses than on actual educational work. What is required is to
go back to the oll indigenous system of Vernacular cducution when
every village and hanlet had a few makiabs and patshalas of ils own {o boast.

“ My Lord, I have done.  Your Lxcellency has commonceid the adiministrn-
tion of the country with every desive fo put your trust in the people and
sympathise with their natural and legitimato aspirations ; the Members of your

xcellency’s Executive Council, among whom there is nn cxeeptionally able
and patriotic Indian, have shown a laudable anxicty to meet us half way in
accepting our several representations ; while wo nou-official Members and the
public outside are ready 1o respond to Your Excelleucy’s call to co-operaute with
tho Government. These, my Lord, are happy signs whichi augur well for tho
future of Indin, and I am optimistic enough to fully helieve in thewm.”

The Hon’ble Mn. SacHcurnpavaxny SiNnns: “My Lord, it is a matlor for
sincere gratification that the first Budget preseuted to this Couneil during Your

-
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Excellency’s administration should have been a ‘prosperity Budget’ in the
best sense of the term, and- I offer my res othul congratulations to the
Hon’ble the Financo Member on the good luck that has befallen him. I must
also gratefully acknowledge the disposition ho has made of the surplfs for the
current ycar, and I assurc him that the large allotments given by him to the
various Provinces for furthering the cause of Education and Sanitation—two
of ‘1;1]1_1: most crying needs of the country—have been much appreciated by the
public.

“ Coming to the alteration in tho tax on tobacco, I cannot ]m]£ oxpressing
my regret that, when tho occasion presented itsolf for any reduction, the
Hon'ble the .Finance Member did not sco bhis way to reduce the tax on
K;troleum, which was so strongly opposed last year by most of the non-official

embers of this Oouncil, a8 one which hits hard the poorost classes in the
country.
~ ‘“The Hon'ble the Finance Member tells me I am out of order in alluding
to a duty which has beon settled.”

His Excellency Tae PresipEnT: “I am afrnid you are outof order in
alluding to a duty which has alrcady been sottled by a vote of this Council.”

The Hon'ble MR. SACHCHIDANANDA SiNmA: “ I was not discussing what
has been already done, but simply indicating the policy of the Government of
India in regard to fiscal matters.” :

His Excellency Tae Presipesr: “I would rather you omitted any
further reference to that. You bave had plenty of opportunitics of discussing
the polic{ of the Government of India in regard to the question of the tobacco-
duties. It is a matter which has now already been settled. Therofuro, I should
Je much obliged if you would omit any further reference to that subject.”

The Hon’ble Mr. BacHCHIDANaNDA SIixna: “ Certainly, my [ord.
This time last year, ramours were so persistont that a couatervailing duty
would be levied on indigenous tobacco, under pressure from the Home
Government, acting under the influence of British manufacturers, that I
thought it my duty in the course of the Budget debate to enter my protest
aganinst the suggestion. I am glad that our apprchensions on this point have
not come true ; but the reduction in the duty on tobacco—which no omne
wanted —in placo of or. petroloum, which was badly needed, is significant.

The Hon'ble 8ir Guy Freerwoon WiLsoN: “May I presume to rise to
a point of order ? I submit that, as the rates both for petroleum and for
tobacco are laid down by Statute and a vote has been taken on that Statute
this year, I think the Hon'ble Member does not (Jui.t_c realise that he is out of
order in discussing them at the present moment.’

His Excellency Toe PrESIDENT: “I havo to cmphasiso the cxactness of
what the Hun’ble the I'inance Member las just said, and I wodld ask the
Hon’ble Member to omit any further rofercnce to these two duties.”

The Hon’ble MR. SACHCHIDANANDA SiNns: My Lord, one of tho most
notable reforms connected with the preseat Budget is the inauguration of the
system of pormanent financial settlement with the cight major Provinces.
Last year, in tho course of the Budget debate, I pointed out that tho percentage
of revenue appropriated by the Imperial Goveriiment ranged from 30 per cent.
in the Central Provinces to 45 per cent. in Madvas ; and I suggested tho adjust-
ment on more uniform lines and also such as will enable the Provinces to
retain ot least two-thirds of the revenuc raised in them. Tho system now
inaugurated, though it does not conform to the standard of two-thirds and ono-
third, is certainly a great improvement on the old settlements, and to that
oxtent it will be conducive to the interests of the people. But I regret to notice
that in the arrangements made the United Provinces have not fared as’well as
the other Provinces and as they might have beon expected to, considering their
large contributions in the past to the Imperial exchequer. 'Though the Ion’hlo
tho Fiuance Member did not sce his way to nccept the Hon'ble Mr, Malaviya'ss
resolution about the Unitéd Provinces heing allotted—Ilike the other Provinces—,
half and not threp-cighths of their land-revenue, Iam glad to find that Sir
John Hewett has spoKeniout his mind frecly and frankly on the subject.

. Pregiding at the last mmeeting of the Provincial Council, ho said that he had
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¢ great sympathy with the resolution’ noved in this Counail, and that tho
financinl avrangemenis made ‘do not appear to he such as will satisfv the
logitimato claims’ of the United Provinees. 1Te announced that ho proi)osod
‘ to make o full hut dispassionate representation fo the Government of India.'
Regard being had to the very high opinion which Your Exccllency’s Govern-
ment rightly entertain of the work and worth of Sir John ITowett—and which,
in faot, was the main ground wrgod by the Ion'ble the IImmie Member for
refusing to nccopt my propoxal for an Executive Council for that Provineo, I
hope Sir John's representation will receive the careful attention of the
Government of India.

“My Lord, Your Excellency is no doubt aware of tho keen intevest
which is now being taken by all interested by the welfaro of India in £ urthering
the cause of Education—especially Primary Education—in the country. The
rublic have therefore welcomed the creation of a soparato Department for
}:}duontion and allied subjects, and they have heen all tho more gratified to find
the new portfolio entrusted to xo capable and sympathetic an administrator as
my Hon'ble friend Mr. Butler, whose gencrous enthusinsm for the spread of
educntion has left a decp impress on the educational progress of the United
Provineces. It is to us n matter of genunine satisfaction that the Govornment
have been paying of late much greater attention to the educational neods and
requirements of the country than they did before ; nevertheless tho fact remains
that educationally Indin is yct perhaps the most backward country of those that
have any pretcnsions 1o a civilized system of administration. The data support-
ing this view have been placed bhefore thiz Council very recently by the
Hon’ble Mr. Gokhale. .\ comparison Dbotween the expenditure incurred
during the last twelve years on the Army, Police and Education respectively
brings into strong relicf the comparative indifferonce shown {o the ‘causo of
educational progress.

Ix Cnones.
Yoar.
Army, Pollen, Tutal. Education.
1%p8-1809 . . . . 2401 B 2787 77
1809-1000 . . . . 223k 352 20'10 79
1900-1801 . . . . 2202 BRI 20:53 T8
1901-1902 ' ' 2304 300 2760 ‘83
1002-1003 . . . . 243-02 U+ 30:00 90
1008-1004 . f . . 2080 411 300 1:00
1004-1900 . . . . 30°2¢ 420 S3+40 111
1005-1906 . . . . 2590 40l 3341 1256
1900-1007 . . . . 20°43 521 3400 1-13
1907-1908 ' . . . 2707 02 34-50 143
1908-1909 . . . . 80-97 [IR1]) 3713 2¢19
1909-1910 . . . . 30-37 0-20 3057 2:23

“It appears that during the twelve years from 1808-1899 to 1909-1010—
the last year up to which complete figures are availahle—the exponditure
on the Army went up by over 0& croves and that on the Police by ncarly
2% crorcs or 9 crores on fmi'h. Now, the growth of expondilnre on Education
during the same period—after deducting the incomo from fees--scems {o have
rison only by a little less than 1} eroves! A great part of this relatively sinall
increase has taken place during tha lust six years.  From 190:3-1004 to 1907-1008
it was o period of unbroken surpluses, and the claims of BEducation thereforo
. recoived some attention at the hands of the Central Govermaent and hut for
which Education would have heen starved as hefore, and left to be taken care of
by the Local Governments, whose unaided resources, as has so often been urged,
aré totally inadequate to mect the educational rvquirements of the torritories
under their control. I thankfully acknowledge the recognition which Eduention
has now been receiving at the hands of the Governmentof India.  But what
I urge is that in futurc the pace of cducational progress should be quicker.
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Even if the very high expenditure on Polico—in 1009-1910 ncarly three times
of that on Education—Dhe said to ho justified. in view of the improvements being
introducod in that servico and the rise of political crime in some parts of the
country, there is no doubt that theve is little justification now for n _steady rise
in our Military expenditure, such as has been the case during the last twelve

cars. If it bo impossible to reduce the number of British troops stationed in
‘I,ndia, it should not be impossible for Your Exccllency’s Government to secure
an equitablo apportionment of the charges incurred on them between the
Home Government and the Indian Government, A good deal of evidence of
experts like General Brackenbury was given before the. Welby Commission in
support of this view, which is in entive ngrcement with Indian opinion. It was
no Indian politician but the Government of India who expressed the opinion
that—

 The Imperial Government keeps in Indin and quariers upon the revenues of thut country
ne large a portion of its army ns it thinks can possibly be required to maintain its dominion
there ; that it habitually treats that army as o reserve force available for Imperial purposes,
that it has uniformly detached European regiments from the garrison of India to tako part in
Imperial wars whenever it has been found necessary or convenient to do so; and, more than
this, that it has drawn not Jess freely upon the Nutive nrmy of India, towards the maintenance
of which it contributes nothing, to aid in contests ontside of India with which the Indian
Government has had little or no concern. _ .

“ Here is a strong casc made out by tie Government of India for a just
apportionment of the charges on tho British troops stationed in this country
betweon the Home and the Indian Governments. However that may be,
it is timo that expenditure o the Army were cut down so far as possible—and
wo arc grateful to His BExcclloncy the Commander-in-Chief for his resolve to
overlmu[-{ and examine the whole Army exponditure, with a view to greater
oconomy—and that the amount so liborated were devoted to Fducation. As
things stand at present, it is in my humble opinion a scrious blot on our system
that the Army and the Police xﬁou‘ld recoive s0 muoh more attention than
Education as to havo shsorbed between thom during tho last twolve years no less

than 25 times the money spent on the latter—3879 crores ns against 16 crores. The
first decade of tho contury has been with us, under the impetus gl'ven by Lord
Curzon's Government, an era of improvements in the Armf -and Police. We
hope that the second decade, under the impetus imparted by Your Lordship’s
Government, will be an era of educational progress.

““ Your Lordship has assumed the reins of Government nt a time when the:
conditions of the country are favourable for the inanguration of large mensures
of educational and economic reforms, and I may venture to express the hope
that it will fall to the lot of Your Excellency’s Government to so administer
this country as will hbe conducive to its prosperity by the expansion of its
industrics and trade, the spread of Education amongst its people and the
improvement in their sanitary surroundings. Fiscal Autonomy, Edueation and
Sanitation are thus the three greatest nceds of the country, and I hope Your
Exoellency’s Government will do all that is possible to furthor their cause.”

The Hon'ble Mre., Dapasmox: “ My Lord, a prospority Budget does
not call for much comment. To uws the fact that it synchronises with Your
Excellency’s assumption of office is o happy augury for the future. Tho
occasion is one for congratulations to tho I'inance Minister. Luck has been

ropitious to him, and the measures he took last year for maintaining equi-
ibrium in the face of a vanishing souree of revonue havo proved productive
beyond his expectations. That is tho main feature of tho Budget undor discus-
sion. I cordially wish 8ir Guy Flectwood Wilson equal good luck next year.

“ But the Opium revenue and the rovenue from tho enhanced Silver Duty —
two of the most productive sources—have heen so purely accidentdl and so
abnormal that it would be unwise to count upon a continuily of similar condi- -
tions in the futuré. According to the Tinance Minister himseclf, the future of
the Opium revenue is uncertain, and dependont upon civenmstances beyond the
control of this Goyernment. We all wish Sir Alexander Hosio’s mission would
lead to n more satisfa' ry sottlement of the Opinm question; hut the scope of
the inquiry does not induce much hope. Sir Allexa,mler Hosie is ongaged in ah
oxamination of details, leaving the principlo untouched. The result 1s not likely
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toafford any permanent relief to the Indinn Exchoquor. The high prices
realised in the current year aro cxceptional, and it will be by the merest fluke
that they «hould nttencfv our transactions in the future. Alrendy there is & wenk
feoling in the market. The system of * earmarking * this Government has of its
own motion initinted is the least likely to prove financinlly advantagoous.
Howover much one might admiro the motives of Govermment, the position is
full of doubt, difficulty and anxicly ; and, sooner or later, this rourco of rovenuo
will disuppear. Tt will be sound finance as muich as cquity to cover the loss by
a proportionate, or at lonst a substantial, grant froon tho Iporial YXxchequer.
The action of the British Government in stopping the Indian Opium trade is
unquestionably sound from an ecthical standpoint, bhut ils merit is largely
discounted by the fact that it involves grent injustice to a helploss dependency,
and throws an additional financial burden npon a poor and overtaxed people.
My Lord, we do not object to Britain being generous {o China, It we expect
that she will bo just to India as well. Wo claim financial help from her at this
orisis. .

“My Lord, tho Hon'blo Financo Ministor in his specch has referred to tho
cnhancod Silver Duty with evident satisfaction. Our prodiction of a fall in the
price of the metal has boon falsified hy the ovents of tho current year. 1 am
glad this has been so. But, nulike Sir Guy Fleotwood Wilkon, I connot feel sure
of the futuro. An oxamiunation of the history of tho year roveals the fact that
the conditions have heen almormal, aud cannot continue long. The Finauce
Minister has fuller knowledgo of the subject than anyhody here, and I presume
he will ndmit that the phenomenal speculative purchases of silver during the

oar alono have given tone to the market, ‘There is an accumulation of silver
in‘ London and Bomba?' unique in history. A stock of silver in London
worth two million pounds sterling and 23,000 bars in Bombay have lecn
unheard-of in the past. An accumulation in Bombay of 6,000 bars a fow ycars
nio as the result of speculation brought about a crisis in the silver market,
The noxt few months arc pregnant with possibilities wlarming to a degree,
Apart from the ?uestion of the ability of the speculators to furnish*further
margin or to pay tho interest due,— powerful factors in such transactions,—the
normal accumulations of the metnl betwoon April and July are likely 1o cnuse
an undue strain upon the market. A heavy decline is a matter of legitimate
calculation in such circuinstances. The oxpericnce of Sacriston of the Copper
Syndicate may any time be repeated in the case of the bulls operating in
silver. The I'inance Minister lllimself says the Govornment of India has been
spared the nccessity of making large additions to the coinage from new silver.
This can only accentnate the ﬁifﬁcultics of the situation. If the Government
does not come forward as n buyer on a large scale, thore is little chance a slump,
with consequential ruin to operators, can be averted. I bave more thnq once
referred to the effect which the enhanced duty has upon tho cotton marketin the
Far East, and have submitted that it works as a bounty to China and Japan,
The situation is not, therefore, free from difficulty, and I an sorry I cannot
find in it the same cause for gratulation as the Iinance Minister.

“ My Lord, the warmest felicitntions are due to the Hon’ble Bir Guy
Fleetwood Wilson- and the Goverument of India on the sound systemn of
Provincial Settlement that has been inaugurated. The prosent satisfactory
settlement of this vexed question should prove houoficial to the Local Govern-
ments while it relieves the Supreme Government of much trouble and anxiety,

% My Lord, the thanks of the community aro duo to Governmont for the
decision to incrense the annual allotmoent for Protective Inrigation Works by
a bupplementary maximum grant ot 25 lakhs of rupcos from rources other than
the Famine Insurance Grant. I feel especially grateful because it has onabled
, Governmont to allot next yoar for the Tenduln project about 184 lakhs in
addition to the 24 lakhs spent in the current year. Speaking of irvigation, I,
us a ropresentative of tho Contral Provinces, beg to press upon the_uitention
of Government tho claims of the other two important sehemes—the Wain.
ganga and tho Mahanadi. They bave been bofore Government o fairly long
time, and the people oxpect that the execution will he taken in hand at an
carly date.
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“ My Lord, the appropriation of one-third of this year’s large surplus
revenue from Opium to the Educational and Sanitary nceds of the country
has the approval of tho public. But the principle of the apportionment
cludes examination. The Central Provinces havo a just grievance in this
matter. The people there aro perhaps as backward as the peopleof any other
Province, if not more, and the Province has suffered from tl3]‘5111[;;ut33 even more
than all the other provinces, the United Provinces excepted. But tho special
grant for sanitary improvement in the Central Provinces is 20 per oent.
of that for Bengal and less than half of that for Madras as also of that for
Bombay. The extraordinary Education grant for the Central Provinces is
similarly illiberal as compared to the allotinents for the other Provinces. The
total grant for the Central Provinoces is the smallest,

“ My Lord, dealing with Provincial interests, I beg to invite Your Excel-
lency’s attention to two reforms that advanced public opinion demands for the
Central Provinces. It is time there should be created a local Legislative
- Council for the proper discussion of Provincial matters. ‘There could not be any
serious objection to the reform. That is the only large administrative unit
which is without a Provincial Legislative Oouncil.

*Tho other necessary reform is connected with the administration of justice,
a subjoct far more important from an administrative point of view than even a
Legisiative Council. The good-will of tho people depends in a large measure
upon the purity of the justice administered and tho expedition with which it is
administered. 'We have now in the Central Provinces, in consequenco of the
recent amendment of the Civil Courts Act, to a limited extent, in case of
“'%1?0“15 valued above Rs. 10,000, the system, prevalent in High Courts and
Chief Courts, of two Judges sitting togethor to hear appeals. There is con-

estion of work in the .Judicial Commissioner’s Oourt as can be easily imagined.

'he appointment of a fourth Judge has thus become necessary, and I have every
hope the subject will receive at the hands of Government the consideration
which its importance deserves.

* Closely connected with this is the question of improving the status of the
final {ribunal in the Oentral Provinces. A Chief Court is far better than the
Courts of Judicial Commissioners. It commands %raatm confidence among the
people, and this of itself is recommendation enough to deserve favourable con-
sideration at the hands of Government.

“ king of reform in the administration of justice in the Oentral Pro-
vinces, 1 am led to discuss the larger }u&stion of the appointment of Ezn.ctising
lawyers as District and Sessions Judges throughout India. My Lord, the
Government attitude with regard to this subject appears to be inexplicable.
In reply to m{ question of 24th January last, Government said they were ‘ not
prepared to take the action indicated’. It would have been well if the Govern-
ment reply had been more illuminative. Trained lawyers, barristers and vakils,
have been appointed:by Government to fill the flighﬂﬂt judicial posts; the
experiment has proved eminently successful. It is now a settled principle with
Government that.a certain percentage of High Court and Chief Court Judges
should be Indian: lawyers of experience. The principle has received its legiti-
mate extension in the appointment of Additional Judicial Commissioners. Bir_
Herbert Risley, in l'eplgr to a question of mine, laid down the Government
policy in terms which could only induce the hope that, sooner or later, this
principle of the appointment of capable Indian lawyers as Judges would receive
a further development, and a number of District and Scssions Judges would
be recruited from them. People wonder what objection there could be to the
course. My Lord, may we look to Your Excellency for the initiation of the
reform as the fjrst instalment of that sympathetic administration which it is
Your Excellency’s desire should mark your régime 7 -

“My Lord, Viscount Haldane's announcement in Parliamont that the Indian -
Army may haveto be reinforced before long has filled the country with alarm.
It comes as a surprise to the people at a timo when they are fondly h:})ing :
for a reduction;in expenditure, :both Civil and Military, as tho result of the '
économies the Hon'ble! Bir, Guy Fleetwood Wilson has promised to enforce.
Weo confidently hop6.-Government will rosist all attempt on the part of tho:

Imperial Government to throw additional burdens on India. o
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“My Lord, on two matters connectod with the industrial dovolopment of the
country the people feel strongly. There is a growing focling among educated
Indians that India nceds protection, and that not only against foreign countries,
but against Bngland as well. Tt behoves Govornment to tako note of this
sentimont of an Eastorn nation., I do not here enter into an claborate
oxamination of tho perennial controve of Freo 'Trade and Proloc-
tion. Discussion of abstract principles does not help much. But facts,
the commercial history of advanced countries, all point to the conclusion
that proteotion at a cortain stago oncourages development, and does not
neocessarily increase tho price of the narvliclo taxed. A large body of Anglo-
Indian opinion favours protection, and practical and responsiblo statesmen liko

- Lord Minto and Bir Edward DBaker, according to newspapor report, are dis-
tinotly of opinion that protection is necessary for the indusirial development
of India, 8ir Edward Baker is reported to lave said:
"*Iwould give thom a protective tariff. I would encou the establishment of
factories and favour them in every way as to the making of goods for Indin in competition
with those of Europe, Japan and other parts of the world. What Indin nceds is industrial
development, and a protective tariff would bring that ahout. As it is, we aro tied up by the
manufscturing industries of Great Britain,  We can levy no duties to speak of upon our own
imports of cottons. Wo once bad a tariff of b per cent., but the Manchester mill men objected,
saying that it ruined their trade. They demanded that an exvise-duly Lo added to equalise
our competition, and the reeult wns that the duty was reduced to 3) per cent., that amount
being lovied on all goods made in Indin. Do yon wonder that the Natives object? A
: pmtgel:ite tanriff wonld foster our industiies, and wo could in time build np a mighty industrial

empire,”
“ It is not thus n visionary ideal for which the people clamour. Is it too
much for us to expect Government to move in the matter with spirit? Tt will
be impossible to thoroughly concilinte the peoplo until a proper and adequate
system of El;ztectiva tariff is introduoced, -

** My Lord, the people are equally keen on the mh.iect of fiscal autonnmy
for India. We want this Governmont to have a free hand in the determina-
tion of the fiscal policy. The fecling is that, in the existing state of
things, Indian interests are subordinated to those of England, and past
experience shews that so long as our special intercsts do not reccive indepen-
dent treatment at the hands of the Government of India, there is small chance
of any large industrial development. Fiscal autonomy is ns much of o
necessity as protection, and inasmuch as wo cannot have a tariff of our own
without Government having perfect frcedom of action, it is more imnperative
than any measure of tariff reform. My Lord, we implore Government to
eoncentrate their energies upon this important reform.

“ My Lord, the Government decision on the subject of pionerving of industries
by the State has been reccived with disappointment by the people. It is
difficult to understand why this Government should not tako mcasurcs which
have yielded excellent results in ndvanced countries liko Japan. Here, agnin,
the action “of the Secretary of Btate is liable to misconstruction. The
impression that a fond regnrd for English mercantilo intorests has provented
‘hat statesman from taking an indc{)enclcnt and unprejudiced viow, should

o

he removred, and that as early as possible.
“ My Lord, the most pleasing item of expenditure in the whole Budget is the

%rovi;i’on made next year for the rcception of Their Tmperial Majestics the
mperor and Empress of Indin for their Coronation oun the sacred soil of
Himdustan. I can. conceive of no cexpendituro which will prove moro
remunerative in the long run. The Coronation will he n great historical event,
binding more firmly than cver to their beloved Sovercign a people, highly
emotional and deeply religious, to whom the Ruler is God's vicegerent on earth.
. My Lord, it is a great thing for them to realise that their Sovercign fecls such
an abiding interost in this distant dependency that, at great personal sacrifice,
he comes this long way to reccive tho lmmngc which is his just due. The
country has been stirred to its inmost depths at the happy news.
" if]’ Lord, before I close I must refer to another subjuct, though of o sad
character—I mean the serious aceident which has befallow Barl Crewe, Iis
Lordship’s appointment as Sccretary of State for India in snccession to Lord

-Morley .was recoived in India with a genuine senso of pleasure and hope.  Wo
- n 2
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expected much from him. Acting in perfect harmony with Your Excellency,
he would have exerted a bonovolent influence npon d;c administration, would
have developed the reforms initiated by his illustrious predecessor, and wonld
have given Your Excellency nmple scope and adequate facilities for {hat work
of conciliution which Your Excellency has so much at heart. My Lord, with
Lord Crewo as Sceretary of State for India and Your Excollonoy as Viceroy,
we looked forward, with the liveliest feelings of hopefulness and confidence, to
o continuity of that ]:mpp]\_rl combination to which, on & meworablo occasion,
Lord Morloy attributed all the succéss of the last five years’ adminisiration.
But, alas, our caleulations have, for the time heing, been upset. Now the
united prayer of the nation gocs up to the Almighty Father for Lord Crewe’s
%nr]y restorntion to his former vigour and a successful carcer in the India
ﬁce.’!
The Hon'ble Mauxe Bam Too: “My Lowdl, since the present Pro-
vincinl Settloment came into force in 1907-1908 it has gradaally become
evident that tho results of it wero not those anticipated by the Govcrnment of
India at tho time the settlement was framed. Parfly owing to over-estimates
of the receipts at that timo and partly owing to the growth of the revenuo since
proving to be loss than was assumed, the Province of Burmwa has not had at
its disposal the funds which it was expected would be available. On tho
other hand, it was a Province so ill-equipped as compared with other
Provinces of the Indian Empire that a large amount of expenditure was impera-
tively called for to provide it with the most ordinary coramunications and
accommodation. Instead, however, of being in a position to undertake such
works, owing to the miscalculations of the settlement figures, Burma has in fact
been engaged for the last three years in strenuous efforts to meet the most neces-
sary demands by foroibly restricting its exponditure in almost overy direction.
It seemed likely that this would continue during the year 1911-1912, for at the
time the Budget was first sent up the allotments had again beon unduly reduced,
and even with that the provision for public works was considerably {olow the
sum taken as the standard figure at the time of settlement. But fortunately
the Governimnent of India has now admitted the seriousness of the situation and
recognised that the cause of it was not extravagance on the part of the Burma
Government, but simply the miscaloulations which had resulted in forcing on
the Province an inequitable settlement which allowed us insufficient funds
for administration. Being also in a position this year to come
to the ossistance of Provincial Governments with subventions from
"Imperial funds, the Government of India has becen pleased to contribute
forty lakhs to aid the Provincial balances of Burma. and to enable
more provision to be made for exponditure on Education and Sanitation.
For this contribution I desire to cxpress the thanks of the Province.
As a measure of immediate relief it is most welcome and has allevinted
for a time a situation that had become impossible. But I trust thatI am
correct in saying that the Government of Indin do not themselves regard it as
a solution of our dificulties. The Lieutenant-Governor had represented that an
expenditure of forty lakhs a year for five years in addition to the funds already
at‘l).\is disposal under the settlement was necessary as the immediate measure of
relief, to be followed or accompanied by a generous revision of the terms
of the seftlement. In so far as the grant of forty lakhs may be
taken as the first instalment of such a contribution, I have nothing to ’
complain about it, although the Lieutcnant-Governor might well have been
left & freer hand as to the objects on which it was to bo expended.

_ But no guarantee has yet beon given that the contribution will. be

repeated in the coming years. I donot expeot that such a pledge cowld begiven
trithout refcren‘be to the circumstances of the future, but I think that it is 0ot
unreasonable to ask that, in view of the ample demonstration which has been
giv’cn of the crying needs of Burma, a promise should be made that, if ‘the
‘Imperial Government finds itself in a favourable financial position injthe

- “coming years, 8 l_i‘lcc_il_co'ntr'ibntiop. will be made annunlly to Burma until ;the

: sun’ named ‘by the -Licutenant-Governor has been granted. Perhaps ithe
" Tmperial Government bas réfrained from giving ‘such an undertaking froph [u .

: ?];chef that bféft-ain‘-v&riati‘pgai?in the terms of the Provincial Sett_lcx;i_cl}t
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which are to take cffect from tho heﬁiuningo{t!w now flnancial year will
provide the nocessary permancni addition to our funds. If so, I von-
ture to express an opinion that the result of these alterations of tho sottlement
will fall very short of what is required. In future we are to get five-
eighths of tho land-revenue receipts instead of onc-half and thoe whole of the
forest-revenue in licu of one-hall of it.  Un the ofber hand, wo arc to defray
tho whole of the forest expenditure instead of one-half of it as previously. Inas-
much as the effect of this arrangement was caleulated out on the figures of the
year 1909-1010, and the amount hy which the Province of Burma would gain
wassubtracted from the Imperial assignment to Provineial funds under the head
of Land-revenue Adjustment, a mere  equilibrivin vesulied as regords the

. prosent. DBut it is suggested that wo shall guin largely by the growtgn of our
rovenues in the future as wo shall get the additionn! fractions of such increases.
It has, howover, been our complaint throughout that our revenues have not
increased as expected, and it is particularly under the heads Land-
revenue and Torest that we have hoon disappointed. Further, wo do
not really obtain a full flve-cighths of owr legitimate land-revenue. The
export-duty levied on rico exported to ports other than British Indian
ones is in fact part of our land-revenue and should he eredited to that
head instead of to Customs. This amounted, I am informed, to sums varying
between fifty-seven and a half lakhs in 1008-1909 and ninety lakhs according to
the estimate for-the year 1911-1012. In 10104-1905 it realized ninety-cight and a
half Jakhs. _All this is now taken by the Tmperinl Govermment as part of the
Customs. If it were credited, as it should be, to the Land-rovenue, the land-
revenue receipis which we are fo have in future would be substantinlly augmented,
I would commend this sugzestion to tho serious consideration of the Hon’ble
Tinance Member, if he desivos to take n step towards a roal revision of the
torms of the settlement. I do so the moro carnestly hecauso the furest receipta
of which Burma is in future to ohtain the wholo aro increasing so slowly that
o substantial benofit from this concession is hardly to ho looked for. On the
other hand, our forest expenditure is rising. It is oxpocted toriso by three
Inkhs in tho coming year, whilo tho expected viso in receipts is only two and o
balf Inkhs. In so far, thorefore, as our now contract is concorned with forest
receipts and oxpenditure, wo have littlo eauso for congratulation.

“ Possibly I may appear somewhat ungracious if I sugoest that wo have
been ncoorded an ndcﬁtionnl fraction of the land-revenue receipts only when it is
admitted that these receipts are not increasing at the rate expected and when
therefore it would appear that our boon becomes of less value.  Though I gladly
acknowledge the assistanco given by the contribution of the forty Inkhs
subvention, I regret that I am unablo to express gratitude for the alterationa
in the terms of the Provincial Scttlement i th? are meant to bo put forward
as an adequate revision of that agrocment and if the scttloment is intended
to be made permanent on there lines. We should like a still larger share of
growing revenues, and if we got that, we would gladly give n fixed assignment
from %rovinciul to TImporial in order to reduce our income to a reason-
able figure. As the Hon'Llo I'andit Malaviya docs not like such an
arrangement for his Provinee, perhaps the Hon'ble [Finance Member will let
us have it instead of liim.

“I am much interested in the development of Education and am glad to
sce that something has been given ns for tho extension of the Rangoon
College, for the building of hostels and for somo other purposcs. DBut we
have enormous arrears to make up in the provision of facilities for legal,
medical, engineering and other forms of technienl education, as well as for
university courses in goneral knowledge. I look with much jealousy at the
large grunts to Bengal which has had so much already. We do mot want
our Province to be overrnn by Bengalis. Much greater facilitics ought
to be given to Burmans for entering tho profossions and for qualifying
{or the higher branches of tho public service. I hope thas the scheme for
a university in Burma will soon come into cifect and Ho gencrously
supported by the Governmeunt of India.

“I am glad to say that somcthing has heen done towards employing more
qufagns -in’ the Post Oflice. I am much obliged to the Director Cloneral for
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the practical sympathy which he has given to my represeniations on this
matter. I do not want more Indians from other Provinces in the Post Office
in Burma. S8uch men are always anxious to got mon of their own caste into
vacancies— oven as postmasters, clerks and such like, so that the, Burman is
kept out of work in his own Province and the Post Office is looked on with sus-
%icion. Many of these Indian postmasters cannot road tho addrosses on
urmese Jetters ; and they cannot writc moncy order receipts in Burmeso,
so that the sender does not know whether lie has got a proper receipt or not.
It is not wonderful thorofore that my people, though primary oc{,ucution is
widespread, use the Post Office so little.””
he Hon'ble Bir ViTHALDAR D. THACKERSEY : “My Lord, the Hon’ble Sir
Guy Fleetwood Wilson is entitled to our hearty congratulations on the very
satisfactory Financial Statoment that he has prescnted to us. I sayso in
no mere conventionnl sense. I mean no disrespect to the other Departments
when I eay that wo all feol that the Finance Departmont of Your Excel-
‘lency’'s Government has, in an especial manner, identified itself with our
true national interests. My Lord, we are glad that the Hon'ble the Finance
Member has been blessed with a large surplus in the current year, and that
the coming year also presents so far no causc for anxiety. But it is not a
very difficult thing to budget for a surplus, and I am sure that the Hon’ble
Member will forgive me for holding that ihe manner in which the surplus
has been raised i8 not altogether unexceptionable. But, my Lord, this is a
uestion of the past. And I fecl that apart from the 2 millions devoted to
&a reduction of debt, wbout which I have a'ready oxpressed my opinion, the
way in which the surplus has been allocated shows great.judgment and dis-
erimination. I wish to thank the Government of India and the Hon'ble
Member for doing justice at last to Bombay City by giving it a grant of 50
lakhs and thus making up the Secretary of State’s contribution as originally
intended when the Bombay Improvement Trust Act was passed. -

“ My Lord, the Government are aware that this grant does not meet all
the needs of the Bombay Improvement Trust, and that it does not remove all
eause for complaints of differential treatmont between Bombay and Caleutta.
But we are willing to accept this act of Government as an earnest of their good
intentions, and I offer our sincere thanks to Your Excellency’s Government
for lending a ready ear to the representations of the Local Government and

ple of Bombay, whose claims to be called the first city in India and the
seoond city in the Empire bave been placed beyond any possibility of doubt
by the returns of the last Census. I sincerely hope that our representation:
regarding the much-needed enlargement of the resources of the Bombay
¥mprovement Trust will receive equally favourable consideration.

““These are all the remarks w%ich proposo to make on the gencral features
of the Budget. My remaining observations will be devoted to certain
important considerations suggested by the Hon’ble Sir Guy Flectwood Wilson's
exposition of the behaviour of our currency system during the current year.

“ My Lord, I was greatly impressed, as no doubt others also have been,

some remarkable features of the current year to which the Hon’ble the
Finance Member has called attention in the section devoted to * Exchange and
Gurrency’ in his ableand lucid Financial Statement. He told us of the
striking economy in the use of rupees, as illustrated by the fact that during
April to December of last year there was actually & uet return of rupees from
circulation, instead of, as in previous gears. o large absorption of rupees from
our currency reserve. He further told us that in addition to the close on 17
millions of gold bullion, the greater part of the 3 millions in sovereigns,
imported during thenine months of the year, had passed straight into consump-
tion. He seemed to infer from this fact that the peche were beginning to
keep their savingd in gold instead of as hitherto mostly in silver, and {hat
probably sovercigns were-also working their way into active circulation. Con-
currently with these features, thero was, as he pointed out, n noteworthy :
imecpease in the use of ¢urrency notes, justifying an increase in the fiduciary '
resérve. These, my T,ord, are truly significant phenomena and they show to .,
mj;mind that the:time has come when we may take a further step in the 5
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direction of the measures nceded to place our currency system on o poermanent
and stable footing. From the very first, it has been fully recognised that a
gold standard with a gold currency must bo tho final goal of our currenoy
polioy. As this has been doubted, I would trouble the Oouncil with a few
quotations,

* The Indian ('."urrt:'.nci'I Comnittee of 1898, presided over by the late Lord
Wolverhampton, then Sir Hoenry Fowler, whose recont death we all deplore, after
pointing out that the Government of India favoured a gold standard with a
gold currency, observed : ‘ We are in favour of making the British sovereign
o legal tender and a current coin in India. Wo also consider that, ot the samo
timo, the Indian Mints should be thrown open to tho unrestrioted coinage of
gold on terms and conditions such as govern the three Australian Branches
of the Royal Mint” The Finance Member of the Government of India, the
Hon'ble . Clinton Dawkins, in his Finance Statement for 1900-01,
concluded an exposition of the change effected in the curroncy policy a few
months previously, with an important announcement. ‘It has boen decided,’
ho declared, ‘to constitute a Dhranch of the Royal Mint at the Bombay
Mint for the coinage of gold. The terms of tho proclamation to be
issued under the Imperial Coinage Act have been scttled, and we are merely
waiting now until the Royal Mint has satisfied itsolf as regards the Mint
premises and appliances in Bombay. A rcg‘resentntive of the ltoyal Mint is
starting this week for Bombany to report. The gold from the Mysore inines is
indeed already rcaching us in anticipation of coinage, and we count upon
receiving an annual increment to our stock of gold of from 1} to 2 millions from
this source.’” The whole scheme would seem to have fallon through and not a
single soveraifn has been coined all these yoars. And indeed I doubt if
sovereigns and half-sovereigns are the most suitable coins for Indin. I belicve
that if a ten-rupee gold coin were minted it would rapidly become popular in
the country. The nett receipts of gold into the country during the ten years
ending 1904-05 amounted to nearly 567 crores of rupees. In tho last six years
they amounted to over 70 crores. Tho average nett imports of gold durinq

. the last ten years has been to the valuc of over 10 crores. If the Beoretary o
Btate had confined his drawings to his own requircments on revenue acoount,
the amount and the value of gold that would havo come to India would
have been considerably larger. A defence of this policy of selling Council
bills to meet trade requirements was attempted by the then Financo Member,
His Honour Sir Edward Baker, in the Iinancial Statement for 1908-1907.
‘Since the closing of the Mints and the establishinent of the gold standard, '
said the Finanoe Member, ‘the only means of obtaining currency that was
open to trade, apart from the purchase of Council drafts and transfers, was
to bring out gold to India. When, as is now tho case, a sufficient stook of
gold bas beén accumulated in the currency reservo to make the standard
effective, and so long as gold is not to any large extent in active ciroulation,
tbis method is wasteful; for it involves the eventual reshipmont of tho
imports of that metal to Europe for the purchase of silver for coinuge. To avoid
this result the policy of Government Ras been to sell Conucil drafts freely so as
to supply the trade demand to the fullest extent up to the limit of our capacity to
meet them. A recent development of this policy has taken the form of selling
telegraphio transfers against shipments of gold from Australia, which are thuas
(liverteg from India to London.! T may say here that the gold standard reservo
fund at that time stood at 12} million pounds, whercas now it is nearly twenty
millions,

“ It will thus be seen that every cffort has beon made to prevent gold from
coming to India on the plen that there is no uso for it here. Every pound over
and ‘above the actun] requirements of the Home charges which the Becrotary

“of Btate has drawn through Council bills is so much gold intereepted from
coming to India. The official apology which I have quoted above does not
convey the whole truth. It iswell known that the wmain reason why gold is
not allowed to como to India is the pressure from the London money market,
whose interest it is to retain as much gold as they can in London. The Hon'ble
Sir Guy. Fleetwood Wilson told us last year that it is not to the interest of
India ’tg,nllow the London moncy market to be disturbed. But I submit, my
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Lord, the circulation of gold in India is snuch more important from our point of
view and, after all, the London market is sufficiently strong to take caro of
itself. DMoreover, London is not able to provent tho export of gold to coul-
tries other than India when the trade conditions demand.

“My Lord, I submit that no serious attempt has boen made to put gold into
active circulation in this country. Inspite of thestrenuousendeavours to inter-
copt'gold which would have otherwise come to India, the country has insisted
on absorbing an increasing quantity of the precious metal and, as the Hon'ble
the Finance Member bas said, during the current year even sovercigns have
been directly absorbed. My Lord, it is not my idea that Government should
undertake at once to give gold coins in cxchange for rupees.  Buch an obligation,
to use tho words of the Indian Finance Committee of 1898 with reforence to the
gold reserve, would impose on Government a liability to find gold at a moment's
notice to an amount whieh cannot bo defined beforo-hand, particularly as we
know that India has at present in circulation about 200 orores of rupces. What

- I suggest is that, without makinﬁ any other change whatever in the present
arrangements, tho Mints should ho opened to the free coinage of gold in ten-
rupee pieces. This coin must ho stamped with an Indinn design and indicate
its value in the vernacular languages on the reverse as in the nickel anna piece.
If this is done, I am quite confident that within a few ycars a considerable
%unntity of gold will pass into circulation. I may point out that. this yenr in

ombay & considerable amount of revenuoe was 1paid into a district treasury in
sovereigns, as was mentioned by His Excellency the Governor of Bombay in a
recent speech. In my personal experience, the Banks in the Bombay Presidency,
in order to save freight, took over sovereigns from Bombay instead of rupees
for part.of their currency requirements, and soveroigns were rapidly taken u
by the up-conntry people. 1t may be argucd that, owing to the Indian habib of
hoarding, the gold coins will pass out of circulation. I do not believe that
there is any hoarding strictly speaking in thoso days, and even Indian Princes
who used fo hoard on a large scale are freely resorting to investments.
But even if the habit has not nltogether disappeared, the hoarding of a
ourrent coin is asource of greater strength than the hoarding of uncoined
metal, Whenever the halance of trade gocs against us and the value of gold
touches export point, then the gold hoards will come out just as hoarded
rupees have boen coming out in recent years. Thus, whether the gold remains
In circulation or in hoarding, it will form our first line of defence in case of
any emergency, and the gold standard rescrve will not be touched until the
coins in circulation or honrds are exhausted. I may call the attention of the
Oouncil to the fact that I do not propose to touch the gold standard reserve,
which must remain as it is as the ultimate guarantee of our currency policy.
In fact my proposal does not interfere with the existing arrangements in any .
way but is supplementary to them. Such a policy will immensely strengthen
the position of our ourrency. I strongly belicve that this policy, if successful,
ond if alargo quantity of gold goes into circulation asl think it will, will
naturally Jead tqo the Indian currency systcm being established on an automatic
gold basis. I may add that if Government, instead of remaining a passive
sfeotator. would actively interest itself in the inatter and assist the circulation
of gold ooins by tudying the tastes and habits of the people and the require-
ments of trade, they will greatly acoelerate this desirable consummation. My
Lord, I submit. that thisis the most convenient opportunity, if Government
aceept the views put forward by e, to give cffect to them. In the fifteon
years previous to the closing of the Mint to silver, the nett addition to currency
was 105 crores. :From 1803-1900 there was no addition to the coinage. l'rom
1900 to 1907, 84} crores were added to the cwrrency. Since 1908 there has
Leen no new coigage. The balance of trade in the ycar 1909 went sgainst us,
necessitating our parting with some portion of our gold reserve in 0xchnn%'é_
for rupees, and jn the current year all the ru}}ees accumulated in the gold
standard reservedin the previous two years have heen absorbed by "the country
and gold has como back.; If the. scason happens, as we all hope it will, tdbe
favourable, .thoicouitry is suré to require additional currency at no distant
date, and [ this 'i§ 'tRé ‘most ‘opportunc moment to open the- iﬂ[lnts for thé
coinage bf_-'gi)ld'.?:_ ;I may-observein passing that until we have a substantial
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amount of gold circulating in the country, there will he much to bo sadd in
favour of the argument of the commercinl communities ngainst the present
Polic.v of Government of holding practieally the whole of our gold in London.

‘hoy rightly fear that in time of emergeney it may be difficult for the London
market 1o part with the gold,

“ Another suggestion that I should like to make for strengthening our
position is to make the hundred-rupee noto univorsal. T am glad {o notice from
the Financinl Statemont that the Government ave salisfied that the introduction
of our new universal notes up to fifty rupees have contributed matorially to the
growing popularvity of our Paper Currency. When the Bill to legalise this
proposal was brought forward, the Indian commercinl communitics strongly
advocated the making of the notes univorsal up to 100 rupees. But Govorn-
ment were naturally cnutious. T find it stated that Government are carefull
considcrini tho further extension of ihis principle, ind T hope that they will
come fo the conclusion that they may safely muke the one hundred rupeo
note universal. Notes of this denomination are, ns Government are aware,
very popular and largely used by the commercial community. I strongly
believe that the circulation of our currency notos will largely increase if this
suggestion is ndopted. It will not only be n greal facility to trade, hut it will
also in my opinion indircetly strengthen our cuvrency position.  With a lavger
amount of note circulation we can safely hold a Jarger proportion of gold in
the currency rescrve.

“In conclusion, iny Lord, T may he permiticd to point oul that if we are
successful in introducing gold into our emrrency through the Ilmlicy indicated
above, and if we are successful in placing o larger amount of gold into our cur-
rency reserve owing to increased cirenlation of currency notes, the chances of any
demand on our gold standard reserve will becomo remote, and when such oiroum-
stances have stood the test of time {he objoctions to the investment of our gold
standard reserve will cease to have force, and thus it may ultimatoely become
a real assct to bo sot off against the non-productive debt about which we have
beard so much recently. My Lord, I cannot think of a more auspicious
occasion for innugurating a gold currency in India than tho Imperial visit to
our country for the purposc of porsonally announcing tho aoccession of Their
Majosties the King-IEmporor and the Queen-Empress to tho throno.”

The Hon’blo Mur. Oureyavis : “ My Lord, tho Budget under discussion
is satisfactory beyond disputo, whether the rovenuo or the expenditure bo oconsi-
dered. \Vibf: the exception of an accidontal accossion of income from tho sales
of Bengal opium and the duty on silvor, the Iargo revenuo of the current year
is the rosult of normal conditions,—industrial, commercinl and agricultural,— .
while the oxpenditure has been discriminating. ‘I'ho lay surlﬁus has Dbeen
put to the best use. But for the uncertainty hanging over the Opium revenue,
the financial position of the Government is fairly strong. T heg 1o congratulate
Government on it, and the Hon'ble Sir Gu;r TFlectwoodl Wilson on tho succoss
of the measures ho took to relieve last year's tension. :

“ My Lord, the allotments of £10,000 for initial expenditure in the Contral
Provinces on Eduneation nnd Sanifation and of Rs. 18,145,000 for the Tenduln
irrigation project must he thankfully reecived. It is also gratifying to learn
that the Wainganga and the Mahanadi schemes are heing considered by Gov-
ornment. It would of course have nfforded greator [plunsnrc fo the local poople
if the grant for Education and Banifation had been larger.

“My Lord, the growing importance of the Central Provinees inspires
in tho people the desive that Government will he pleased to raise tho loenl
Administration to tho status of a Licntenant-Governorship.  The Provinee, I
understand, is going to gt n Legislative Council. 1t will ho quite in the
fitness of things that a Licutenant-Governor should roplaco the Chief
“Comnmissionor. . .

~_“ My Lord, the Central Provinces have one gricvance, irrespective of the
Budget. I am inforined {hat the Government of India bace dceided to aholish
the oetroi in the Central Trovinces. It has alveady bheen abolished in tho
United Provinces. Rut the abolition will mean n serious enrfailment of tho
resources of the loeal bodies  People in the Central Provinees have becomo
accustomed to the duty. The octroi is our principal source of revenue,  £f

-
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{he local bodics are all at once doprived of the octroi, they will have to mako
good the loss by additional divect taxation. Now, notwithstanding abstract
principlos of political economy, direet taxation is oxtremely unpopulnr and
unsuited to the conditions of the Contral Provincos. I have nothing fo sa;

about the United Provineces, but, in the Central Provinecs, recowrso to fresh
direct taxation will by attonded by serious disconfont. As President of the
Municipal Committee of Nagpur, I beg to -enter an emphatic protest against
the proposal.

“My Lord, the threatened loss in the Opium revonue, howoever, requires more
than makeshift methods of rocoupment. A sound and satisfactory solution of
the difficulty must he found.  In 1907, T pleaded in this Council for compen-
sation from the British treasury. TWe werethen assured by the Finance Minister
that ‘ this aspect of tho question has not eseaped our attention,” But up to now
wo do not know what the-Government of India have done to press the claim
upon the British Governmont. An early announcement by Government of
their intentions will relieve the people’s anxicty.

“My Lord, scrutiny into onc of the contributory causes of the surplus
suggests thoughts of grave moment. The four-anna duty on silver has yiclded
more than the expected revenue, and accounts for 674 lakhs of rupoees of the
surplus. The roport is that the improvement is the result of heavy speculation
in the metal in which certain banks, owned and managed by Indians, have
participated. * Tho allegation demands eareful enguiry, The outstanding com-
plaint 1n India is that there is a heavy annual drain upon her, and that
the country is being oxploited by British capitalists. I do not 1In-opc»s:ot«:n
oxamine the merits of the complaint. Speaking entirely for mysell, I think
it is exagigemted and unjust. We owe much of our prosent develop-
ment to foroign capilal, and we cannot do without imported capifal far
years to come. But whether necessary or not, it would be folly to ignoro the
stern realities of the position. It has been cnlculated that £850,000,000 has
been invested by Englishmmen in commercial concerns in India, over and above
the amount (£180,000,000) lent by England to India for' railways and irriga-
tion canals. The annual return upon nearly 500 million pounds sterling of
invested capital must in any caso be large. The remedy for the drain, in my
bhumble opinion, lies, not in fretting and querulousness, but in tho gradual
replacemoent of British cn‘l:itul by indigcnous capital. An Anglo-Indian
authority calculates that the hoarded wealth of India is about £600,000,000,
or éxactly the amount invested by British capitalists. Patriotio effort should
therefore bo directed to the larger and freor employment of Indian capital in
indusirial concerns. That is the only peactical way to prevent the drain, or,
"in other words, to intercept the profits that now legitimately go to the British
capitalist.

. “Of late there has been a healthy change in the ideals of the people,
followed by a spurt of industrial and commercial notivity. Government should
not ouly view the movement with satiafaclion, and foster it as they have
done in the past by guidance and serious efforts at the organisation of rural
capital ; but they should closely watch it, with a view to keep it within
safe channels and to provent reckless speculation and gamble. My Lord,
in this view of tho responsibility of the Govormment, they would be justified
in providing stringent legkislotivo checks upon the operations of such
important concerns as banks and insurance companies, and in providin
for tho poriodical oxamination by official auditers of the accounts o
all theso Endian concerns. My Lord, the failuro of those companies will
not only entail present ruin upon many, but, what is fur more important, will
make Indian capital a hundred times more shy than it is at prosent, will sot
back the industrial progess of the country by at loast fifty years, and will add to
the number of the unemployed. The hetter mind of India thinks that Govern-
ment should take action at an early date. I am glad that the Hon’ble Mr,
Clark has said this morning that a Bill in conneetion with Iusurance Com-
panies is now before the Secretary of State in Council.

“ My Lord, the economic problem stands out })romineut and insistent,
demanding sympatfletic consideration and dolicate handling. Tho reported
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inorease in tho loial population, notwithstanding epidemics, invosts it with
additional gravity. Tnconsequence of the imphet of Western ideas upon Eastern
ideas, tho wants of the people ava growing,  This cconomic problem must he
satisfactorily eolved if there is to be lasting quict in the land. Anything
which retards the industrinl development of t.llac nation has thus an adminijs-
trativo aspect which must rorionsly engage the aftention of Governmont. At
the samo time, Government should deviso means for providing now eareers for
the large population. The Tndian “wnemployed’ also must ho sympathetieall
treated. '[lfully believe Government are alivo to their res unsiTjimios, and
emphasiso the point only in view of the constructive work of roform Your
Excelloncy has undortakon,

“ My Lond, the policy of concilintion Your Excollency hasonunciated for the
administration of India has justly evoked wniversal applause. Your Excelloney’s
attitude towards students—{full of sympathy, bonevolonco and kindly intorest—
has boon appreciated and admired.  But may 1 take this opporlunity to imnpress
upon my countrymen the noed for sobriety, moderation and whole-heartod co-
operation with Govermment insueh circumstances? I have too great o faith in
their intelligence to ruspect that they do not realiso the impotenco of anarchy
and violence as instruments in any rational scheme of national vegeneration,
Let us not rake up the past; let us hury the hatchet,  When the Government
are so sympathctic and coneilintory, we ean only gain by responding  to  their
offorts ns behoves good citizens.  We have undonbtedly a right to be governed
well and in our interests, but we have also a corvesponding duty to perform.
Wo must co-operate with CGovernment in the maintenanea of law and order,
and must, by our good and peaceful conduct, provide facilitics for reform and
advancement.

“ My Lord, the intended visit of Their Im]pcrinl Mnjesties is fall of mcean-
ing and {romisc ; itis gregunnt with possibilitics. The peoplo aie intenscl
loyal to the Throne, and the Coronation at Dellii will stiv their hearts to  their
inmost depths. I hayo fervent hope the voice of sedition, if there is any still,
will be drowned for ever in the hosannas of a gratcful nation.”

The Hon’ble Mx. Supna RRao: “ My Lord, I take this opportunity of con-
gratulating the Hon'ble the Finance Momber on the prosperity Budget he has
presented to the Council this year with so much ability and lucidity, Tho Budget,
my Lord, is marked by three notable landmarks, The ficst and the most import.
ant is the forthcoming visit of His Majesty tho King-Emperor, whose call as the
Prince of Wales for greater sympathy in tho adinistration of tho country
was followed by the inauguration of important changes in tho constitution of
the Legislative Councils and in the Exceutive Councils of the count Llf This
is indeed an unique event in the history of Indin. We regard His Mnjosty's
visit as a happy augury for drawing Xngland and Indin closer together in
bonds of amity and goodwill. We louk forward to this auspicious visit 1o be
associated with tho inauguration of reforms in the administrative machinery,
which is only a complement to the legislative machinery of the Government,
The next important landmark is tho change introduced and the rrinciples
enunciated in regulating the financial relations hetween the Local Govorns
ments and tho Government of India, though Mndrns, I am afraid, is not much
of o gainer by the scttlement. I congratulate the Hon'ble {he Finance
Member on the care and ability he has shown in solving this intricates question
and securing as far as possible financial independenee for Local Governmouts
under certain conditions. The third landmark is the large sum of nenly
147 lakhs placed at the disposal of Loeal Governments, nearly 90 Iakhs for
‘Education and 67 lakhs for Sanitation, besides neavly 14 croves for some special
schemes of different Provincial Governments,  We are deeply indebled to the
Government of India for these grants, the lurgest over made during these

ocars,

T An important question arvises with regard to the sums which ave placed at

the disposal of Local Governments towards the geweral extension of Tdueation

and improvement in Sanitation. On what principles shonld these sums Lo

utilised 7 'The sums, though they may ostensibly he reguired to meet urgent

claims, relieve the pressure on the Provincial Budget and give o lnrge scope foy
C2

—
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tho oxpondituve of Provincial balances. Thero is thus & temptation to spond
money on projects which for the time being wmay appear to be boneficial bub
which in the long run do not come ulp o our oxpectations. As an instance, I
may point out that in the Budgetof 1901-1902 a sum of 35 lakhs was placed
at the disposal of Provincial Governments to provide buildes for Primary
Bchools and also to maintain them. I helicvo it will be found on enquiry that
somo portion of the money at least wont on huildings which were not wanted.
Much caution is thereforo necossary in laying down definite principles, as to
the utilization of monies that may from time to timo be placed at the disposal
of Locul Governments, and it is necessary that they should he subjected to
rigorous serutiny by Legislative Councils where they exist. T find, for instance,
that it is proposed by the Madras Governmont to establish four model High
Schools at a  cost o¥ 1:20 lakhs; and the whole scheme is to establish nincteen
model schools at an oxtra recurring cost of 4-:43 Inkhs.

“ In this connexion I wish to raise the question as to the attitude of the
"Government of India with regard to Scoondary Education both Iinglish and

Vernacular. The past policy as laid down in tho famous Despatch of 1864
is that —

‘ No Government cﬂ!feges or schools shall be founded in fulure in any district where a

sufficient number of institutions exist, capuble, with tha assistance of the Slate, of supplying
the local demand for edueation.’

“ The Despalch says—

' We look forward to the time when any general system of education entirely provided
by Government may be discontinued, with a gradual advanco of the system of grants-in-aid,
and when many of the existing Government institutions may be safely closed or transferred
to the management of loenl bodies under control of, and aided by, the State.”

“The resolution of the Government of India appointing the Education
Oommission in 1882 points out that the Government 1s ready to do all it can to
foster a spirit of independence and self-help among tho people, and that it is
willing to hand over any of its own colleges or schools in suitable easos to Lodies
of Native gentlomen if they would undertake to manage thom satisfactorily
as aided institutions. It says :

¢ It is specially the wish of the Government that municipal bodies should tnkoe o lorge
and incrensing share in the manngement of public schools within their own jnrisdiction.’

“ The Education Commission, aftor careful consideration of the question,
recommended—

‘ That all Directors of Public Instruction aim at the gradual transfer to local Native
managemenW®pf Government schools of secondary instruction (including schools attached to
first and eecond grade colleges) in every casc in which the transfer ean Lo effected without
lowering the standard or diminishing the supply of vducation and withont endangering the
permonence of the institutions trunngarmd.'

“ This "policy of ‘continuous withdrawal’ was given cffect to in somn
Provinces, notabl{ein Madras, and during the last quarter of a century institu-
tions under private bodies have grown up there in cificiency and usofulness.
We have in Madras so many as 450 institutions nearly, managed by

rivate bodies, as against four of Government, cexcluding Europeans schools.
t appears that, notwithstanding the previous emphatic declarations of the
Sccretary of State and the Government of Tndia, {here is a change in the
policy of Government. It is said that ‘to maintain a satisfuctory lovel of
efficiency ’ model secondary schools under dircct Government management are
necded, one for cach district, and accordingly steps nro taken to start such
Eligixaolqlts, even though there are private secondary schools in existenge in the
ity.

*“My Lord, it is necessary to examine tho policy of starting model schools
whose direct effect is to discourage local cffort and the spivit of initiative and
self-help among the -c:{)lc. It appears to me that this policy of continuous-
withdrawal should be steadily kept in view and enforced in nll Provinces.

“The exporiment i now made in this divection is costly as Government has
to spend very much fnore on their schools than what a private body docs. No
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doubt, aided institutions in this poor eountry do not come up to the standard
attained in the West and they have not yot developed adequately the modern
silc of education in the same way as Govornment solools have done. This
is because sufficient funds are not placed at their disposal by the Government,
though the Public Sorviee Commission recommonded that ¢ the improvoment
and extension of institulions under private management’ ought to *ho the
Encipal caro of the Depnvtmont.” Stops should thercforo bo {aken, my

rd, to supply them with more funds.  Of late some theories have been put
forward that young wmen have got out of hand, beeanse thoe Government
have not a suflicient nwnber of model schools of their own.  If you compare
Madras, where the number of Govornment schonls is at the lowest
‘and whoro aided schools have freer play, and Bengal, where you have 88
Government schools, you will find how haseless and unwarrantod hy facts
is this supposition. Tho manning of Government schools by Turopeans
will not improve matters, but on. the other hand will have, I am afraid,
the opposite tendency in view of the isolated position ocenpied by Europeans
in this country. The true remaoly lies in othor directions.

“ Instead of giving room to the suspicion that the old policy is departod from
and starting Funglish eccondary schools now, it is nocessary, my Lord, for
the Government to tako up the guestion of Vernacular Sceondary Education
and examine whethor they have done their duty in this matter. It is noccssary
also to consider how far it is possibla to co-ordinate the Vernacular and indigenous
sytems of education in the country. I need hardly point out that the
encouragement of Yernaoculnrs and Vornacular High Scllm:{s have not up to
date reccived sufficient attention. The number of Vernacular High ools
in this vast country including Burma can be counted on one’s fingors. The
Court of Directors in their Despateh of 1854 lay down the prineiplo, which
isapproved by the Governmont of Indin in their resolution of 1904, that
¢ European knowledge shoull gradually be brought hy moens of Indinn Vernn-
culars within the rench of all classes of the people,’ and point out that * it is
indispensable therefore that, in any general system of edueation, tho study of them
(Vernaculars) should he assiduonsly attended to, And any ncquaintance with
improved European knowl:lge which is to ho communieated to tho great mnss
of peoplo ............ can only he eomveyed to them throwgh ono or othor of their
Vornaoular languages.” ‘We look therefores to  the Bnglish language
and to the Vernacular languages of India togother as the remedics of the
diffusion of Ewropean knowledge. Thoy thercfore placed this subject on
o level in point of importance with the instruction to he conveyed through
tho English languago as pointed out in the Despateh of 1850. The result
of the policy during the last half a century may he summed up in the words
of Lord Curzon :

¢ An n matter of fact we rushad ahend,” he soid at the S8imla Conference in 1001, ¢ with
our English education, and Vernaculurs with (heiv multitndinoun elientéle have bocen lelt
nlmost standing at the post. Thev hinve to make up o gonl deal of loe-way in tho race, Lefore
any one can be suspecled of howing them undue favour.”

“Speaking again in 1903, ho said, ‘as rogards the Vernaculars, which
must for long bo the sole instruments for the dilfusion of knowledge
among all oxeept a amall minovity of Indian people, we found thom m
danger of being negleeted and degraded in the pursuit of Jnglish, and in
INANY CAsCS Very bad English, for the sake of its mereantile vidue”  Thus,
notwithstanding tho recoguition of tho elaims of tho Vornaculars, no steps
thus far have been taken {o bring the Vernacular sccondary ceducation in
line with the English sccondary eduea tion. 1 submit that the {ime is como
when highor Vernacular education should he given a proper place in the scheme
.of education in this country corrclated on the one hand lo imndigenous institu-
tions and on the other to English Colleges ; for after all it is the basis of nll
industrial or commereinl occupation.  But it must be such as lo it our youlu{
men to carn their livelihood, No doubl students at present are nol altractec
to a purely Vernacular school heeause it is neither adapled to their pursuits
in life nor does it offer the prizes of the publie service or jrofessional employ-
ment. It is thercfore nccessary that the cowses should ho so arranged thab
a studpnt who has gone through o Vernacular sceondary school with English
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as n sccond languoge may have facilities to appear for the Bchool Tinal or
Matriculation Examination and heecome cligiblo for admission to the Public
Scrvice or to Arls or Professional Colleges, with o short additionnl training if
neocssary.  Such schools ought to have a modern side attached to them, so that
they may hear direetly upon the life of the young men who may not earo to join
the University. .

“ My Lord, English sccondary ecducation has beon fostered by
scholarships and encourngod by the prospects it opens to the youth of
tho couniry, and 1t wmay take many years hefore Vernacular secondary
education can take its propor placo side by side with English socondary educa-
tion. Under the circumstances it is necessary in the prosent state of the
country that Vernacular scoondary schools thould ho started hy the Govern-
ment, one in cach district at loast, instead of model Buglish socondary schools,
and nursed on the samo principles on which English schools were nursed, such

.as by the grant of scholarships, by making tho stulonts eligible for tho Gov-

ernment examinations and for the University conrse, cte. "Theso schools, if
proporly organised and fostered, will become «s good feeders to tho TProfes-
sional and Arts Colleges as the English secondary scliools, with this advantage,
that the students therein will be trained throueh their own Vernacular without
much waste of their encrgy and iime as ix now entailed in the English
schools. Further they will provide a good proliminary training for students
who wish to join Sanskrit Collogos, 8chools of Art, Commerce, Agriculture, ote.
In this connection, I venture, my Lord, to commend to the Government the
scheme of education adopted in tho National College at Caloutta as to the
lines on which the studies in Vernacular schools might bLe arranged. I hope
that this important question will receive the attention of i{he Governwnent
and a beginning made in the coming year, as a large amount of surplus is
budgetted by the Ion’'ble tho Finance Member.”

The Hon'ble MRr. ANDREW : “ My Lord, last year during the Budget debate
vigorous attacks were mado by some of my officinl colleagucs from other Presi-
dencies on the Hon’ble the Finance Membor, and as he was rather sorely pressed,
cespecially by the Hon'ble Member from the Punjab, I came forward with an
expression of sympathy and said that, whatover others may have to say, I had
no complaint to make on behalf of Madras. The Hon'blo Momber scomed
ruther gmt-et'nl for the support I thus rondored him, and he told the Counecil
that of all his flock tho gentle lamb of Madras was the on]%r one that had
groeted him with a friendly bleat. I thought, my Lord, that I had gained his
affections to somo extent and that I became, in o sort of way, the Benjamin
of his flock, and when the Hon'ble Sir Sassoon David confidontly predicted a
vory largo opium surplus this year to be divide:d amongst tho Provinees, I thought
that I would receive, if not a double portion, at all eventsa fairshare, Well, my
Lord, the Hon'ble Member apparently handed over that surplus to the Hon’ble
Member for Education, and IPmnuot say that I think he lhus given Madras
fair treatmont at all. Out of 147 lakhs for Bducation and Sanitation, he
has given Madras only 10 lakbhs, less than any other Province in the whole
of Indin, except the Oentral Provinces, of whose sharo the Hon’ble Mr. Dadabhoy
has just complained. .

“ If I look now to the non-recurring grants made from other sources of
revenue other than grants made under tho tevins of the Provincial Sottlement,
I find that, out of 104 lakhs distributed, Madras does not get a singlo rupee.
The Hon'ble Sir Vithaldas Thackersey has just told us that that surplus has
been distributed by the Finance Moembor with great judgment and that
great satisfaction iy felt in'Bombay, which gots GO lakhs, tj'wugh ho goes on
rather to complain of the differential treatment between Bombay and -Caleutta,
Well, my Lord, if Sir Vithaldas Thackersey is not satisfiod that Bombay, the .
sceond city of the Empire, should got 50 lakhs, I think I may, on behalf of
my Presidency, say that I cannot be satisfied that Madras, the third city in

the Empire, should not get anything at all. = -

“The Hon'ble 8ir Guy Fleotwood Wilson said that the IIon'ble Member
for Education will explain to us the principles on which he has made the distri-
bution. I do not know on what principle the Hon'blo My, Butler has made,it
as regards: Madias. Does he considesighat Madras is so advanced in Saritation
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and Education that she needs nothing wore ? - Does he think that Madras has
such n substantinl sweplus that slic can effeet all the improvements  which
sho needs P Or docs he, with the Financo Member, no Jonger rezard Madras as
a Benjamin to befed so much as a step-son tohestarved . I he does, Tean only
sny that in Caleuttn cven o step-xon is entitled 1o the protection of 1he Society
for the Protection of Children. I fear, my Lowd, that the real reason is that
Madras has during past years accumulated  couwsiderable surpluses  and {hat
her very virtues areabout to furn to hee misfortunt.  Madins, it is true, has
hushanded her resources vory carefully in past years, hut it was with a view to
tho future benefit of tho I'vesidency.  She has not, like another Provinee of
which the Hon'’blo 8ir Flectwoud Wilson spoke, * eaten up largs balances by
basty and ill-considered incroases in recwrring expenditwe.’

“ Attention has, during the past low years, heen enther 1'1'et‘|1wntly drawn
to the acoumulated surpluses of Madras,  'L'wo yenrs ago the Hon'ble Mr. Meston
in his Financial Statemont referred 1o Madrav's = ampl: balances,’ and even
then I felt some alarm as to the effcet that thoese b;-i.uwt-.a would have, and I
drew attention in the Council to the fnet that that ample halunce was due to
that tradition of carcful and ceonomic management which lad long eharacterised
Madras administration and which had led to enution in cimbarking on promis-
ing -schemes until sueh arrangemonts could he made as would ensure in the
long run the fullest vegard for ciliciency and ceonomy. 1 added that {ho
Madras Govermment foresaw no lack of works of permanent utility on which
to spend their balanees, not forgetting that in utilizing them they would have
to careful to select objects which would not entail recurring expenditure
boyond their normal resources.  But tho Ilow’bls Finance Mewber again cast
his oyes on these balancos und last year remarkod on the huwge balancs which
Madras had accumulntod, greatly to its credit as he said, but, 1 fear, groatly to
our misfortune ; and this year the Hon'blo Mr. Moston has again roferred to
the * heavy accumwlation of hulances ’ acyuired by Aladras.

“ My Lord, this is a very serious matter and L fear that this ungenerous
treatment of Alndras may be reasonably inferproted as putting a promium on
extravagance and waste and a discount on thrilt and ceouomy,

* I should like to say a few words about the allotment of 18} lakhs to-
wards the cost of new Dbuildings required in conncction with Sir William
Meyer's scheme for the creation of new  distriets in Madras  which
comes uuder tho Lead of ¢ grants made under the terms of tho Provincial
Scttlements.’ My Lord, in »peaking of the allotmients made to different Pro-
vinces under the other items of which I have just spoken, I am
quite aware that I can make no eclaim. 1 have boen stunding with
others, I may :say, at tho gate of Morey, a suppliant for tho gonorous bounty
of Government. But, under this howd of grants mado under the terms of
the Provincial Scttloment, I rauther stand in the porch of Justice to ask, on
behalf of Madras, for tho full satisfaction of a claim which the How'blo the
Finance Member at presont only in part wimits, I always wnderstood, my Lord,
that the Governmont of India had undertuken to moet the whole cost of non-
rocurring as well as of reeurring expenditure in connection with 8ir William
Moyer's schome, Last your in tho Dwlget dobate I thanko.d the on’ble Finance
Momber for having promizel to finnuco the scheme, and when 1 said * financo
the scheme, I, certainly did not mean a portion of tho rchome ; and the Hon'blo
Membor in acknowledging that friendly bleat of the gentlo lamb oxpressed bis
satisfaction and did not, as ho would assuradly have dono it it bad been so, say
that the lamb was mistakon in his interpretation of the intention of the Govern-
ment of Tndia. In 1004 tho Govermuent of India promizol to make a lump
grant for the new buildings, and it was always wlerstood that that promise
meant that they would meet the whole of tha non-recurring ax well as the wholo
of the reeurring chargos; and thoy reilortol that promise four yoears lator
when discussing  with the Madras Government the terms of 1ho new scttle-
mont. This year I am alarmod to find that the Hoi'hle Linance Member
says that the Government ol ludin have *promised (o assist’ in the
sﬂﬂemc, and the Hon’blo Mr. Moston bax very cautionsly wordod himself
in tho Explanatory Alemerandum aml entored 1850 lakhs  ‘towards
the cost of mew buildings,’ cvildently meaning that ho  repudiates any
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rosponsibility for mceting the whole cost. My Lord, I am authorised by
my Goverminent to say that the Govornment of Madras have all along under-
stood that the Government of Tndia would bear the whole cost of the building

ortion of the scheme, and that they are not content to aesgno that the

overnment of India have fulfilled thoir obligation to the Madras Presidency
in allotting in this year's Budget 183 lukhs for the purpese.  Afterallowing for
the immmediate balanoce of 20 lakhs required by the m{os. the remainder is more
than covered by tho claims registered agninst it, of which olaims the building
portion of the scheme is not one; and I have to say, my Lord, that if the
Government of Madras must now find o moicty of the cost of tho building
programme, many dusirable schomes will be greaily dolayed, including the build-
ing programmo itself.

“ On one subject more I have a fow romarks to make, and that is on the
financial settlement which has now heen revised with offeet from next April.
The Budget for the coming year has been framed with referenco 1o that scitle-
ment and without the vicws of the Madras Government as to the conditions and
terms of tho schomo lmvin%l been previously ascertained. The Government of
India have further siated that the entries mudo in tho Budget for next ycar are
only for Budget purposes, and the Government of Madras presume that they
\\'il{ be afforded an opportunity of going into dotails hefore 1ho rovised soltle-
ment of 1908, with the modifications now suggested by tho Government of
India, is stereotyped. Omno of the joints on which the Government of Madras
hope to bave something to say is tho amount of the fixed assignment of 3% lakhs
from Provincial to Imperial revenue in consequence of the entire provineialisa-
tion of forest revenue and expenditure. Owing to tho assignment having been
calculated on the figures of the Budgoet of 1910-11, only a 1.war‘)lrl small portion of
the recwrring cost of several important schemes relating to the Forest Depart-
ment which have long been awaiting sanction have been allowed for,

“ My Lord, while I welcome the entiro provincialisation of forest-revenue,
I hope that the Hon’ble the Finance Member will on further examination, and
after consultation with the Madras Government, come to the conclusion that
the fixed assignment of 3§ lakhs should undergo a considerable reduction.

“ My Lord, I do not know whether if 1 had pleaded more vigorously for iny
Presidency last year 1 might have obtained a more favourable and, as 1 think, a
fairer distribution of the surplus this ycar. Ilad I dope so, perhaps the
Hon'ble Mr, Butler would have carved that surplus in a different manner
and have given Madras o Jarger share. If I had done so, and if the IIon'ble
Mr. Butler had not paid so much heed to the vigorous pleadings of the Hon'ble
Mr. Fenton, sometﬁing more might have gono to Madras, and so much of the
lion’s share might not bave gone to the Punjab.”

The Hon’ble MRr. MupsoLRAR: “ My Lord, during the discussion
on the Financial Statement, I took tho opportunity of expressing m
appreciation  of the cheerful and satisfactory character of  this year's

udget and offered my congratulations to the Hon'’ble the Finance

Member on his good fortune in getting a substantial and unoxpected surplus

over this year’s transactions. Yet it wowld not he just to anscribe all the

pleasing and encouraging features of the Budget to fickle Dame Fortune, The-
opium windfall and even the improvement in revenue receipls wero, it is

true, due to the operation of causes which neither he nor the Government of

India could influcnce. But for the substantial veduction in expenditure, of

which there is abundant evidonce under almost every Noad, the country is

beholden to him for the careful and vigilant watch which he koeps over its

finances.

“ My Lord, the Government are entitled to our acknowledgments for the
great step they have taken in the direction of giving further offeet to tho

rinciples of decentralisation and the development of Provineinl independence.

espite our so-called gwasi-permanent sottlemeats, the yearly scramble for
doles and benovolences from the Governmient of Tndia has duving all these
years continucd. as activa ns it was beforc the inanguration of the great reform
of Lord Mayo in the sevontics.  Such a seraniblo is not only undignificd, but
involves injustice to thosc Provinces which pay their way and make their

o
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proportionatn contribution to Imperial expenditure withont aid or help from
anyone. 'This injustico is felt all the more hoeanso thoy eannot get their own

ressing demands safisfied out of theirown revenunes, as theso aro required to
contribute to the largesses eranted to the more clamant or more fortunate and
favoured districts. Out of the onc crore and fifly lakhs raised in the small
Provinco of Berar with an aveaof 17,660 square milos, hardly sixty lakhs are
applied to its own nceds. More than 4-7ths of this revenuo goes to mect the
Imperial oxponditure or to contrilute to the satisfaotion of the noed of other
Provincos or of othor districts undor the T.oenl Administration.  This is  logiti-
mate ground of complaint whon tho necds of the Provines in rogawl {o sunitation,
modical reliof, education and civil works of genecral utility romain insuficienily
attended to. The Hon'blo tho Finance Momber justifiod the specially la
erants mado to Eastern Bongal and Assan on the ground that till rooently
that Provinco was starved. My Lord, tho Central Provinces and Berar—
and specially Borar—have always occupied and even now occupy the position of
’inderella before tho fairy came to hor holp. They ave far more starved than
Enstern Bengal and Assam. In the general distrilution of favours out of tho
opium windfall, this Province, representing 1-9th of Britich Tndia, gots only 6
lakhs out of 147 lakhs, i.e., loss than 1-24th, LBven whon it is a quostion of
doing baro justice, it doos not get all that it is entitlod to. For cfficient working
and oconomy the Chiof Commissionor undortook in 1907-08 with respeot to
famine roliof rosponsibility which rightly lay on the Government of India and
dopleted his own treasury in doing so. Tho Provincial treasury was entitled to
be roimbursed ; but this has beon done only partially.

“The discontinuance of the systom oFaﬁsignmcuts which, though called
fixed, underwent in fact varintions and fluctuations, nnd the substitution in
its stend of permanent transfers of entire heads of revenue or larger shares
thereof, will ennble self-supporting Provinces to retain tho full bonefit of
the econoinies they might effect and the improvements thoy might earry out.

“This important financial rcform omphasisce the pressing necessity
of establishing a Provincial Legislative Council for the combined territoriea
of the Central Provinces and Berar. There is n total revenue of about 3
crores and 57 lakhs raised to meet nn expenditure of ahout 2 crores and 80
Inkhs and a contribution to the Imperial Exchequer of about 00 lakhs. The
Imperial Legislativo Council cannot he burdoned with tho discussien of a FPro-
vincial Budget and is notin n position to denl with it with knowledge.

“The large grants out of this surplus for non-recurring expenditure and
the increased grants out of the revenue for eduention and sanitation and further
speaial ants to large important works are also another plensant foature of the

udget for which Your Excellency’s Govornment is ontitled to the grateful
thanks of the country. .

“In introducing on the 8th of this month the Budget heads dealing with
Railways, the Hon’blo Sir T. R. Wynne told us that wo were on the eve of a
very considerablo increaso in the mileage of new lines to he construoted
snnually. He stated that the work o? rencwals and improvements on open
lines, which during the last five years absorbed over 561 erores of rupecs, has been
hrought up to tho standard of our present requirements, and that therefore
large amounts for new lines would now he provided. Railway receipts nnd
railway expenditure hold the foremost place in our national finances, the
rovised estimates showing 438 crores and 243 ecroves, respectively, whilo the
bud%et estimates show 47} and 233 croves, respectively. Tho eapital outlay
on 8tate railways will at the end of 1911-12 stand at 823 crorcs. The
military and political value of railways as also thoir social and commeroial
advantages are unquestionable. I would therefore mako a few ohscxvations
for tho consideration of Govermment, and in particular of the Hon’ble the
President of the Railway Board who wiclds—and wiclds justly—such influenco n
determining tho views and acts of Government on this important hranch of
tho administration. At the outset I would assure my Han'ble Friond that it
is not in an unfriendly spirit that 1 approach {he subject, and that I fully
recognise the need and propricty of a further expansion of our railway system.
But Ithink it would be n great mistuko to pnt it on a'wrong ground. ~ It is not
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as a contributor to the Tmperial revenue that tho value of railways should bo
defended. Tt is true that wo had this year a nct revonue of 2} crovos aftor pay-
ing all {ho expenses and interest and vedemption charges. One yoar this not
revenue was 8 crores and 45 lakhs. These amomnis are sufficiently consider-
able not to permit of this aspeet of the quostion heing negleotod. But taking
tho actnal outlay, oven the 8} ecrores reprosent barely a profit of 1 por cent. a
year. The renl valuo of railways to the country is what was stated by the
Mavquis of Dalhousio in  his memorable minnte—the military and political
advantages and the social and commereial advantages.

“ Guiding oursolves by this standard, it is not clear Lo persons outsido the
railway administeation on what principle new projeets avo taken in hand or
oxtension mado. It scems to thoem that the relative importance of tho different
claims are at times overlooked. In regard {o one projoct, the desirability of
constructing the lines and the commereial advautazes it would sccuro have
Deen pressed upon Government for over thirty years, A survoy was madoe as far
hack as 1884, and in 1899-1900 enrthwork was carried out and bhallast
colleetod.  Since then no progress has been made.  The line was ono of thoso
mentioned in tho Histories of Railway Projeots of 1900 ; but other lines, which
do not scom to have boen montioned then or oven for somo years after this, are
advocated, come to the front and aro being constructed. Neither the strategic
importanco of theso lines nor their immediate commorcial advantages are yet
obvious to ordinary men, who are unable to undorstand why proferenco was
given {o them over the lines the paying character of which was more apparont.
Moro than one instance of this kind can be given. Itis no use regretting tho
past. But now, whon greater activity in railway cxtension is in sight, it
would he ‘more conducive to the interests of the country to accord precedence to
different projocts strictly on their ralative importance. 'To facilitato this object
it would he desirable to have for each Province a small ndvisory Committee of
qualified and experienced commercial men (Europcan and Indian).

* Another suggestion which I would mako is in rogard to cortain projocts
which involve a verylarge outlay, and which can hocome self-supporting only.
when certain other facilities and conditions which do not exist at present, and
which also involve further large outlays by tho State, are created. In the case
of such projects they should not, I submit, be taken in hand until the creation
of the facilities and conditions on which their ovontunl success deponds are also
sanctioned. ’

‘ In regard to working expenscs they seem to he going up more than thoy

shonld. Tn 1906-07 they stood at 1,881 lakhs ; this year they are 2,464 lakhs ; in
1011-12 they ave estimated to go up to 2,572 lakhs. Now, the mileage in tho
first yoar was 21,544 ; this year it has reached 24,525 ; and at the end of next year
it will ho 24.783. That is, this year’s oxpenditure is move than 27 per cont. in
excess of that for 1006-07, though the increaso in mileago is a littlo less than 14
per cent.  The amount spont on renewals and improvemonts in 1006-07 was 34
Inkhs more than what was spont this year. The increase in expenditure is thus
clearly due to greater working charges. The neveentage of working expensos to
gross earnings has increased on every linc oxcept one.  Tn some tho increaso is
by more than 13 per cent. Hoere is a matter for enquiry and for the serious
consideration of the Hon'ble tho President of the Railway Board and of the
Hon'ble the Momber for Finance. I have excluded from consideration the
military section of the North-Western Railway which it more in the natuvoe of a
military defence work. '
.o ﬁven in regnrd to such an every-day thing as the working of a Dballast
train, I find it stated in the Journal of the DPermanent TWay Instilution of
India that sometimes they were able to work it very cconomically at a cost
of 8 por cent. per cubic foot, at other times it ran to about 22 per cent. per
cubic foot, owing to bad arrangements and heavy traffic, and {hat thore wasa
tremendous amount of money wastod in tho running of the ballast trains.

“ We have now come to a stage whero it is necessary to consider whother
it would not on the wholé be more economical to work State lincs by State
agency xather than through Companies. If the Companics were remuncrated
by o sharo of tho net profites, that would he a more sn'ci‘cr:\bln courso to working
by Btate agency.  But as was long ago pointed out by Sir Guilford Molesworth
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in regard to the old guaranteed Companies, they are not direetly interesied
in cconomy or retrenchment.  Elcieney has of conrse fo he kept in view,
but it can be casily shown how without saerificing it large reduction in oxpon-
diture can bo mnde.

“As thn old method of constineling railways throngh gnavanteed Com-
panies had to be given up on account of the serivus losses it involved, so also
would it he more to the inferests of the conntry to dispense with tho ageney
of the Companics or to have the ferms modifled so as to give them o dircot
interest in economical working. We are on the eve of a Inrge extension of
our railway system, and it is absolutely neeessary to serutinize tho debit side
and jealously guard agains! unnceessary expendituve.”

The Hon’ble Lizurexant-Coroxkt Davies: “My Lowd, in the dobate
on the Budget for the current ycar my prodecessor expliined at somo longth
the position of the finances of the Punjab and made a strong appeal for morve
liberal financial treatment. The figures in {he Dudgel for 1011-12 show that
great consideration has been given to that appeal and that it has beon found
1ssiblo to meet the claims of the Punjab to a cerlain extent. But, while

ully recognising that. the rceent changes in the tovms of the settlement

have benefited the Provines, - I allnde pacticularly {o the altoration of the
Provincial sharve of Land-revenue from three cighths to onc-half,—I find it
difficult to be enthusinstic over the increase of the I'rovincial share of nct
Irrigation-revenuo from three-cighths to ono-half.

“ Beforo, however, dealing vith this subject, I desivo o invite nttontion
to the terms of the Provincial contract. When these terms wero being dis-
cussed prior to the contract of 1005, the I'unjub Government represonted
that a larger assignment should be made from those heads of revenue which
tend stendily to inercase, and that in the Province in which canal irriga-
tion plays so important a part, cffcet might bo given to tho suggestion by
granting a share of the incomo wnder tho Budszor lead--Major Works.
The Government of India recoznised the justico of the proposal nud allowed
the Province a three-oighths shave in the revenuo and the expenditure of this
head, the revenue being derived chicfiy from owners’ rales, occupiors’ rates
and land-revenue and malikuna of the Canal Colonies, the cxpenditure com-
prising direct expenditure on the improvement and muninfenance of the njor
canals and also the interest on eapitul hoveowod for tho construction "of
such works. :

“In order (o provide nguinst abnormal fluctuntions of cither revenue or ex-

enditure, the Government of India guaranteed a minimuwm net revenue of 803
akhs under Major Works, {hus enabling the Provineial Governmont to framo its
Budget with tho knowledge that its revenuo from this heal would not fall
below this figure. Tho settlement of 1005 was sanctioned with the intontion
and in the belief that the Local Government would be in n position to mect
the heavy charges (arising ont of colonisation and eanal developmont), from
“the growing revenues yiclded hy the water-rates; but in only one year (19006-
07) has the guarnnteed minimwn hbeoen equalled or execeded. The econse-

uence has been that instead of reeciving o growing rovenuo from its eanals,
tho Provincial Government hus had to be content with what is virtually a fixed
nssignment of 80% lakhs per annwun,

“Tho main object of the new scitlement is to rednee the largo fixed cash
assignments and to replace them by a shave in a growing head of rovonue. 1t is
in furtherance of this object that the Provineial share of revenue and expendi-
ture of Major Works lins heen aised 1o one-half, while at the same timo the
guaranteed minimumn has been vaised to 41 Jakhs,  Let us consider the offect of
this change on the finanees, as it scems very doubiful whethier in the next few
years the desired result will he atteined.  From a caleulation which has heen
made, ‘it appears that for at least five years the Panjal will not derive any
bonefit u-hnlzever fromn the change, and that ins'ead of receiving, as now, what
is practically a fixed assignment of 207 lakbs it will rveceive in the futvre n
fixed assignment of 41 Iakbs.  The yveason for this is (v be found in the fact
that charges undor Major Works inchude inferest on eapital hovrowed for ruch
“works. A sum of 120 Iakhs has Leen enteral in the Dudget. We are now
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discussing for what is known as tho Triple Canal project, and a slithly Jarger
sumn was enterod in the last year. On all this capital’expenditurs, which is for
the time being unproduotive, the Provincial Government has to Amy its share of
interest, with the consequence that the net revenue from the hea Major Works,
instead of being a growing revonue, is at present & gradually dimirishing one.
Under such circumstances it is my duty to urge that the interest charges of new
canals should not be thrown upon Provincial finances until the canals commence
to enrn a revenue sufficient to cover thoir working expenses and interest, lost
the Local Government should find itself crippled under such oharges and be
unable to carry on the administration satisfactorily. I would at any rate ur,
that the present system, by which a share of the interest charges are dcbited to
the Provincial Government, sbould be re-oxamined. As it stands it saddles the
Provincial Government with very heavy oxpenditurc long beforo the expected
revenue can come in, and it is quite conceivable that under the present system
a Local Government might hesitate to support o large scheme of irrigation, on
the ground that such a scheme wonld for a considerable term of years block the
inorease of income which would otherwise accrue to it.

* Attention was drawn last year to the cffect of tho colonisation schemes
on the Provincial finances. I should like to add afew wordsen this subject, for
it seoms to bo gencrally accepted that they have brought great prosperity to the
poople and- have largely augmented Provincial resources. As to their effect in
tho development of the country and in bringing prosperity to the settlers,
there can be no two opinions ; but this result is not obtained without considerable
oexpenditure and great strain on Provincial resources. Thero is first the
interest on the capital expenditure which has to be met before the works
become productive ; later on, there is expenditure on the settlements which has
to be inourred in order to assist development. Roads of every kind have to
be made, revenue and judicial buildings have to be constructed, and the
demands of the colonists for echools and hospitals, to which they had been
accustomed in their own villages, have to bo met. Tho insistence of these
‘demands necessitates the employment of a large share of the Public Works
grant ; so much so that, while the colonies are being brought iyto existence,
other publio works in the Provinco have to be starved : ropairs are cut down to
the uFmost; and new buildings are indefinitely postponed. When the I'riple
Canal scheme comes to maturity, a very large initial outlay will be required,
and it is hoped that the Government of India will then come to the assistance
of the Province, as it may be said with truth that such expenditure is due to a
wholly exceptional cause. The adoption of the Provincial policy of the sale of
Government lands has practically saved the situation, and it is hoped that under
the new contract system the liberty of the Local Government as to disposal of
the sale-proceeds will be in no way restricted.

“ I will conclude with a few remarks on the allotment of the non-rocurring
grants which have been announced. The Hon'ble Finance Membor told us
that a grant'of 10 lakhs would be made to the.-Pnnjab for sanitation ; this
sum, comparcd with the grants made to other Provinces, is liberal but not
excessive, The grant is intended mainly for wrban sanitation, and it is
recognised that the urban population of the great cities of the Punjab is large
as compared with that anywhere outside the Presidency-towns, and it is n.lgso
well known that extensive sanitary works are nocessary to cope with malaria
which so often nssumes an epidemic form. In the Ninancial Statement it
will be found, however, that half this sum has been specially reserved for the
Research Institute at Kasauli, an object which is in no sense n Provincial one.
Five lakhs only remain for sanitary works, a sum which compares very

. unfavourably with the allotments made to other Provinces for purely Provincial
purposes, , . :

“ A sum of 10 lakhs has been granted as a contribution to the Medieal
Colloge and Hospital at Lahore ; this amount, given in a year of large surplua,
is only what another Province received when the financial position was bad,
and it cannot be said to‘err on the side of liberality. '

“ The grant for education is small as compared with that made to similar
Provinces, and tho Penjab docs not appear to have beon treated with the
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liberality which hasheen extended to others. But I have no intention to
weary the Council with details ; it is so easy to manipulate fizures in order to
make then produce tho result which is wanted, whether it he for or ngainst.

“ My oll\jcct is rathor to puint ont the speecial dithoultics which besot the
finances of the Punjab and to express a hopo that they may not be overlooked.
1t is also not too much to hope that from the future unforescon surplus, which
seems almost to bo expected, the grauts to the Punjab may be $i\fuu with the
liberality which has been extonded this year to othor Provinees.’

The Hon’hle LIEuTENANT MALIE UMAR HAvYAT Kuax: v My Lord, as tho
final speech on the Budget is considered one in which all questions connaocted
with the welfare of Indin nre discussed, I shall offer o fow romarks which are
connected directly or indircctly with tho Budget.

“In the first place, I must congratulate tho Hon'ble Finance Member on
this year's Statemont, which shows a good surplus.

“Tho time given us this year for our legislative session was in iy opinion
too short and has tended to cause hurry in our legislation, which is undesirablo.
1t appears that the main causo ol this lins been tho desive to mecet tho wishes
of some of the How'ble goutlemen who want to attend to their privato affairs.
At o conferonco hold in Bimla, | oxpressed mysolf somowhat strongly and said
that a man who takes upon himsolf the service of the public and then thinks of
his own affairs, which stand in the way of his doing tho above duty, is o wrong
man iu the wrong place. Such o man has no business to ho thore and had
bettor resign his office in the publio intercsts. And I was glul to find that
most of my Hon’ble colleagues wero of the same opinion.  As being ropresenta-
tives of different Provinces, our work is not only to legislate, but also to bring
about a closer union between the rulers and the ruled.

“ I ghall now touch on some points relating to tho Army which seem to me
to be worthy of notice. I would at the outset thank the Government for their
giving commissions to moembers of the Imperial Cadet Corps.

“ About horse-breeding I am of opinion that tho money spont on the present
class of stud-horses has not heon employed for a very useful purpose. The
stock produced is sorviceable for working in the pluins only, but on active
service horses are also required in the hills. A chango should, thereforo, bo
made in their broeding so that thoy may be more adapted for sorvice in such
tracts.

“ Astheinternal development of the country inall directions is entiroly
dependent upon peace and sccurity, which are safeguarded by the Armny, I suggest
that whenever money is available it should be given to the Army. Iundsnaroe
urgently neoded for the construction of defenco works along the North-Eastern
frontier in the same way as they wero rcequired for tho North-Western border.
Money is also required for building lines for increasing the garrisons towards
the North-East. And it is at the smine time casential that India should have its
own navy as well as aeroplanes or dirvigibles. No real well-wisher of tho country
can see other nations go ahead without fecling keounly the lagging behind of
India. We are no doubt protected by the largost navy in the world, but we
should always keep in mind that therc may be mado simultanneous demauds
upon it from various quarlers and thore may he somo difficulty in sending a
sufficient portion of itthm., We cannot, therefore, be usoful mombers of the
Empire unless we are solf-dcpendent or, at any rate, so to a large extent.

“J would have said a word about the rise in the yrice of food-stuffs ; hut as
Government has taken the enquiry alveady in bund, I will only say that in ordor
to check corruption the case of low-paid servants, like ]_Joliuo-cunsta[‘:lcs, patwaris,
chaukidars, vil)lagc-hcndmcn, cfe., isdescrving of scrious considerations. There is
no wonder that ill-paid lambardars, chaukidars and police-constables fall vietims
to temptntion and sometimes send up insignificant cases which end in acquittals,
The salaries, thereforc, should be raised at tho botlom and not at the top.

“T think it is also necessary to revise the rates on which coutracts are mado
by the Public Works Dopartmcnt. - The same contractors when desiring to
onter into contracts with privata persons mako written applications o tho effect
that they are willing to supply nl} huilding matorials ns well as to erect huild-
ings at rates so much less than they charge the Government. When my

-
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Hon’ble fricnd Mr. Gokhale moved his resolution about I'ublic Expenditure, it
was this knowlodge which kept me from opposing him. Tho expenditure on
the civil and military and most other departmonts is absolutely nocessary.
The public moncy, my Lord, is not wasled by the Government of India or by
tho Provincinl Governments. It is squandered only at the various construc-
tion works where money is actually handed over to contractors or to low-paid
Government servants in chargo of labourers.

“ My Lord, I do not say that big landholders arc badly off, but if the prices

of their lands be calculated, it will bo found that tho profit derived from land is
far less than could be got by investing an equal sum in somo other busincss.
Last year I urged tho claims of landholdors and I do not hesitate to do so agnin, it
being my particular duty to do.so; and I will goon urging them as long as I have
the honour to be a representative of that class on this Council. I see no justifi-
cation nor any logic in the fact that when two men of the samo country got the
same net profit from thoir respective ocoupations, they should bo taxed unequally.
.Why should » man bave to pay land-revenuo on an incomo of Rs. 10 or
even loss, while the other pays nothing for Rs. 849-15-11° A zamindar cannot
conceal his land and must pay the rovenue, while a non-agriculturist can resort
to many dodges to make it appear that his incowmo is half of what it really is,
" “There are certain other important matters affocting ihe agriculturists
which I would briefly bring to the notice of this Council. Onc of these is the
twenty years’ settlement. Settlemonts aro so unpopular that the Hindustani
equivalent for the expression is used to denote ruin.  'When a tract is fully cul-
tivated aud the incomo of a landholder known, it is absolutely -of no use to re-
settle it.

“ The assess:rent of kharaba, that is, allowance for failed crops, is made in
tho first instance by low-paid officials and only nominally checked by higher
officials. This causes great inconvenience to landholders, who have often to uﬁopt.
unfair means in order to obtain justico, as it is o well-known fact that they
suffer if they do not resort to such practices. Thus, though heis called the back-
bone of the country, the agriculturist has to carry the burdens of all on his
shoulders without receiving any help from others, .

“ As the time for moving resolutions is past, I should like only to suggest
that the word ‘Famine’ should be omitted from the expression ‘Famine
Relief Fund,’ for after all this Fund has been created with the object of rescuing
people from starvation and thus saving their lives. But if there occurs somo
other calamity, which is as disastrous or even worss than famine, why should
such a fund be not utilised in such emergencics? By way of illustration, one
may mention the disastrous Kangra earthquake, the washing away of Dera Ghazi
Khan by the river Indus, and many other worse disasters which from time to

time overtake one part of India or the other. :

“ Now I turn toone of the most vital questions of the day, that is, education;
I only want to say a word about it .in connection with other things, and the

subject of education {:u-e and simplo I leave to the new Department and my
Hon'ble friend Mr. Gokbale and his Bill. What I mean {o say is that a general
survey should be made of the inhabitants of India and the different walks of life
they can follow. ; Weshould make a rough cstimate of the number of men.
required in India' for — ;
(a) .agriculture ;
(0) the factorics ;
(¢) the mines;
(d) the different trades;
(e) the army ; '
(f) well:to-do men who want to gel educated for their own accomplish-,
ment ;
H _ . s
(g) cducated men required for Government and privato service, cte,; ote. i
1 donot object to merchants, well-to-do men and those secking Governmeit
scrvice being educated properly. But small agriculturists, Inbourers in mines and
factorics, recruits for the ariny, petty traders as well as low-paid sexvants, eithér
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Governmeont br privato, should not he given higher education. Nor should the
he imparted primary education in the manner in which it is now dono, which
prevents them from doing their nneesiral work owing to their fime heing given up
to studies while young. The schools for these people should he cither night
schools or such as may not interfere with their houschold work, for which the
are urgently wantec cvery day, and the subjects taught should he only suc
as may help them in following their own occupations.

“TIn ihis conneetion I would also suggest that tho number of men in a
district helonging to the various professions should also he limited, so that there
may not be ovorcrowding, as is the caso with the leaal profession,

“ Now as to the law in fovee in this country, I think it iz ontirely unsuited
to this country, as the foundation on which it wasbased wasa law suitu({to a diffor-
entnation in different circamstanoes, and the members of the Committee that
drafted the Indian law, however able thoy may have hoon, were moxtly ignorant of
Indian sentimenis, Jf Government could afford to spend a sum of money to
have the Indian Penal and Criminal Procedure Codos revised by a joint Com-
mittee of English and Indian lawyers, who are thoroughly acquainted with
Indian sontiments, as well as some men who arve conversant only with the
{ecelings of the ]woplc, there would be o great improvement in tho procedure
s \\'oﬁsas the carrying out of justice.

“Now I touch on'n point about which I nmn very keen, and that relates to
matters which adversely affect the %ood administration of the country, either
internal or cxternal. By internal T mean the seditious propaganda.  Though
the Beditious Mectings Act and the Press Act aro throngh Government’s kind-
ness on the Statute-book nnd are cffcetive to some extent, yet unless the mild-
looking mischievous papers are denlt with as they really deserve, the situation
will remain unaltered. They say in Persian:

I the burmless cat bal wings lo fly, it would exterminate the race of sparrows.’

“Now itis evident thnt tho Press Act was. passed with a view to put an ond
to seditious writing. But every Inw which is intonded to check some partioular
crime ought to be efficient in 1tself and effective for the purpose for which it is
intended. If it docs not fulfil the object, it will mnke little difference whother
we have such a law or not. My Lord, tho Act hitherto passod has sorved the

urpose of restraining only the papors which are in the hands of inexperienced
editors and proprietors, as they aro wnable to earry on their work with suficient .
cleverness. Buch persons can be easily canght and punished and thoy eannot
do much harm. T'l?w rentest harm which is to-day heing dono to the country is
by means of papors which are in the hands of clever ngitators who calmly,
uietly and systematically misconstrue and misr?rcscnf. the motives of the
&-overnmaut in such & way ns to make the peoplo doubt the sincerity of its pur-
ose. The injury done by these people is more offcotive than it could be
one hy the editors of the nhove-mentioned papers.
" *“Bome of the papersin the hands of clevor men, heing dailics and having up-
to-date Reuter's ang other intelligence, are run comparatively cheaply and have
got o wide _circulation, espocinlly mmnong the eduea t.eh classes.  Gonerally speak-
ing, the circumstances of these classes do not permit: them to buy the oxpensive
but loyal papers which are run efliciently. if. they read papors of hoth kinds,
they would be able to draw their own counclusions. But as matters. now stand,
this is not gencrally tho case and they arc carried away by the wrong set of
opiniona.
“There is & Porsian saying that :
“ Everything that renches (he car has its effect.’

“ It is these papers, my Lord, that vequire legislation to check their inis-

chievous gropagnnda. If a paper on nccount of ono or two articles produces an
" effect that renders it liable to a criminal prosecution, why shculd not another

paper which prolongs the process over a month or two and croates tho same
- effoct, if not worag, be punishahle under the samo Jaw ?

*“My Lord, we happen to have got some pa]l:ers of this description in our
Frovince. But I an glad to say that mostof the people who edit or contribute
to them helong to other parts of the country and are not the natives of our Juyal
Provinge.
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“Next we como (o our oxternal frionds, It isa well-known Oriental saying
that a wiso enemy is better than a foolish friend. Somo of our English frionds
who unfortunately moddle with our affairs cithor with a view to advertisec them-
solves orjwith a sincere desire to serve this country donot know what harm they
are doing us owing to their defoctive knowledge of things hore. I wish tho
English Government provided some means for preventing them from working
this injury to us. Many of the sedition-mongers in India are encouraged by
these gentlemen, and in order to bring such soditionists to book and to ropress
their activitics money has to be paid from tho Indian revenues.

“ Now, my Lord, there is another thing which I want {o deal with, and that
is societies and organisations. Though there are so many socicties and various
organisations in England, most of them do some good to their country. But
such is not the case in India. As to suppross some of the mischievous organisa-
tions a great deal of monay would be re%uired, I montion them in connection
avith the Budget. Societics in India may be roughly divided into four classes.
Bomo organisations are puroly social, which are harmless. Others are political
in the garb of social. They arc generall n]l)t to do a great deal of harm.
Others again arc papec organisations which do no work except keeping the list
of a certain number of mon under the title of somo association and giving
address to Viceroys, Licutenant-Governors and other high officers and officinls.
The fourth is a class of purcly political societics.

“I shall only deal here with tho last thrce of them. It is an admitted
fact, my Lord, that organisation is a force and that every organisation is as
much desirous of increasing its power as individuals. But seeing that the
greatest force in the country is the Government, there is every likelihood that
such organisations will like to'get more and more power into their hands, which
must be at the expenso of the force now posscssed by Government. This may
in the long run prove dangerous to the State, as it has already begun to be
evident in connection with the so-called national organisations.

“ As for the paper organisations, they are generally meant to benefit the
president or tho secretary, so that they may come into prominence. Lately
such societies have been so successful that they have onabled many people to

ain what thoy wanted. Thus . things which really ought to be discouraged
Eave bgen encouraged in such a way that it may prove very troublesome in
the end.
" “Thus hard-working individuals, who perhaps do more service to the Gov-
ernmont than all the members of some of such associations could do while put
. together, are sometimes lost sight of and get disheartened, while others wha
may be desirous of working hard see the case of such disappointed men and,
instend of being encouraged to work, get discournged.

«Tt is gencrally believed that the best way of getting on with the Govern-
ment is either by forming organisations and posing as a leader or by strongly
criticising all Goyornment ineasures, whother good or had. Those who support
all reasonable me;a.sures of Government arc apt to be neglected, for they are
regarded as already concilinted, whom it is not so0 much necessary to appease.
But the old Asiatic custom to which the people were accustomed was the
reverse. - :

" “The rest of India, mny Lord, cannot understand why a place like Calcutta,
situated in a corner remote from England and with a bad climate, should have
been selected as the capital of Indin. 1 think it will be only fair when funds
allow to select as the metropolis of this conntry a city which will be up to some
cxtent at an cqual distance from the remotest parts of this vast continent.
. “Withregard to Government service, from which everybody expects to drive
pecuniary benefit, I want to say a word. TIn countries inhabited by one natiop,
every individual tries to maintain the honour of the nation to which he belongs,
Such, however, i8 not the case in Iastern countries, whore family honour
takes the place of national pride. It is his fanily honour that every individual
has to keep up, and in my opinion it will g;}y Government in the long run‘to
secure the services of men of good blood, stcad of those who have got no
traditions to follow. & ! '
“My Loxd, I now come to my native Provinee, whose annoxation is asso-
ciated with tho name of your illustrious grandfather, which though one of the

€
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last to come under British rule is not the least in importance. It is the Pro-

vince from which the famous dinmond Kohinoor, one of tho brightest goms in

the Crown of England, was {aken—a Provines which. if not the brightost gom
of the whole British Empire, is the brightest gom of India,

“Thoe 10markable specch of the Hon'blo Mr. Fouton, in whieh he put for-
ward what the roquiremcuts of the Punjab wore, has not beon forgotton by
most of us heve.  In order to avoid unnecossary repetition, I would only men-
tion some of them. They arc funds for the Plagne, Malaria, Kangra, Dora
Ghazi Khan, Colonization, Xduecation, the Police, incrensing the number of
Magistrates and Judges, increasing the stafl for collection of rT'fmd-ro\'mnw and
water-rates, Railways, tho revision of pay of public servants, ete., ete.

“ My Lord, I have carcfully gone into the figuros rolating to the population,
aren, rovenuo and exponditure of cvery Province in India, and founga ihat theo
new Provincial Scttlement will he less unfavourable to tho Punjab than has
hitherto been the casn. Though I have learnt from some of my Hon'ble collqunea
that ono should never think but go on ngitating for moro and more, my consoionce
docs not allow me to follow such a policy, and I must thank the Hon'ble
Finance Member up to somo extent for the terms of tho new settlement.

* There is, however, one most scrious nspoct of the cnse which I want to
put before Your Lordship's Council. It will he scen from tho ecnsus figuves
that we have-suffered most of all from plague, malaria, and various other
cl-.alm&ait.ies and owr population has decrcased by 18 per cont. during the last
decade.

« Justice, therefore, required that wo should have beon grantod the largest
sum of money out of the opium windfall for the iniprovement of our sanitation.
But I am sorry to find that our share of the grant for schomes of sanitary
progress is much less than that to which we wore entitled. Evon Bongal, whoso
E'opulntion has increased during the last ten years, gots nsa as much as the

unjab, while the United Provinces, whoso census figures do not show such a
serious fall in the population as my Province, receive n larger amount. |

“ Again, it is well-known that the Punjab is very backward in education and
that Bengal and the United Provinces aro far ahead of it in this respect.
Moreover, the expenditure on cducation and various other urgent itoms in the
newly springing villages in the Punjab colonios is very great and thus wo require
more money for education, etc., than almost any other Province. But I find
that the educational grant made to Bengal isalmost three times, and that made
to the United Provinces nearly double, tho sum granted to the Punjab. —This is
bardly fair. Our diminishing popunlation and our lagging hehind in  education
demanded that our share of tﬁe opium windfall should havo beon the largest of
all. But we get much less than Provinces whose population is increasing and
whioh have outstripped us in the rnce of edueational progress.

“In conclusion, I would nrge on Your Lordship's Government that the

_Province of the Pumjab, as heing one of the lnst to ho annexed to tho British
Empire in India. should be cavefully nurtured and all its interosts furthered
as far as possible by the Government, so that its resources may be developed
equally with tliose of other Provinces and that it may ho able to maintain its
proud Eouitiun as the vanguard of this vast Indian Empire.” _

The Hon'ble Mu. Quin: “ My Lord, if on tjais oceasion I mpka gnly n
cursory reference to the items in (ho Budget which relate to special grants {o
the Provincial Governments, this is due only to my desire not to trespnss
unduly on the time of the Council and should not he aseribed to anylissatis-
faotion on the part of the Government of Bombny with the share. w-!)l‘ah Jas
boen allotted to them from the surplus rovenues of the Imperial tiovern-
ment. Wo bave received a substantial contribution for mnon-recurring
expenditure on Education and Sanitation, and a very welcome recurring grant

* towards Police Reorganization. With these we are quite satisfied, and it 1s an
additional sourco of gratification to the Government of Bombay that their

- request for a subvention 1o {he City of Bombay Iinprovement,/Trust has been
acbeded to. But what I wish particularly 1o say to-day relates to the more

important mattor of the new Provineinl Settlement, and here again T am glad
to be ablo to sound o note which is mainly onc of satisfaction,

T

-



072 BUDGET.
[Afy. Quin.) (27Tu MaRroH 1911.]

I have no intention of wearying the Council with any siatement of the
details of the new settlement, and I proceed al onee to remark that so far as the
purely financial aspects of the settlement wre concerned the Government of
hombny are much gratified at the conversion of fixed assignments into growing
revenue, and cordially acknowledgo the liberality of the terms on which the
convorsion has been made. Thoe settlenient has hoen based on the Budget figures
of 1910-1911, and already there arc sntisfactory indications that tho new
arrangoment will prove moro favourable to {ho Provincial Governmont than
were the old. It is not, however, the more financial result of the now schemo
which appeals most to the Government of Bombay. The principle underlying
the sctflement is the matter of real importance. The intentions of the
Government of India in making these new scttloments were fully sot forth
in this Counoil a few wooks ago by the Hon'ble the Financo Member, and
the views then expressed by him have boen warmly welcomoed by the
Government of Bombay, wl{o fully appreciate not only the intentions but also
" the promptitude with which the practical measures to give them cffect have
already beon taken by the Oentral Government. The extent to which the
Governmeont of India have hitherto interfored with the budget nrrangoments
of the Loecal Government has always been o soro point, and it is speciall
satisfactory to find that their intervention will now he confined, as indeed 1t
was this year, to the total rcvenuo and expenditure in tho Local Government’s
estimates, the details, save.those under divided calds, being left ontirely to the
Provincial Government.
“But while there is so much that gives causo for satisfaction in the terms
of the new settlement, I hope I shall not be considered ungracious if I
have to point out that this settlement has not yet been made complete, and that
there ore still somo points in respect of which it is not altogether acceptable
to the Local Government. The Hon’ble the Finance Member has told us that
apart from special emergencies, the new arrangements aro *fixed, rigid and
ermanent.’ Itis in consequence more especially of this pronouncement that
have to ask the further indulgence of the Council whilo I make tho
briefest possible allusion to a fow matters which are oither unacceptable to the
Local Govirnmen¥ which I reprosent, or have been altogether omitted from
the settlement as desoribed by the Hon’ble the Finance Member.
“First among these I would mention the intimation that a Province will
not in future be allowed to budget for a deficit in its current revenue and
_expenditure unless it satisfies the Supreme Government that the excoss
expenditure is due to a wholly exceptional and uon-recurring cause. Now, a
Provincial Government has at all times a keen interest in the state of its
balance and under the new settlement that intorest will be even greater than
before. Thereo is, therefore, practically no danger of a Provincinl Governmont
extravagantly depleting its balances, and the Government of Bombay do not
see what good purpose 1s served by holding that the objects on which alone any
part of that balance may be spent should be wholly oxceptional as well as non-
recurring. They agree entirely with the Government of [ndia that their recur-
ri.n'f expenditure for the year should be kept well within the revenue of the year,
'and they are réady to maintain what might be called an ‘ordinary’ halance,
woll above tho minimum balance and sufficient to meot all the probable con-
tingencies of the year ; but they claim that they should have full liberty to
denl with any excess over that ordinary balance as they deal with any other of
the wresources at their comnand, subject of course to the understanding that
sums taken from the balance will be expended on non-recurring objects only.
Time does not permit mo cither to illusirate or to give detailed rcasons in
support of this contention, but it is ono which the Government of Bomba
regard as entirely compatible with sound finance, and I am to commend this
ratter to the gympathotio consideration of the Hon'ble the Financo Momber.
~ “My second point refers to tho allocation of expendituro from
“special “grands. which' the Government of India may from time to time,
be in & position tomake from its surplus revenucs. At prosent il s
usual for the' Goi;cr'flment of India to carmark these grants for expenditure
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under n major head sclected by them. -Tho Looal Government now
desire to urge that the object of tho expenditure should be defermined
locally, because, to use a homely adage, it is the Local Governmont
which knows where its own shoc pinches. The Government of Bombay are
of course willing to_give the most careful consideration fo any suggestion
which the Central Government may make ; hut they hold that it is they them-
selves with the. advice of their local Council who ought to have the last word
in tho matter. This surely is in_aoccord with thuo new policy of inereasing
hoth the independence of the Loenl Government and their responsibility for
the proper expenditure of the public funds enfrusted to them. It is true
that the terms of the new settlement in respect of this matter are not less
favotrable than those of the old ; but the Provincial Governments are looking
to the new settlement to luosen some of the old bonds, not to retain them in
their existing r:é%idity; and it is from this point of view that the pronounce-
ment of the Finance Member on the point I am now disonssing gives ground
for grava disappointment.

“One further dotail, beforc I mention, very briefly, a few matters of
weightier import. Wo have been told that if for any speeinl and temporary
renson a Local Government has exhausted its own balances nnd receives permis-
sion to overdraw it will have to take a loan from the Imperial Exchequer and
Bay interest on it. I trust it will be many a long day before this matter

ecomes of any practical importance {o the Government of Bombay ; but as the
new settlement 1s being specinlly invested with a character of permanency, it is
suggested for tha consideration of the Hon'ble the Finnnce Membor whethor it
would not be fair to except from the working of this rule, regarding payment of
interest, the case of a Local Government whose Provinco was visited with—not
one year—but a succession of years of severo famine. Such an afliction might
well exhaust the balances of tho wealthiest Province, even when aided by tho
Famine Relief Fund ; and it would not be just to penalise a Local Government
by charging it interest on advances which the dire stress of famine alone had
compelled it to take.

“T turn now to other matters bearing on tho Provineinl SBcttlement which
aro of very great importance, hut as they bave already heen muoch discussed I
will deal with them very bricfly.

“The first is the question of Provinciul taxation, and concorning this I
will at onco say that while the Government of Bombay wclcome the admission
made by the Hon'ble the Finance Member that the pro%Jr_ioty of raising spocinl
Provincial taxation may have to he considercd in tho future, they would have
heen glad to sco o more definite placo assigned fo this subjoct in the arrange-
monts for the new sottlement. &t is difficult o sco how this legitimate
sourco of revenue can for much longer bo permitted to bo negleoted. It is
cortain that in the not far distant [uture tho Provincial Governments will have
urgent calls upon thom for expenditure which they oannot mncet from their
growing revenues, and the nccessity for local taxation will then become in-
contestable. To oxercise the power of taxation will then bo an obligation on
the Provineial Couneil {o be regarded as attached to the enjoyment of inancial
independence.

“The second is tho question of borrowing by ILocal Governments. ‘Tho
Government of Bombay urc strougly of opinion that the power to borrow,
-whether in the open market or from the Government of India, should not be
withheld from Local Governments. ‘Tho Hon'ble the Finance Blember was
silent on this point when making his statement the other day, but the matter
is IS:resmmd)]y under consideration in connection with the report of the Decen-
tralization Commission, and I need now only express the hopo that o decision
will be arrived at shortly, and will be in favour of tho view put forward by
the Government of Bombay.

“It would of course he desirable to have proper saleguards to provent
competition aunong Local Governments, {o fix o preseribed rate of interes, and
other details. But subjeet to this, and, if nocessary, to tho senction of the
Government of India, the experimenl of Provincial horrowing in {he open
market might safoly be tried, and it is the opinion of the Government of
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Bowmbay that if this were done the Local Government would tap local sources
not reached by tho Government of India.

*“There is one other point. In 1907 certain restrictions were placed on the
powers of Local Governmonts to deal with loans borrowed by Looal Bodies in
the open market. The Governmont of Bombay consider that these. restrictions
wero unnecessary. For this reason and in ovder to iuncrcase the independenoce
of local financo they would bo glad to sco them removed.

“And now I have almost finished, but heforo I sit down I would venture
{o sum up the remarks which it has been my duty to mako rogarding the now
scttloment. TFrom a purely financial point of vicw it is nlimost ontirely satisfac-
tory so fur ns it goes, but in the opinion of the Govornment of Bombay it does
not go far enongh, inasmuch as no settloment can be regarded as complete which
fails to maoke definito provision for Provincial taxation and for Provincial
borrowinF in the open market. On its administrative side tho scitlement is
not wholly satisfactory becausc some of its terms are such as may casily lead te

-undue interference by the Central Governmont. Wo look to the now settle-

.meut to give a great increaso of real power to the Provineial Government, and
1 desire here, in conelusion, to invilo ailtention to n consideration which tho
Government of Bombay regard as of the uiimost imporfance in this connection.
The enlargement of the Provinecinl Councils, on which there is now o
majority of non-oficials, bas cffected a radical chango in its constitution, and
the Govornment of Bombay have now at hand to assist it in matters of financo
a Council so composed as to bo fully capable of successfully administering its
own finances. This Council cannot he expected to attract and rvetain the best
men unless it be given rcal power in rospeet of the finances of the Presidency
and bo permitted to exercise this power frco from all checks and restrictions
which are not absolutely esseniial to the maintenance of the genoral control
of the Imperial Government.”

The Hon'ble Me. Prinrres : ““ My Lord, in offering a few remarks on
the Budget, I shall confine mysclf to those aspeets of it which concern the
Central Provinces which I have the honour of ropresenting officially in this
Council. From a Provincial point of view the most important feature of the
Budget is the inauguration of permanent contracts between the Government of
India and Local Governments. In the Central Provinces the changes introduced
to make the contract permanent are the provincialisation of all revenue from-
forests and the increase in the Provincial share of the exci-e-revenue, and there
cah be no doubt that these changes will greatly improvo the financial situation.
‘But, at the same time I venture to point out that in the excise-revenue, owinﬁ
to its very nature, there is an eloment of uncertainiy which is likely to imperi
tho permanence of the contract. This revenuc has in the past shown itself
liable to great. fluctuations, and it is undoubtedly of u fickle character. The
estimate of recejpts from excise for the coming ycar is 84 lakhs of rupees, and
it is not improbable that in a short time tho full normal demand may be 88
lakhs, On' the other hand, it may fall to 66 lakhs, the amount realised in so

‘recent a year asj1008-09. If this amount be compared with 88 lakhs, it will be -
scen that tho loss to Provincial finances would have been, under the old contract,
11 lakhs, whereas now it would be 16} Inklis; that is tosay, more than 1} times
the prescribed minimum balance for the Province. Tu this manner tho whole

“of the Provincial balance might edsily be swept away in b singlo year, and the

-main object of the new contract, which is, I suppose, to provide funds in the
shape of a large share of growing vevenuo (o mect increased recurring expend-
iture -on improvements in administration, would be defeated ; for presumabl
it is not intended that the increases in good years should ho saved up by
keoping the administration at a stationary level in order to maintain the
balance in bad yoars. - -

“The position would be rendered considerably worse by the occurrence of -
famine if the polioy which was pursued in the Central Provinces in the famine .
of 1007-08 weré to be followed again. 1 adverted to this topic in my speech

" on the Budget,last ysar, and it !ms again been alladed to by my Hon'blo frind

‘Mr. Mudholkar to-day.;, Still at tho: risk of boing woarisomo I propose’ fo
-state the faotsagain as briefly as I can, as somo statement is necessary in order

" #0 explain my point.: In dealing with the famine in the year which I have
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just :thiﬁod, the Central Irovinces Administration adoptod the polioy of
cxtending tho programmo of ordinary works carried out under contraclors instead
of establishing regular fanune reliof works. This policy met the requirements
of . the situation u.doqualol Y and it alro had the advantages of seouring cconomy
in the expenditure of public money and in avoiding the demoralisation of tho
peogle. ut it had the great disndvantago to tho Local Administration of
casting on the Provincial finances the burden of carrying through that policy,
whereas, if the usual courso had beon followed, the whole cost of the famino
operations would have been thrown, and legitimately thrown, on Imporial
rovenues. The famine cost the Local Adminisiration 44 lakhs—22 Jaklhs in
direot expenditure and 22 lakhs in loss of revenue, while ot the samo time the
Imperial revonues were saved from chorges amounting, at n moderate computa-
tion, to some G0 lakhs. Tho result was the impovorishinent of the 1ocal
Administration.  Now, dospite tho crippling tenduncy of tbis poliey, it
would certainly be folowed again if unfortunately a famino were to oceur again
in the Oentral Provinces, for 1 think there can bo no doubt that it is the riglt
Bolicy: at any rate, it has had tho warm approval of ihe Government of India.
ut of courso it would again suriouely deplete Provincinl rovenucs and o sovere
blow would thus be struck inevitably at the permancnce of tho sottloment.
‘With a view to obviate the drawbacks which 1 lhave just meantioned, I am
instructed by the Chief Commissioner to make two suggostions. Tho fivst is
that the Governmoent of India should guarantcc o minimun  revenuo
from cxoiso as in tho casc of land-rovenue: possibly & guaranteo of 63 lakhs,
based on a gross revenue of 84 lakhs, might be considored not unveasonablo,
The second suggestion is that svme modifieation should ho made in the
conditions which now govorn the apportionment of oxpenditure on famine
relief between the Provincial and tho Imporial Government. It seems onl
reasonable that if tho Governmont of Indin have bound thomselves to bear a
the cost of famine relief in circumstances involviuﬁ oxtonsive operations and
the expenditure of large suins of money, they should undertake to bear a
portion, if not the whole, of the cha inourred in less expensive imeasures
of a more restricted but oqually effective character, dirccted just as much
towards the alleviation of real distress. This is not tho time and this is
not the place to enter into a dotailed oxamination of these points. I have
merely put them forward tentatively because the Chief Commissioner does not
wish to be estopped by the implied assent of silonce fromn making further
representations after a furthor consideration of the subject, should that con-
sideration indicate thut such ropresentutions may be fairly and reasonably made.

“ To turn to another matter, I am authorisod to exprers the grateful
thanks of the Chief Commissioner to tho Government of India for the
substantial non-recurring grants mado by them to tho Central Provinces for
Education and Sanitation. I may rcmar{( that the Chief Commissioner would
have been still more $mtcful if these grants huad boen of an even more
substantial character. The Hon'ble Ar. Dadabhoy has eaid to-day that the
principles of the apportionment of the opium surplus eluuc examination. T'o the
uninitiated this certainly appears to the case. Lut we have boon assured
that the distribution between the various Yrovinces--a matter, it must be
admitted, of no small dificulty- -has been mado after full and anxious consiuera-
tion ; and presumably all the various claims have been fully weighed, including
the special claim of the Central Provinces to genorous rocognition at the hands
of t]}a Government of India, to which I roferred last ycar, and which I have
indicated incidentally again to-day.

“I will only mention that large expondituro on primary, sccondary and
industrial education in the Ccntra% Provinces is essential if thoy are to be inade
reslly officient. Bimilarly, large expenditure on sanitation is necessary in ordor
to effect substantial and lasting improvement.  But if 1he large dovelopments in
both directions which are already reen to Le looming abead are to await the
glow growth of provincial revenues and are not to be assisted with funds from
other sources, it is very doubtful whether Provincial revenues will suflico,”

The Hon'ble Mn, Mavsr: ‘My Lord, some of the carlier speakers {his
morning have treated the Financial Statement as a gamo of skill and chanee in
which chance was tho more influential of the two factors. I would rather
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associate myself with the two laier spoakers who recogniso the wisdom with
which adjustments have heon made.” They seom to me fo bo so made {hat even
if any unforescen calamity should arise, the whole of the adjustments would
not be dislocated and thrown out of gear. The one item that I would cxclude
from this congratulatory remark is the item that embraees recurring—or what
ghould be recurring— charges and debits thom against non-recurring revenuo—
Education and Banitation. I tremble, my Lord, for the fato of European
oducation particularly. While I recognise most thankfully the additional
grants that havo been made for European cducation, I feel that while the
machinery of most other kinds of education in this country is in such a state of
rfection, or so advanced, that a little more or less one yoar or another will not
irorganisé them, in the case of European education I may sny that a start has
really to be made, for there has been no scrious effort, in m Kumblo opinion, to
tackle the real difficulty. In tho evidonco that I was privileged to give before
.Mvr. Orange’s Commission I pointed out one or two things. One of them was
the absolute necessity of a normal college for tho education of teachers. One
of the greatest wants of this country, one in which Indians as well as the
Dormiciled are equally intorested, is trained teachiers—toachers who shall be so
brought up to their profession that they will stick to it all their lives. As a matter
of fact, as regards European cducation just now, if wo except a few qualified
teachers who are mostly imported, the young men and young women who take to
teaching in this country look uﬁcm it just as a stepping-stone to something
clso ; and there are schools in which young people who have taken to teaching
from actual love of the profession, have had to abandon it because there have
been no prospects in it. I do earnestly hope that the grants for European
education in future will be put uﬁnn such o footing that there will bo no
fluctuation from year to year in tho support that will be given to our larger
schools, '

* Another point is that there ought to bo some concentration in European
oducation, and in'cage it might be said that this is the duty of private enterpriso
rather than that of Government, I would just like to point out, very briefl
what an important part Government has to take in a question of this kind,,
booause it has to lay down the standards and the inspection, and thosc two items
oxorciso a great influence over anything that is done in the shape of Iuropean
cducation. Hoping that these few remarks will be taken into consideration in
fufure, I would now like to pass on to the underhanded condition of some of our
larger Courts of Justice. In Oalcutta, my Lord, whon a few yoars ago it whs
Eointed out that the profit from ¢Justice’ alone amounted to something like

alf a crofe of rupees, the High Court here was seriously undermanned. . Since
that time some changes have taken place and I understand that the Commercinl
Court that has been established has given considerablo velief. But although I
maintain that the commercial interests are fully entitled to every consideration
that they can rdceive from the Government, it is a very vorious ii’u'ng, my Lord,
that in the infofﬂ"ledj‘iopinion of the whole country the High Court is very much
undermanned. !I am quite aware that before any chango could be made
statutory chnng‘és'm\'ist:pracbda them, but there is no reason why, if the Govern-
ment took up $he subject and made suitable 1'a¥)rcsenta.ti0n and pointed out
the very large incomo that is secured from court-fecs and other sources—how
indecd the administration of jnstice which has never been regarded as & source
~of reveniuie, how all: this takes place, that tho country is entitled to have ifs
‘higher Courts so manned that there shall pratically be no denial of justice,
as often happens in cases in which suits lic over from year to year and aro
gomotimes withdrawn in sheer disgust.

© “Iwant, my Lord, to recommend for tho consideration of tho Goyernment
two other points connécted with two different matters, and one is the postal
Tevenuo. _lWhu_t <1 ‘have said about the revenue from the administration bf
justice appliestc @’ smaller extent to the postal revenue, and I'de wish both
that the registration fecs and that the charges for parcel post were reduped. °
‘Awmong‘the weglthier “class of éustomers it scems to be a matter of no mondent
‘Whatover whiother ope:anna or two annas are charged for registration, but
really with a largo class'of people to whom an anna isa matter of some importarice
it ddes make a difference whether the registration fee isone or two annas  Also

a
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as rogards tho parcel post it has beon pointed out by people in tho public Pross
ihat tho rates were comparatively high when compared with those of all other
countrics and oven with the reduced charges for packdges nll  the way homo
from India. Tam quite awarcof tho very different conditions that prevail
in different sountrics, and I mercly wish to press this mattor upon the carncst
consideration of the Departmont concerned, that if it is possihle some reduction
may be mado in tho charges for parcel post and somo reduction also in the
registration-feo in somo year to come if not immedintely.

“The other and the last subject on which T wish to make a remark is
tho provision of cold storage an mi]u‘nrs. This is 0 matter, my Lord, that is
also of some little importance. Those who will makoe an inquiry will find that,

_though thero is nuch reason to bo thankful for the large provision of fruits
that come in from all parts of the conntry to our larger citics, the proportion
of fruit that como absolutely rotton beoauso they have como from great distances
is simply distressing ; and if cold stornge should bo provided, 1 am quite sure
that large sactions of the community overywhore in India would ‘}eel really
thankful to tho Government. Not only would fruit and vegetables pour into
our larger citios and also into smnll mufassal stations where they would be
highly valued, but also fish from tho scas would be taken up to hill stations
where I beliove fish is very scarco the greator part of the year. I do not
know whether it would be nny temptation to tho tity in tho hills which hns
sometimos been called the Capua of Indin to be provided with fopsre mach
during the season. But certainly there are other cities which would be ver
thanktul if the?' could be provided, by means of cold stornge, with fis
from salt water.”

The Hon'ble Mr. GoxmarLE: “My Lord, I understand that my Hon'ble
friend Mr. Qates intonds to criticise certain remarks on the financial past of
Burma mado by me the other day in ‘the course of the debato on my resolu-
tion about the growth of public expenditure in this country. In view of that
I had meant to wait till the Hon’ble Member had spokon hefore rising to speak.
As, howover, the Hon'ble Member wishos to have the lnst word in this
matter and I do not particularly mind his having thoe lnst word, I am quite
willing to let him have his way, especinlly as he has very courteously given mo
an idea of what he proposes to say and has also given me his permission to reply
to his criticism by anticipation. Bofore I avail mysclf of that permission, how-
over, I think I should refresh the memory of the Council in connection with
the point at issue hetween the Hon'ble Member and niysclf. My Lord, the
Council will romomber that when I moved my resolution urging an inquiry
into tho growth of public expendifure last January, the Hon'ble Mr. ates
attacked my dpmpoml na speec]ln which may still bo in tho recollection of this
Conncil, and in the courso of that speech he described the Budget of Bombay
18 & blonted Budget. When it camo to my turn to reply, I indulged in a retort—
a retort obvious {o all who knew the fiuanoial history of Upper Burma ; T said
that if’the Budget of Bombay was a bloated Budget, in any case we paid every
penny of it; that when Upper Burma, which had lived for nearly 20 years on
othor Provinces, refunded to the Government of India what it had drawn
from other Provinces, then it would bo time for the representative of Burma
to speak of other pcoples’ bloated Budgets. Now, my Lord, tho first
observation I w::mlclP like to make in this matter is this—that I quite
1ccognise that the Hon'ble Mr. Gates only indulged in n sort of banter-
ing oxpression when he spoko of the blonted Budget of Bombay ; bul
then my rotort too was a bantering retort— intended nt the time to bhe
a mero debating retort and nothing more. Ilowever, like all bantering
retorts, which have an element of truth in them, my retort has gone home,
and I flud some fooling cxhibited in the mattor oven in Rangoon—I havo
seen articles in Rangoon pnpers on the subject. As this has bapponed, I am
quita prepared to put all banter aside and to take the question up as a serious
question to be argued in a scrious spivit, and I will argue it in that way to-day.
84 far as the proposition that I ma({e Jast January is concorned, viz., that Upper
Burmn was not, for nearly 20 years, ablo to pny its way, that, of courso, 180
historical fact ; any ono who knows tho finaneinl past of Jpper Burmn knows
that. Upper Bunna was annexed in 1886, Trom 1886 {0 1897—a periodof
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eleven years—the acoounts of Upper Burma wore kept soparate, and during
all these years, as the Hon'ble Mr. Gates himsclf will admit, Upper Burma
showed n heavy defloit year after year. 1t was as high as over 2 crores of
rupees for tho first yoar, and for thc last year it was nearly n croro—
about 95 Iankhs. Then tho accounts of Upper and Lower Burma were
lmt together, and, of course, after that wo have no direot means of know-
ng how much Upper Burmn cost the Government of India. But theve is
%)Ianty of indirveet evidence to show that tho doficits of Upper Burma continued
or about 7 or 8 years morc. That means that if the acoounts of Upper Burma
had continued to be kopt separate, it would have beon 18 or 19 ycars before
Upper Burma was able fo mako the two ends meet. So far, therefore, as
my actual proposition is concerned, it is absolutely unassailable. The Hon'ble
Momber, however, may ray, ‘Ohl you must not take part of & Province like
this | And Upper Burma is only a part of the whole Province of Burma !’
But even before Upper Burma was annexed, Lower Burma was not paying
its way. The utmost that may be conceded for the sake of argument 1s that
Lower Burma was just paying its way when Upper Burma wns annexed ;
still when Upper Burma was joined to Lower Burma, a doficit cnsued, and
that deficit had to bo made good by tho Government of India. Therefore, m
position is not shaken even if you put the accounts of Lower Burma wit
those of Uppar Burma. But, my Lord, my Hon'ble friend, the non-official
Member from Burma, Maung Bah Too, has inost uncxpectedly come to
my assistance in this matter. He asked for a return thoe othor day, and onl
4 or b days ago a return was placed by the Government on this table, which 1s
a orushing indietment of the Ennncia position of Burma, even taken as a
whole. The return is a Qovernment return, and I shall be glad to know what
the Hon’ble Mr. Gates has to say to it. The return shows that from 1860
up to 1903-04--the year in which the retwrn was prepared—the whole of
burma, Lower and Upﬁer. thken together, had not been paying its way. It
was not therefore only g er Burma, for a period of nearly 20 years, but the
whole of Burma for more Ean 40 years that was not paying its way—I do
not know lhow it has been since; probably things have been alight,]’}’r better,
but they cannot be very different. I am thervfore prepared to modify my
origin &'oposition that U]gper Burma had not paid its way for nearly 20 years

say that the whole of Burma had not paid its way for more than 40 years.
If that will please the Hon’'ble Membor, ho may have this proposition —this
time made not in banter, but in sober seriousness |

“ But, my. Lord, this is not all. This return, which was prepaved by the
Accountant General of Rangoon, tries to give every advantage to Burma in the
calculation. Tor instance, Burma is charged, not with its fair share of Military
expenditure, but only with the cost of the troops actually located in Burina, and
that is really very small compared with the whole Military expenditure of India.
Then, as to non-effective cliarges in connection with tho Army, Burma is
charged, not with the, usual percentege of 42, but only with a percentage
of 83. There arg other charges also made on a smaller scale than in the
case of tho rest of Indin; and finally thero is this significant omission here.
The return says {hat the deficits, shown in the tablo appended, for moro than
40 years, are exolusive of certainm items which have not heen taken into
account—items for which Burma should be charged, but has not been charged,
in this caloulation. ‘I'hus, Burma is mnot charged in this return with ifs
share for Civil and Public Works pension and furlough allowances in India ;
Burma is not charged with its share of the ocapital cost in connection with
telegraphs ; Burma is not charged with any contribution to the Royal Navy
and Royal Indian Marine; finally, Burma is even not charged for her fair
share of the Central Government in India. Exclusive of all theso charges
and giving every, advantage to Burma, this return, prepared by the Accountant
General of Rangoqn.?gnd?aid by the Government of Indin ou the tabls :of
this Ocuneil, shows that for morg, than 40 years the wholo of Burma was %ot
paying it§ way ; and as'a result we find that Burma is indebted to-day to India
to:the tune of about 82. crores of rupecs. The other day I pointed out that
the unproductive debt"of India is 87 millions or about 55 or 56 crores of rupces,
If Burma had not heen ‘with us, we should have had no unproductive debt

L]



BUDGET. 679
(27T Mawcu 1011.) (2Lr. Gokhale.)

ta-day and have been 0 or 7 crores to tho good. It may he contended by thoe
Hou'ble Member that it is not fair to hegin tho account, as this return does,
with the debt charges, duo on account of the First and Socond Burmese Wars.
But it must be remcinbered that that has beon the practico of the Govornmont
of Indin in connection with it« own accounts in this country. Ingland has
nover borne any part of the cost of the wars or of the mcasures that were
necessary {o put down the Mutiny, or any other debt that has beon raised in
{his country. India has paid the wholo cost of all the wars ; India has paid
the whole cost of putting down the Mutiny; India has borno the whole
rezponsibility for every dobt that has been raised in connection with this coun-
try. If Burma wants to Lo considered separately, then Burma mnust also Lo
prepared to undergo tho samo treatment ; and that treatmont has been applied
to Burma by the Accountant Goneral of Rangoon, with rosults well worth the
study of the Hon'blo Membor,

“There is one thing more I want to say in thix connecction. Taking the
positions of Burma and Bombay, oven to-day, what do wo find ? It is usual to
apply two tests in such comparisons, tho test of population and the test of arcn,
to judge as to what is the burden of taxation ina Province. I think both tests
are largely fallacious, but if theso tests have to bo applied, thoy must bo
differently to different heuds of revenue. For land-rovenuc and forests, I think,
the proper test to apply is the aven test ; for stamnps, registration, assessed taxes
and excise, on the ot&ner hand, the proper test to apply is the test per head..
Applying the tests in this way, I find that Bombay pays per head for assessed
taxes, stanps, registration, and excise, R1-+-10 per head, whereas Burmn .
%&ya R1-6-10 per head, As regards land-revenue and forests, I find that

ombay pays RO0-16-8 per squarc mile, whereas Burma pays R0-18-3,
and this in spite of the fact that Bombay is largely handicapped by Sind.
Thus, even owitting salt and ousloms, Bombay taxation is higher thau that
of Burma. .

“I'will now on to offer a few observations on the Financial Statement
which the Hon'ble' the Finance Minister has laid before this Gouncil. -Aly
Lord, the most interesting portion of the Financial Statemont is that which
deals with thd question of Provincial financc. Undoubtedly a very important
step forward has becn taken and the Hon'hble ilember is entitled to speak
with legitimate pride of what lhas been done. When, however, he describes
these uew Provincial settlements as permanent, a question arises as to whether
the use of tho term is justificd. Looking at the new scttloments in a large
way, we find that there are four special charactoristics which may be moted.
The first is that thore will be in future a withdrawal of all minute control
over the Budgets of Provincial Governments. Tho escond is that the doctrine
of contractual responsibility will be enforced rigidly in future in the case
of all Provincial Govormments. 'Uho thivd is that, as {far as possible, Provin-
cial revenues will be dorived from portions of growing revenues and that
large fixed allotments willnot be made hereafter to tho I'rovinces. And the
fourth is. that a further step Las been taken in the direction of the provinciali-
zation of certain revenues, forests in all cases, and excise in the case of Bombay
and Eastern Bengal and Assam. Now, these ave all vcrﬁ important foatures,
all four of them. But even so, I do not think that the new sctilements are
likely to bo any morc permanent than the provious settlements were, Let
us consider the matter in somo detail.

“As regards the withdrawal of minute control over the budgels of
Provincial Governments, I think cverybody will congratulute the Finance
Department on what it has done, 1t isa very important change, and I think
that it will largely freethe Local Governments from that unnceessary and vexa-
tious irterference of which they had reason to complain. L think this, in somo
respects, is the most important e¢hange which the new secttlements make, and
it 18 sure to be at-tendct{ with excellent resulls. As regards thoe doctrine of
contractual responsibility, that of course has nlm?-s been therve; and snply
lecause the Hon’ble Member oxpresses  himseil with come umghu.sis ol
the subjects, it does nol menn that it is o new doctrine, though I admit that
it he is able to ensure the Local CGovernmenis not budgelting for a deficit or
borrowing from him whenes or Wieir halances fall below the minimum, I think
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that will bo a departure. I do not know, however, how far it will be possible
to enforco this in practice. T have my doubts about this. The third change
i, no doubt, very important ; but the principle of it had already beon -accepted
and we havo now only a further advance in giving the Local Governmonts
a larger proportion of the growing revenues. The advance, howgver, is so
substantial as to reverse tho old practice of making fixed allotments to
Provincial Goveruments. In place of that, we lave now the Imperial
Government receiving a net fixed allotment from the Provincial Govern-
ments takon together, and that is a move in tho right direction. The
last changeo is also & further extounsion of & principle already acceptod, becauso
rogistration had alroady boon wholly provincialised, and what the Finance
Department has now done is to provincialise forests in all cases and oxcise in
some cases, which is only extonding a principle, nlready accepted, still further.

* 'Whilo, thorefore, all tho four changes are important, there is nothinf in
them except in the first—that which relieves the Local Governments of all
minute conirol—which is quite new, though in cach case there is a substantial
advance. DBut iny fear, m¥y Lord, is that these scitlements will not provo any
more permanent than the last quasi-permanent scitlements, or than even the old
quinquonnial settloments; I fear that the whole position is such that there can-
not be any permanent settlements at the present stage between the Provincial
Governments and the Government of India. 'I'ho root of the mischief lies in
this. The Govornment of India has at its disposal too largo a share of growing
revenues, and its expenditure is principally confined to the Army and to a fow
services which aro diroctly under 1t.  The result is that while there is a ocon-
tinuous tendency to spond more and more on the Army, after thoso claims are
satisfied, largo surpluses accrue to the Government of India; and when these
surpluses are realised, the Government doles out a portion of them to the
Provinces. Now, the Provinces habitually expect these doqes and the expectation
of the doles is thoroughl% demoralising. 1f therefore you want any element
of permanence in your Provinecial contracts, it is necessary, first of all,
to see to it that the Government of India has no large surpluses to dole
out to the Provinces, and this can unly be ensured by reducin% the
resources which are at present at the disposal of the Government of India,
‘What I propose, my Jl.ord, is that instead of receiving its whole income
from growing rovenues, the Government of India should receive large fixed
contributions from Provincial Governments, say, up to about one-third or
one-fourth of its revenues, the other two-thirds or three-fourths being derived
from growing resources. I think in this matter it is desirable to examine
the practice of other countries, and thore are three countries which
can supply some sort of guidance to us on this subject—Switzerland,
Germany and America. Bwitzerland, however, is a very small country, and I
will thereforo leave it out of comsideration. The example which I think we
should follow in this matter is that supplicd by Germany. America is too
advanced for -us, because tho federal finpnce of America is entirely separate
from State finance, and it will be a long, long time before we reach that stage,
if we ever reach:it atall. But in Germany, my Lord, while the Empire has
its own independent revenues, and the componcnt States have theirs, tho
component States!also make large coulributions to the exchequer of the
Empire. In fact, nearly one-fourth of the revenue of the Empire is at present
derived from fixed contributions from the component States, and about three-
fourths is derived from indeperdent souvces, such as Customs and Excise and
Stamps, Now, I think, this is the direction in which we have to seek a solu-
tion of our problem. The Government of India thould have about one-third
or onc-fourth of its revenue derived from fixed contributions made by the
Provincial - Governments, This will reduce the possibility of lurge suvpluses
being realised by the Government of India, and diminish the chances -of doles
being given to the Provincial* Governments. As I have already said, the
policy of doles, which has been condemned by suceessive Finance Ministors,
and also by several Members of the Decentrulisation Comuission, is a thoroughly,
demoralising policy, andiif you want any slrong financial responsibility
to be felt by Provincial Uovernments and the doctrive of contractual respon-
sibi]ity to be strictly enforced, you must see to it that this practice of the
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Governmont of India giving doles to Provincial Governments yoar after year
is stopped— indeed rendeved impossibleo. -
“I had intended going into this in_some detail, but I see that my twenty
minutes are nearly up and T must eonelude. I will thevolore content mysclf
witn making only onc or two ohservations. My Lord, taking the real revenuo
of tho whole of India as estimafed in next year's Budget, we may put it down
at about 83 crores or 63 millivns for the next year. As I explained on n provi-
ous occasion, I leave oul in this refunds and drawbacks and assignments and
compensations, as also tho ocost of production of opium; and the Commercinl
Services I take nel. Outl ol !Illis 83 crores, about four-sevenths is now the
revenue of tho Govermment of Tudin and threo-sevonths is the revenue of tho
'Local Govornments. Now, I think it is possible to assign the principal heads
to the Imperial and Provincinl Governments in such a way that tho
Local Governments shonld have at their disposal a little more than the revenue
which they at presont enjoy, and tho Government of Indin should havo at its
disposal a little less than what it has nt presont. .
“The excess, which the l.ocal Covernments will thus get, should come
back to the Government of Indin in the shape of fixed assignments, which, of
course, would not ho capablo of growth, aud to that extent the Governmment
of India would have inelastic revennes at its disposal. On the other hand, ns the
Government of India will have customs-revenne, and asit will ronlise moro
. and moro from this sourco, I do not think that thero would bo auny difficulty as

regards the total revenuc of the Government of India boing safficiently elastic.
I think, my Lord, that the Government of India could and should raise much
thore revenue from customs than they arve doing to-day. In Germany I find b7
millions are raised by customs; in Amerien 00 millions aro raised by customs ;
so that thero is plenty of margin for raising a larger revenuo from this sourco
in India. My proposal, therefore, is this, that cerlain principal beads should
be provincialised stranight off. I would begin with land-revenue, excise and
forests, making them over to Locnl Governments, and such Local Governments
as would got from them morce than they actually requiro just now should be
called upon to make fixed allotments to the Qovermwcnt of India. As the
Government of India's revenue from its own sources, such ns customs, grows,
more and more of the other heads should be provincialised. Bo far theadvance has
been from contralized finance to decentralized financo. When the process of
decentralization is complcted—and wo are yet a good way from completion—
we have to advance from ihat to federal flnance, which should be our goal.
ﬁd I have indicated bricfly how we may gradually proceed towards a federal

is. - :

“There is one matter of somoe importance on which I would like to say a
word before I finish, and that is the question of Provineinl taxation rafsed hy
my Hon'ble friond Mr. Quin. My Lonl, this is & very important matter,
and I quito recognise that I'rovincial finance will not attain an independent
¥osition unless and until Provineinl Councils have tho powers of taxation ; but

think this is a* very difficult problem, and things generally will have to
advance a great deal heforc these powers can e safoly conferred on those
Councils; in any case, I urge, theve should he no hurry in regard {o this. T
think, in the first place, the present practico of diecussing Provincinl Budgets
must be well settled, and the pnblic opinion in the different Provineces must make
itself felt by the Provincial Governments much more than it is doing to-day.
Sccondly, before powers of taxation arc conferred on Loeal Governments, it is
necessary that every Local Government shonld be a Council Government, with
a Governor at its head, coming fresh from England.  And, thirdly, it is
necessary that there should be an clected majority of Members in these Councils.
‘When this position is renched, I think ]]:owors of taxation may safely be
entrusted to Provingial Councils, lmt till then I would keop those powersin
.- the bands of this Council. Tinally, as regards bLorrowing, that will have to

‘como aftor powers of taxation have been conferred, ut I fear it will be gome
timo before we ave actually able (o take these steps.”

The Hen'ble Mu. Gares: My lLord, it is quite tru.c that thero was some

friendly rivalry between the on’ble Mr. Gokhale aud mysclf as to who should
- " ¥ 2
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speak before the other. The Hon'ble gentleman has exercised the right of
reply so often that he perhaps thought that it was vested in him. But on this
occasion he has courteously agreed that he should address the Council hefore
me. I will come presently to the points in diffcrence betwcen him and
myself, but first I have a few remarks to make about the finances of Burma.
Last year it was my duty to represent the urgent distrosses and necessities of
Burma. I pointed out that the rate of taxntiolgeglml' head was high, that the
soale of prices and wages wasalso high and rai ihe obligatory expenditure
and the cost of public works. I pointed out that tho estimatos of incomo were
cxtremely sanguine, and had by no means been realisod, neither the standard
or basis figures, nor the annual increases. And, lastly, I pointed out that one-
fifth of the income of the Province was derived from o fixed grant which was
insusceptiblo of growth. This year, it is, in the first placo, hoth a duty and
a pleasure to recognise the extent to which the rcpresentations of Burma bave
been met. The proportion of fixed to total income has been reduced from 20
to about 8 per cent. That is a considerable concession for which my QGovern- -
ment and the people of my Province will be grateful ; but I am sure the -
Hon'ble the Finance Member will not be so sanguine asto think we shall be
contented. . In the first place, considering that a large part of the land-revenue
of Burma is furnished by special toxes paid in Burma alone, such as the
thathameda capitation and fishery taxes, we had hoped eithor that wo should
get the proceeds of those special taxcs or that we should get three-fourths of
the total land-revenue, or that we should get a considerable share, or perhaps
the whole, of the rice export-duty which falls, in part, on the cultivators and
reduces land-revenue rates. "We should have been willing to qi\re fixed grants
to the Imperinl Exohequer to reduce our income to a rensonable, but not too
meagre, ﬂw And the second point is this. The miscalculations of income
have now been admitted, and we have lost no less than 180 lakhs in the course
of four years as compared with the anticipations framed by the Finance
Department at the time of the settlement. We had hoped that in a year of
prosperity the Government of India would have recouped us for a considerable
part of this loss. It is true we havo got 40 lakhs (I shall come to that
presently), but that is all earmarked for spocial expenditure, and none of it
can besaid to be available for general needs. Now, in speaking of tho grants
to the various. Provinces, start Ly the assumption, by tho confident
assumption, that the Government of India desire to be just and impartial, and
I will ask my friends who represent other Provinces to benr with me while
I make a few remarks on the grants to their Governments,

“The Madras Government gets 22 lakhs for the constitution of additional
distriots, In our rapidly growing Province, new districts have to be consti- -
tuted from time to time,. but we have nover had a grant for such a purpose
before. A schéme gor a new'district is mow in hand, and I hope we ehall get
a grant for it. : The;United Provinces and the Punjab get 9 lakhs for relieving
the mn.tguipal]tie‘a" fom all police-charges. The municipalitios in Burma
were rolieved from gll ‘police-charges some years ago, hut expenditure on other
objects ‘Was imposediion themi in order to counterbalance this relief, Ought
not Burma to get a grant to /balance this countervailing expenditurc ? Thén,
I notice that tho Punjab gets 10 lakhs for the Lahore General Hospital. 1A
Zear or two ago a similor grantwas givon to Lucknow. Thero is a new general

ospital in Rangoon for which a similar grant would be most welcome, Bengal.
gets 7 lakhs per annum,.in view of its peculiar difficulties. It also gets by far
the largest grant for both' sanitation and education. It scems to be the
"¢ Prodigal Son’ for yhom the fatted calf is killed. I am afraid we ocannot ‘be
very grateful for the 26 lakhs which was reforred to with some emphasis in the
first edition of the:Budgét Memorandum, paragraph 10 ; I hopethat. the
omission of that reference in;tho socond edition indicates that the ITon’ble -
Finance Member agrees with the view which I am now going fo state. N
. “When the Provincial Bottlement was concluded, the Rangoon River -
“scheme’was said to bé entirely outside of it. At a later date the Provincejwas
. directed to contributg 26 lakhs.” Now, those 26 lakhs are rofunded. Wo are
“grateful to got'justice’on this point, but the refund is no more than justice: dnd
not a pic is available for the general needs of tho Province. : il
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«“ Now I come to tho lducation and Sanitation grants. IIero also, ne
doubt, tho Government of Tudia desira to e impartial, Dbut tho result seoms
to disclose the inherent defects of tho systom of doles. Tho amount s distei-
buted, I suppose, according {o the schemes which the Provinees have ready and
can produce. Tho result is that a Province which has spent & groat doal on
Education and Sanitation in the past may get the emallost sharo in the distrilu-
tion of these surpluses. And mouey is given not for the total noouds of tho
Province, but only fur the kind of expondituro which happens to be fashionable
at the moment. The Provinces which have expanding reveoues may ho
pardoned for thinking that they shoull not pay for the Provinces which have
stationary revenues. In Burma, we fcel a mistrust of this system, Wo are
far awny while others are nearer, and we aro not likoly to got carly information.
‘We think that wo aro likely to havo to pay for other people and not got very
much for ourselves. A policy of financing Education from the Central Govern-
mo:llt is wy to meot with strong opposition from the Provinces which pay more
an -

g:e'in claiming for Burman its fair sharo of tho revonues of Indin, I think
it necessary to deal with the statement which, as the Ilon'ble Mr. Gokhale has
reminded us to-day, was made by him about two months ago. The statement
occurred at the close of a passage which seemod to me to revenl & curious view
of Burma. I was reminded of the practice of the Homoric Grocks who,
knowing nothing of the Ethiopians or but little, were ncoustomed to spenk of
them as blameless. I commond that example to those whose knowledge of
Burma is not great. 1he statement ocourred in one of the ITon'ble Member's
lucid and elogquent speeches, but it reemed to me at the timo that the lucidit;
was accompanied, as Jight not unfrequently is, by a certain amount of hen
and that tho statement about Upper Burma did not display that accuracy and
that close connection with the subjeot under disoussion which we are accus-
tomed to expect from the Hon'lle Member. In fact, I confess that when I
heard that statement for tho first time, it soemed to me—1I do not know that I
can better the lucid and eloquent langunge of the Hon'ble Membor—an extra-
ordi statement and for irreloevance hard to beat. I hud beon speaking of
the Budvet for the Province of Bombay, and the Hon'ble Member rotaliafed
with this reference to Upper Buru.a, ¢ll, Upper Burma is not a Province,
nor are any accounts relating to it available for 20 years. Itis quite true that
the accounts which he has mentioned were kopt for 11 ycars, and showed a
deficit for that time. But even if accounts were available for 20 ycars
and showed a defloit, no other province, neither Bombay, norany other Province,
would- have a right to r¢proach Uprer Burma, if Burma as a . whole was
paying its fair share. I might ns well repronch Aden, or tho district of Thar
and Parkar or the Pargana of Spiti for not paying its way. I {mrt with the
statement with gratitude hecause it leadr mo to the question whether Burmn
as a whole is paying ils way. My Hon'ble collenguo Maung Bah 7Too has
obtained some figures on this point, and they are now before the Council, and
upon those figures I propose to offer a few remarke.

" *1 may remark, to begin with, that the Hon'ble Mr, Gokbhale is mis-
tdken in supposing that any part of the Telegraph charges ought to be debited
to Burma, because, if he will serutinise tho figures agnin with his customary
cxactitude, he will sco that none oi the telegrapls rececipts have heen crediteu.
After that he made a point in commection with the non-effective charges of
the Army. Well, I demur {o debiting Burma with the whole locul cost of the
Army and 83 per cent. extra for the non-effcetive charges and the rest of the
Home.charges. J demur to the debiting of the whole local cost of tho Army
because every frontier Proviuco covers the internal provinees. And T demur to
the debiting of tho 88 per cent. because the districts which wero acquired iater
ought to pay a smaller share of the non-effective charges thaw the districts which
were acquired earlier. That leads me to anothier objection, that is, the debiting
of 4 per cent. of gross.revenne on behnlf of Home civil eharges, in which are
intluded the civil pensions. I demur to the debit to Burma of a considerablo
Bgrtion of that charge on the samogrounds as I mentioned for tho Army. D,

esides that, T cannot understand on wbhat grounds the Accountant General
based those charges. Apparently he discovered a relation of 4 per cent. or
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thoreabouts between the gross revenue of India ns n whole and the Home civil
chargos. Woll, if he had investignted tho matter, he might have discovered a
relation botweon the Homo civil chargos and tho receipts from tho sale of

stage stamps. But it would not follow that tho Home Civil charges should
10 dobited to the Provincos according to the receipts from the sald of postage
stamps. This criterion of gross revenue scems to me quite unfair. Almost any
other canon would bo beiter. ‘Then I come to what the Accountant General
calls the Burma Debt. He takes the cost of tho first war as five crores and
ho estimates that tho second war cost as much. Tn tho first place, I do
not understand why lhe cstimatos that the second war cost as much as the first,
The first war employed about 22,000 men for 22 months: the second war
omployed 8,00 men for 9 months. Now, I will, bo quite candid with the
Counocil.. I admit that some authorities put tho cost of the first war at more
than b crores. Some authorities put it as high as 13 crores. Tho fact is that
those who disliked the war included as much as they could, and especially the
ordinary cost of the regiments employed. I have not been able to arrive at
any certainty about those fizures, and I do not much care to do so, bocause
I rogard this method of debiting Burma with tho cost of tho war as fallacious.
The A.ccountant General debits the cost of the war as if it were a question of
buying a new farm. Now, the first war was waged (I amn quoting the language
of contemporary history) to snve Bengal from annoyance, to prevent Chitta-

ong, Sylhet and Cachar from being overrun, and incidentally, to permit
the Hon'ble Mr, Gokhale and myself to finish our perorations in this room.
The flrst war enabled a considerable reduction in military expenditure in Bengal,
and Burma is entitlod to a credit for this. No Province would be safe
from this ruthless method of the Accountant General, not. even Bombay. In
the year 1827-28, the deficit in Bombay was at £1,241,179; it has been piling
up ever since. But I leave this ancient history. I have not had time to in-
vestigate the subsequent financial history of Bombay. But I come to a recent
faot. Not so very long ago, about the time when the Hon’ble Mr. Gokhale
was conneoted with the Poona Munieipality as he informed uslast ycar, and
when that institution was insolvent, within the last 12 years in fact, the Pro-
vince of Bombay in the course of 4 years recoived a sum of 518 lakhs for
famine alone, besides smaller subsidies for other purposes. War is not the
only calamity which may afflict a Province : there sre many others. It will be
seen that when the Aocountant General’s figures have been checked, they will
assume & very different aspect. I do not propose to-day to work out the alter-
native. But I dispute, not only the points which I have mentioned, but a
considergble number of minor points.

“ Now, there are three other points which I wish to mention in comparing
ona Province with anothor. ortain receipts accruing from Burma, from-
income-tax, atn-mﬁs and the internal sale of opium, are brought to account in
other Provinces : in the case of the sale of opium to a considerable extent in
other Provinces. Then; again, the objects of Provincial expenditure are not the
same in different Provinces.

“ The Province of Burma paysa large sum for military police to guard the
frontier. Until lately it paid for Imperial buildings and the launches of the
Customs Doepartment. us the surplus of receipts collected in the Provines
over expenditure defrayed from provincial funds does not accrue in the same
way in ono Province as in another or even in the same way in tho same
Province at diffevent times. Therefore, there is no rule by which {he proper
contribution of a Province to Imperial cxpenditure can bhe measured ovora
long series 6f years. The third point is that Customs and Salt, though collected
mainly in cortain ' Provinces, are .not properly creditable to those Pravinces.
They ought to bo credited according to the residonce of the consumers. The
Hon’ble ng Gokhale proposed another canon. He said that land-revenue
and forests ought to be.reckoned according to area. I do not know what may
be the case in Boimbay, but in Burma products of the land do not come up by
themsclves'; they require the guiding hard of man, and even in "the forests the
teak trees.and’ othor timber trees are not so kind as to cut themselves down

and float down the rivefs to the place where they are utilised, They aleo requiro
sonde help [rom man. - If theso fh’reo points and my remarks on the figures of -



BUDGRET. 685

[27Tn Marou 1011.) [Afr. Gates; Maharajadhiraja Bahadur of
Burdwan.)

1005 are attonded to, I think that the deserts of .the Provinee of Burma will be
as apparent as its nceds.  Its needs aro very gront. The new sottlement pro-
vides for a deficit. The theory of the 1inanco Departmont is that the rovenue
will gain upoa expenditure cvery year, aund that tew gein will in time—in flve
or six years—wipe out the deficit.  Now, ;their calculations are ovor-sanguine :
the revenue will not Erow so fast as they think and the oxponditure will grow .
faster, I really think that we ought to be listened to on this point, bocause we
bave been blamed for not protosting loudly enough four years ago when a former
sottlement was under discussion and another batch of over-sanguine expec-
tations was evolved in the Finance Dopartment. Wo are timid folk, but we
are now trying to shout ; and if the Hon'ble Finaneco Member will tell us how
loudly wo ghould clamour, we will brace ourselves for the offort, The grant of
40 lakhs which has besn given is of some temporary nssistance to our cash
balances, but it is of no uso for tho general needs of the Province; mor will it
place our finances on a sound basis, My Government will make a represenia-
tion on thesubject and we hope that it will receive that attention which its
past history and the present condition of the Province deserve.”

'[ho Hon'ble ManARATADIIRAJA BANADUR 0¥ Burpwax: “ Ay Lowd, I
have no desire to dotain the Council at this hour of tho day by making any
lengthy speech ; moreover, the appealing way in which the Hon'ble Finance
Membor 18 looking at me makes me nervous. My Lord, I congratulate the
Government of India on the grants that it has been pleased to make for Educa-
tion and Sanitation; particularly on the grants mnade to Bengal. But in this
connection I should liko to draw the attention of the Government of India to
the fact that in graniing a large amount for a hostel in Calcutta, it should
consider the desirability of having such a hostel not in tho heart of the city
but in the suburbs. This is a Provincial matter, but as the Government
of Indin is waking this grant for such a hostel, it should insist on the
hostels being located in healthy surroundings and in a healthy suburb of
Caloutta.

“The Bengal Government has now mado it, I bolieve, a sottled policy of
retaining the Presidency College in Calcutta, and therclore it is uscless for me
to bring forward the argument of the nccessity of removing the Presideuncy
Collego to the suburbs., The necessity of doing this as well as of having a
hostel outside Calcutta is so obvious that I need not vepeat it; for the needs of
isolated and healthy surroundings both for the sake of the physical and moral
culture of the boys as well as to kecp thein awny from political atmosphere arve
s0 well known to the Government of Tudia. © My Lord, while I welcome this
gmnt made by the Government of India for educational institutions in DBengal,

wish to bring to its notice the wrgent neoessity of starting a technological
institute for Bengal, I know it cammot be munaged in the present yoar; but
lot us hope that we shall hiave a similur surplus noxt yoar as wo have this year,
and thit the attention of both the How’ble Finance Membor and tho
g-j['m'blﬂ Member for Education will be drawn to this particular institu-
ion.
“ Last year in my Budget speech I montioned tho nceds for larger openings
for the educated unemployed, and I heg to repeat my request. My Lord, a good
doal of unrest in this country can be combated if thore are moro openings for
the educated young mon. Already thero are many who after huving gono in
for higher degrees have to seck for sorvico and arv not alwayx su ul. Now,
my Lord, this is not a healthy state of things. Thorcforo it is absolutely
nocessary, in my opinion—it is a sacred duty of the Governmont of India—to
consider the urgency of opening out other brancbes of public sorvice into which
Indians can be admitted largely and therehy combat with, to use Your Liordship’s
.predeceseor’s expression, loyal unrest. i
“ Now, my Lord, 1 turn to the Sanitary grants. I weleome them knowing
“that én_fﬂongﬂ.{in particular the ravages of malarin aro terrible, and thab it is
igh time that we should take certain steps to combat this fell disense.  But in
this connection too I heg to point out to Your Lovdship nnd to the Government
of India that the needs in this country of having tubereulosis hospitals in every.
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Provinco are growing more and more urgent cvery day, and I am.sure my
estcemod friend the Hon'ble Surgcon General l.ukis will bear mo out in
this, I think such hospitals are at the present moment an absolutely urgent
necessity. I therefore hope that when framing next year’s Budget, the Hon’ble
tho Iinance Member will take this matter into his keen considoration. My
Lord, I am sorry the Finance Member could not do away with the additional

robate-dutics that had been imposed last year. He has not told us what nmount
18 has realized from these additional duties on the difforent wills inadoe by the
wealthy men durving the past year here, It would be interesting to know how
much income the Government of India had derived under this head. However,
as he has not imposed any new taxation, I have got no quarrel with him,

“ Now, my Lord, I wish to make just a few general observations on some
of the matters that have been disoussed in this Council during this session,

*“I put two. questions about the presorvation of cortain tombs and tho
- encouraging replies that have been received make me appeal to the Government
of India not only to pay its attention to those particular tombs but also to see
to the proservation of all ancient monuments in India, particularly the dilapi-
dated and neglected tomb of tho last king of Delhi in Rangoon.

“My Lord, I have to put some qu-stions regarding two unfortunate
Railway incidents, and I take this oppor.umity to thank His Excellency the
Commander-in-Chief for tho way {hat he dealt with the particular casé in
Secunderabad, and I appeal to my countrymen on the one” hand not to
i{re any cause for provocation to military officers and on the other hand to

is Excellency the Commanuder-in-Chief that he will be pleased to note that the
keopers of Beace donot themselves violate it or create unrest® in the country.

* My Lord, my friend the Hon’ble Pandit Mohan Malaviya puta resolution
in this Council in connection with the Council regulations. In this connection I
wish to draw the attention of the Government of India to the fact that
whatever modifications may be made, I trust that the Government of Indis
will not touch the landlords’ electorates, for they will jealously guard the rights
that have beon given to them. .

“Now, my vord, I allude to two othar Bills that have been introduond
into this Oouncil this session—my esteemed fricnd the Hon’ble Mr. Gokhale’s
Bill on clementary education and that of my friend to the left the Oivil Marriage
Act. 'These Billsof course will bo before the country for some time to come, but I
Lope that as both of them ars very important mneasures, especially ns there is
likely to be a great deal of opposition to the Bill that has been introduced by mfr
friend the Hon'ble Babu Bhupendranath Basu, the Government of India will
oonsider the matters most carefully before bringing them up in Counecil for
final discussion. i These are the few remarks, my Lord, that I have to offer.
In conclusion, I ¢ongratulata the Government of India on the prosperity Budget,
and in view of tlie fact that towards the end of this year we hope to pay our
homage to the Kjng-Emperor and the Queen-Empress, I sincerely hopo that
1912 will also be/a prosperous year, and that as it will be the first yeap of Your
Lordship’s régimb in India, it may bo one of prosperity and general peace to
the country.” .+ :

The Hon’ble Ra¥a of DIGHAPATIA : * My Lord, when there is such an
urgent demand at thé presént day for further diffusion of Elementary Educa-
tion and when the only stiunbling-block in the way is want of money, I do not
understand why, instéad of meeting such a just demand, nearly two-thirds of
the surplus should go, towards the lirﬁ_ﬁdntion of n portion of the temnporary
public geht, which, coinpared to the National Debts of other countries, is nonb
too heavy, Iowever, | humbly beg to submit that the Govervment would be
Eensed to apportion a largo sum of money next year towards the diffusion of

Elomentary BEducation. . , B

“Now, my Lord; I beg to say a word or two with regard to the Provinoe
I come from. Dast yea#, on this occasion, I had the privilege of placing before
the Council the proposal-of edunecting the district head-quarters of Rajshhhi
. with the other parts of the Province by means of railway. I don’t know how
far the matter hiid progressed;, but I hope the Railway Board will Lo able te
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:lq.ktc.n%) this matter at an carly dato as it conocerns the vital intorests of tho
istrict.

“* Among other noeds-of thoe Province, I heg loave to mention that sanita-
tion stands the foremost, and wo are thankful to tho Governmout of India for
the speoial grant of nino lakhs of rupoes undec this head. I forvently ho
and pray that the Government of Eastern Bengal and Assam will be pleasnd to
allot & substantial portion of the amount for the supply of puve drinking
water, to the absenco of which can be attributed not only thoelera and malavia
but other diseases as well.

“ Bimilarly, when disposing of the rpecinl grant on Edueation which tho
Government of Indin has mado to the Province of Eastern Beagal and  Assam,
I hopo tho cause of Elamentary Edueation will receive tho fullest oomsideration
+ it deserves at the hands of the Local Government.

« Lastly, I beg to thank the Government of Indin for the special grant it
has made to the Government of FEastern Bengal and Assam for the Improve-
ment of the subordinate and river polico of the Province. I am suro the
Provincial Government will now bo hetter cquipped to grapple with the
numerous cnscs of dacoities and other crimes which have heen unfortunately so

rominent during the Jast few years and which we all deplore xo greatly.

“ My Lord, every ono of us must congratulato the 1Hon’ble Iinanco Mem-
ber on the prosperity Budget he has been able to present {o the Counoil this
year ; and also the Provincial Governments for being able to socuro at length
a pormanent settlement of revenue from the Government of Indin—n settlomont
- which the Proviucial Governments as well as the people under than have long
boon pra?'ing for. Lot us hope, under this arrangement, the Provincial Govern.
ments will be in a hetter position to attond to the pressing noeds of {heir
Provinoes.

.“We aro grateful to the Hon'ble Fiuance Mcewmber for his promise of an
enquiry into the question of tho reduction of public expenditure which I beg
leave to suggest can be done by the employment of a larger number of Indians
in the publio service, no doubt, as far as practicable, and also by the appoint-
ment of approved Indians to solected offices in the Army for which [I‘Joopeg
were held out by no less a person than Lord Curzon. Moreover, such appoint-
ments will give useful occupation to tho scions of Indian Chiofs and Nobles
and provide them with an opportunity of devoting their lifo to the service of
their King-Emperor. ”’ .

The Hon’ble RaJa oF Mauarpanap : * The Hon'blo the Finunce Minis-
ter deserves our sincero congratulations on the Budget ):rescubczl by him for the
year 1011-12. It is characterised with customary simplicity and clearness,
snd is a genuine and truo exposition of the finances of our country. As
announced at the very outset by the IIon’ble the Finance Ministor, the Budget is
no doubt quite cheery ; and it is very satisfactory to note that it terminates in
o happy announcement and augury that our combined cash balauces will at
the end of the coming year be botter by 39 lokhs sterling than was estimated
when it was presented to us in its crudo formn.

“ThB special feature of our finances this year has hoen a good surplus
from— '

a) opium, and
Ebg other sources. _

“ The surplus from tho opium was anticipated though not to such an
extent. 'We believe it has come {0 us in such a largo amount by sheer dint of
luck which the Hon'blo Finanee Minister attributes to a windfail in the opium
tradé. The remaining surplus is no doubt duoto the judicious chock and
economy in the expenditure under severnl heads.

*“‘I'ha way in which these rurpluses have been disposed of has been the
subject of animated debates and criticisms in this Houso. Itis no use my
roviving the same controversy nt thisstage of the Council. I would, however,

_bog leave to request my Mon'ble friend the Finance Minister to bo good enough to
" devote in fulure all sums of money which may be added to cur Treasury by
chanco or fortune to the pressing nceds of onr conntry--1 mean oducation,
sanitation, and ote. Ido not question his financial wisdom in spending the
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-opiwm surplus in the reduction of our national debt, but what I wish to
impress on tho Council is that debis of this nature can always be paid outof
the budgetted items and not out of monies that come to us unexpectodly. Weo
all spoak of ¢ no money’ talking of our swnitary and educational improve-
ments; and it is therefore only fair that our unforescen incomes shoild alwaysgo
to meet our expenses on the objects for which we know our ordinary incomo is
not sufficiently available. 'We cannot be ungratoful to our E«chequer for the fair
amount of maoney which was placed at the disposal of the Hon’ble the . Member
for Education for cxpenditure on education and sanitation. The allotments
made out of this money have been received with satisfaction cxeept in few
cases ; and speaking about: my own Provincos I am glad to say that at last a
response has been made to the urgent demand of our Provincial Government for
the establishment of o technological institute. I need hardly advooate the
necessity of the industrial developments in my Provinces, and I strongly hope
that tho time will come when the recommendations of the Industrinl Con-
ference held at Naini Tal will be fully given effoct to. On behalf of the
Muslim community of the United Provinces whose suffrage I have the honour
to represent, I beg to express my grateful thanks for the grant mads by tho
Government of India towards our Moslem institution at Aligarh.

_ “ There is only one small item of exponditure upon which I beg loave to
oxpress my opinion. That item refers to the much-cherished visit of their
Imperial jesties to India to commemorato the most historic event in tho
British history in Indin. 'What I have to say is that, lovers of Royalty and
devoted to the Crown as we the Indians aro, we expect that the occasion will be
celebrated in a befitting manner and that nothing would bo found wanting in
our arrangements of the pomp and pageant due to the Bovereign of this lnige
Eastern Empire. .

“ In oonclusion, I express my rcspoctful thanks to Your Excallency for the

genamus and sympathetic manner in which Your Lordship has presided over the

eliberations of this reformed Council ; and I hope the non-official Members
have satisfiled Your Excellency by their conduct in this Council that they ave
mostly true representatives of the various communities."”

The Hon'ble PANDIT MADAN MomAN MarAavIva : “ My Lord, the discus-
sions which have taken place in this Council this year and which took
place last year afford, I venture to submit, the greatest proof of the
wisdom of the Government in introducing the Reform Scheme. These
discussions will go far towards creating satisfaction in, and removing much
dissatisfaction from, the public mind. Tho fact that resolutions have not
been accepted by the Government is no doubt an uniavourable feature of the
debates. But, my Lord, various subjects in which the public fecl a living
interest have been brought up before the Council ; they have rcoeived consider-
ation at the handg of Government ; the replics given, the reasons advanced for
not being able to hceopt resolutions, have been publicly stated. This cannot
but A)romota o better understanding of public questions, and a bettor attitude of
mind towards theln thronghout- the country. There is one point, however,
which emorges frt}ln the ‘discussion of all these resolutions, and that is tho
inadequacy of the public funds which are available to satisfy the various.
domands which have been pressed upon the attention of Government; and,
my Lord, I am sufe that Your Excellency’s Government and cvery woll-wisher
of the Governiment would desire that move funds should be sct freo to meet
these demands. As marters stand, however, ab present, it scems to me that
there is not much hope of such funds being available for Provinciul expendituro
unless the system vhich obtains is radically altored. Vo ought all to flcel Very'
thankful to the Hon'ble Mr. Gokhale for having drawn the attention of Your
Exoellency’s Govérnmént to this ‘matter. The present system of Frovincial
Settlements rests,: my Lord, upon no principle. I will not go into details -
to show this, as .it was only the other :}ay that I dealt with this question at’
great length in §upporting ° the résolution for raising the Jand-revenue slm-fc':
of the United Provinces from three-eighths to onc-half. The history of thesd::

Provincial Settloments leaves no doubt that they were based upon merely what:
was actnally being spent in a particular Provinee at a particdar period, and:
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that they are merely so many assignments of revenne by the Tmperinl Govern-
mont for Provincial exponditure. The system which provails 1s the unitary
system.  The Government of Indin command all tho resources of the country,
and they make such grants as they think proper to Provincial Governmonts’ to
meet Provincial oxponditure. Under this arrangomont, as my friend hns
pointed out, four-sevenths of the total revenues of the count ry is hoing spont
on TImperial purposes and about three-sovonthis only for Provincinl pur-
vosce. This has resulted in this—that while objects which have been considered
}mperinl have been pushed and provided for to the fullost oxtent, the noeds of
the people in matters which direetly affect their welfare have not heon equally
met. This, my Lord, has boen a Jong-standing complaint and it has been
repoated to-dn,‘v hy differont Membors reprosenting differont Provinoes in dealing
-with the Provincial Settloments that have been cffectod for their Provinces.
I submit that unless & now system is introduced theso complaints will not be
romediod. A roview of the situntion will emphasiro the m‘.e:} for n chango. In
this vast country, we have eight lnrge I’rovinces cqual in nron and population
to severnl of the large countrics of Europe. For instance, Burma is anut thoe
rize of 8weden with nearly twice its population; the {wo Bengals, though
slightly smaller in size than Burma, contain nearly cight times ns many inha-
hitants and about twice as many ns France; Madras has ncarly as large & popu-
lation as the United Kingdom ; Bombay approximates in avea to the United
Kingdom though its population is much smaller; the United Provincos contain
many more soulsthan Austro-lIungary or the United Kingdom; the Central
Provinces, including Berar, cover nlinost as large an area as thiec Unitod Provinees
with 18 millions of people, and the Punjab ouly a slightly smaller area with
20 millions. But the financinl armngements of all theso large Provinoes, equal
to such large countries of the West, are controlled by the Government of
India from one contre. I submit that this arrangement is very unsatisfactory,
and must in its nature be very unsatisfaootory. Iwmagine for one moment
what the condition of the different countries of Europe which I have named
would be if the allotment of the revenues raised in {hom for oxpenditure in
those countries were determined at one centre in Europe, whatever that centre
might be, and tho unsatisfactory nafurc of the present arrangements would be
made ahsolutely clear. What is needed now is that this unitary system of the
adminstration of finance should give placé to a federal systom, and T
strongly _susamrr- the recommendation of the Hon’ble Mr. Gokhale that a
change should be initinted in that direction. The Provincial Governments should
cease to bo merely delegates of the Supreme Government, hut should be made
semi-independent Governments. A similar proposal was, I believe, put
forward beforo the Government of Indin about the time when Lord Mayo
determined to invest: Provinecial Governments with a sharo of financial
responsibility in order to minimise the evils of over-centralisation. ‘More
than ome of his predecessors,” says Sir William Hunter, ‘had arrived at 5
timilar conclusion, and indeed one school of Indian statesmen had goneso far
ns to advocate the almost complete financial independence of the Local Govern-
ments: This school would surrender to ench scparate Administration the
revenue raised within its {erritories on the single conditi n of o rateable
contribution for the expenditure common {o the Bmpire, such as the Army
and the public debt.’ - Unfortunately this scheme was not then adopted ; Lut
ercat changes have taken place since then, and the progress in administration
which has been achieved during {he last forly years makes it easier to adopt the
schemo now and the necessity for it has hecome greater.  This will not in any
way impair or injuriously affect the unity of the Bmpire. The Government of
Indin should rotain in their hands as at present all matters relating to foreign
rclations, the defences of the country, currency, debt, tarill, post, telegrirnphis and
the railways. It should continue to receive all the revenue and receipts derived
from heads which arent present called Tmperial, and {0 ment the ordinary
Imperial expenditure which will not he met by theso receipis it should requirg
the various Provincial Govermments fo make a rateuble contribution based on a
dofiniteand reasonnble principle. Having seccured this, ths Governmoent of
Indin should leave the Provincial Governments freedom in levying and  spend-

ing their revenues as they may consider hest in the interasts of the pooplo, It
viun 2
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should oxercise its power of imposing additional general taxation in any Pro-
vince only when it has to mect any extraordinary oxpenditure and when the
Provinco or Provinces concerned have rofused-to give the assistance required.
This will imposo & very much-needed and healthy check upon the spending
icndencies of the Govornment of India, and it will make it possible for the
Provincial Governments o retain in their hands a fair proportion of the revenues
rnised from tho people and to devote it to promote the well-being of the
eople. 'This question was considered by the recent Royal Commission on
%cccntmlizution. They exprossed the opinion that ‘a fluotuating contribu-
tion based npon Provincial revenues wonld, of course, Le feasible.’” But they
thought that in the thon existing state of affairs it was undosirable to make
any sudden and violent change in the present system of divided heads, and
contented -themselves with advocating the conversion of unduly large
fixed assignments into shares of growing rcvonues. They went on, however,
to say i—
_mos ‘The high authority of Sir David Barbour mny, it is true, be quoted in support of the
thesis that a Province with a Yopulat.ion of many millions is important enough to possess a
financial systom of its own. In theory that is true, but we are of opiniun that present
circumstances render the full application of this theory impracticable.”

“ The prosent circumstances which they had in view wore the absenco of
any power 1n the Legislative Councils to exercise any material control over
Provincial financo. They made it clear in the paragraph which followed that
ijn their opinion a grant to local Legislative Couneils material control over
Provincial finance would justify a change. They said :

“The fabove considerations apply to the existing conditions of administration, but we
recognice that the grant to tho Iocnﬁ Legislative Councils of material control over Provincial
finance may make it necessary to {do away, as far as possible, with the present divided heads,
and to place scme entirely within the purview of the Provincial and others within thut of the
Irhperial Government.’ .

“Two members of the Commission, 8ir S8toyning Edgerley and Mr. Hichens,
in a note which they appended to the Report of the Decentralization Commission,
expressed themselves more strongly in favour of such a change as we advocate.
They said :

“We think that the ultimate aim should be to give ;Provincial Governments-independent
sources of revenue and some separate powers of taxation, subject to the gencral control of the
Government of India and the Secretary of State. While recoguising that this position can
only be renched gradually and by caatious steps, we think that, in view of the wider powers
whioh it is proposed to give to Provincial islatures, the time has come for o more definite
movement in that direction than is necessarily inplied in the Report of the Commission.’

: “It appears, from some remarks in ono of Lord Morley’s speeches that
this question of alargér decentralization of Provincial finance has not escaped
His c![.brdship’s keen ieye, but that he has allowed it to stand over for
consideration in {the future. I submit that that future has come. Pro-
vineidl Legi!lati*e Councils have- now got definite powers of - control over
Provincial finance, 'and. it is high time that Provincial Governments
received a littlejreal; power and a little more responmsibility in the admi-
nistration of the enues - raised  in their respective Provinces. It is
also high time that some’of them were allowed to retain and spend a larger
share of those revenues for promoting the well-being of the people. ‘1he ques-”
tion which would;be agked would naturally be, where is tho money to come ?’rom
to give them more P ‘The answer to that question will be found in the enforce.
ment of economy to which Your Lordship’s Government have been pleased to
pledge yoursclvess Itis to be hoped ihat in the Military Delmrtman{ alone a
great deal of economy|will be effegted in the near future, which will cnable
the Government to put thess Provincial Settlements on a sound footing. My
Lord, it cannot bé denied:that far;too much moreis being spent on the Army
than on matters which directly "affect the well-being of the people; and twe
are receiving repeated: reminders that much more should be &pent to protect
and promote th{_!‘f_zr,iiaj; .interests ;of thc people. The returns of the recent:
. census act:ns one Of suol yeminders. ‘We have learnt with pain and sorrow .
" hdw vast ' number of ‘our people have died of plague and of malarial fever in’
tho United Provinces and the Punjab. We have Iearnt, my T.ord, that we lost -
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-85 lakhs of lmflc from plague alone in Indin during the last ten yoars. Our
losses in othor directions hinve nlso been great.  The increase of population has
in many places not been satisfactory. Thero las heon 2 positive decrease in
two large Provinces. All this tells a sad tale about tho condition of the peoplo ;
it tells us that tho health of the goncral people has not boon as sirong as it
should be under the existing ofherwise excoellent administration. For these
reasons it is essential that tho Government should be pleased to cousider how a
lIarger measwre of Provineial revenues should be secured to the Provincinl Gov-
ernments to bolter promoto tho moral aud material progress of tho people.
My Hon'ble fricnr{ has suggested o practieal course, and fhopu that the Gov-
ernment of India will bo pleasod in the near future to take the question seri-
- .owsly into their consideration and to estublish Provincial finance on a sound
footing such as will secare u fair measure of tho rovenues raised from tho pro-
vinces for expenditure in those Provinces,”

Tho Hon’ble Nawan SA1YID MUHAMMAD SanIs Bauapul : ¢ My Lowd, iny

first words on the Budget arc words of hearty congratulation to tho Hon’ble the
.Finance Member on the large nur})lus e has slown and the handsome grants
Your Excelloncy’s Government has heen able to make in respeet of domestio
reforin, notably in respeot of Education and Sanitation. My Lord, I should ha
merely repeating a truism if I were to say that the essence of good government
Iny in the happiness and contontment of the poople committed to its charge, and
" I express my gratitude to Your Exocslloncy’s Government which has shown such
keen solicitude for the millions committed to your charge. I am glad to find
that, on the linea of the recommendations of the Deccentralisation Commission,
the Government of India are going to givo to tho Loeal Governments a greater
financial freedom in respect of certain heads of rovenue in practical super-
;seasion of the time-honoured system of Provinoial Contracts. My Lord, I need
hardly take up the time of this Council by rmpitulnbinﬁ tho history of the
Provincial Contracts —they have for times without number formed the topic
-of controversy in this Council ; and, not to speak of non-ofiicial Membors, official
Members of the highest cminence—men in the position of Sir Alexander
Mackenzie—have raised the bitterest lproteata against the periodical revisions of
the Provincial Settlements. I am glad the time has at last arrived when the
system is going to bo knocked on the hecad and the Provincial Governments
rlaced in a position of greater freedom in respoct of their finances. If, for
instance, Your Excellency's Government were to abolish the cash assignments
and to replace them by a chare of growing revenues, if, for instance, the
Supreme Governmnent allowed the Provinces freedom of acfion in respect of the
revenue aid expenditure appertaining to the Forasts, Excise, a substantial
ortion of the If'and-revenue and Irrigation, a great step in advance will have
een taken to decentralise the finances and give tho Local Governmonts consi-
derable financial liberty, The result, it is easy to guess, will be the conversion
of fixed assignments to the extent of about 350 Iakhs inlo growing net revenuo
and a possible deprivation of the Imperial Government of an annual net
increment of about 8:18 lakhs in its sharo of the divided revenue. Andas far
as the Provinces are conoerned, the effect will bo to raiso their normal growth
of revenue and expenditure to very satisfactory figures. My Lord, it goos
without saying that a scheme like this will be really nstep in advance in
general administrative efficiency and endow Local (Rovernments with new
powers, and therefore with new responsibilitics, without meaning any disparage-
ment to tho Local Governments ; and while congratnlating them on their new
dinancial status, I bog to inquire if the Supreme Government have taken
adequato steps to insure that this new status will be an incoentive in the case
of Local Governments to husband their resourees ? )

“1n the three major Provinces the system of Council Government may he
taken as n gafeguard ; imt where is the guaranteo that tho minor Provinces
without Couneils will sedulously guard their resources? It hiay been taken for

. granted that the institution of TFinaneinl Commissioners in the Provinces is
calculated to act as o great check, and the Financial Commissioners serve as an
cifidient monitory in the cnso of Provineial extravagance. May I suggest
that along with the new financial powers the minor Irovinees might cither



092 BUDGET.

[Nuicab Suiyid Muhammad Sahib Bahadur; Raje of [27Trn Mancn 1011}
Partabgarh.) .

have Councils, or failing that have each a Financial Commissioner with well-:
defined powers to watch tho finances, and, if nccessary, to stay the hand of
possible oxtravagance. My submission is that some such snfeguard might be.
considered by Your Excellency’s Government, and I suggest that that may be-
in the shape of an auxiliary to the Provincial machinery.”

The Hon'blo RAJA OF PARTABGARE : “ My Lord, it is a mnttor of genuine:
pleasure to me, in which I am suve all imy collengues will join, that tho first year-
of Your Lordechip’s rcign has been one of prosperity "o have bheen blessed
with a good harvest, irade has shown appreciable ndvance, and there has been
marked improvement in the goneral situation of the country.

“ My Lord, this year will ever romain memorable in the history of the:
constitution of the Government of India, bocawse of the creation of a new
Dopartment for Education, which has vory appropriately boen placed under the-
control of tho Hon’ble Mr. 8. H. Butler, whose zeal and enthusiasm in matters.
educational are well known and who brings to his task great sympathy nnd
reputation for great %-actical capacity.

_ “My Lord, the United Provinces of Agra and Oudh have the misfortune of
being the most backward in education in India. A comparison of the interest-.
ing tables showing the educational progress of the different Provinces during the
last four years published in the Gazette of India of the 11th instant disclores a
very unsatisfactory statd of affairs so far as the United Provinces are concorned..
I need not quote the figures hero, but suffice it to say that while the ]-)lercentag&
of male scholars in publio institutions to the male population of school-going
age rose more or less in a marked degree in other Provinces during the last four-
years, in the United Provinces it rose from 13:6 in 1906-07 to 14'4 in 1909-10,
t.e,, an increase of ‘8 per cent, only. Tho case of female education is still
lamentably'sad. Now, it remains to be seen as to what this backwardnoss is.
due. Is it due to a lack of interest in education on the part of tho peoplo
themeelves or to some other cause? With regard to this {mvcnturo to submit
that there has been & real awakening among the reople to reccive ihe benefits.
of education, and they have now roused from their slumber of ages. Such
being the case, I have to seek elsewhere to find out the cause. Let us see-
what the Dircctor of Public Instruction of the ITnited 'rovinecs, tho highest
authority on education, says on page 8 of his report for the year 1909-10. He-
says: '

* It is impossible to close this chapter withcut some reference to the customary want of
funds. While gladly ecknowledging the gencrous treatment {bat education reccives fromi
the Local Government when the Budget is under preparntion, I cannot refrain from observing:

* that far more thnn can he spared is-needed.’ :

“Lven our; late Director, Mr. Lewis, drew pointed aitention to the-
progress of other Provinces and the backwarduess of the United Provinces.
year after year in his rveports. From what I have said above it is obvious.
that education bhas not yet received its due share of attention in the
United Provinces.- They Tla.ve long borne the reproach of illiteracy, and the-
existing state of ﬁn.if'p should not be allowed to continue longer. They want:
more funds for education. It was hoped that in a year of surplus they would
reteive more libei-nl treatment than nrl other Provinces, but our hopes have once:
more been frustrated.. T would once’ more quote the words of the Director of:
Public Instruction to'show the' real situntion. In the course of his speech in-
exglaining the Education Budget of the next year in the Local Council he-
said :

. * The situation may bo summed tpin a line—* The bungry sheap lookup and are not fed.”*
“ My Lord, n sound mind'in a sound hody is a well-tried maxim, and it is.
in the fitness of; things that. sanitation and education have boen placed under-
the chargo of the same administrator. .
“If education has yet to make a sufficient headway in the United Pro:.
vinces, the insanitary, condition of the place deserves a far morve serious,
attention:  Althbughplague is now a conmon disease in Indin, but the figures.
of mortality in tho United Provinces are simply appalling. I may even go isé:
far as to' say that soyi@ of 'the districts have becomo the homo of this cruel:
engmy of mankind, ~ - o
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It is, however, a satisfaotion to note that the Hon'ble the Finanegd
Minister has been able to ussign £70,000 for capital expenditure on sanitation,
which will enable the Local Government, which with all its solicitude for tha
weal and welfare of the peoplo is handicapped for want of funds, to take in
liand some ambitious scheme to im‘!:rova the sanitation. Wo are thankful for
this allotment, and nay rcasonably anticipate the continuance of the samd
favour and sympathetic treatment in futuro ycars also, E
“ My Lord, the outstanding feature of the coming year's Budget is tho new
scheme of the Provincial Settlement which has been made permauent. The
Finance Minister has recogniscd this himself. e says: '
“Inthe realw of Financial Administeation, by far the most important ovent of the
coming year will Le u notable chango in the financial relntions between the Locnl Gevernments
and the Governmont of Inwlia.
 Under the new arrangemnonis the Loeal Governments will indeod sccurg
greater financial independence and the Central Governmont will not have tg
face the necossity of meoting the occasional demands from some Provincial
‘Government or other, and thus the Eq]'l;ilibrium of their plans will not h
disturbed. It is an advantage to both. But before launching any such schemg
which is not liable to revision, it was desirablo fo see il the provisions made
were adoquate and whether the assignments were enough to meet the present
and future needs of admninistration without any detriment to cfiiciency. I view
with regret that the United Provinces have to start with a disadvantage. They
- are not to have half of the land-revenue ns other Provineces are allowed.
“ My Lord, I submit with great vespoct that this is & severo handieap and
it is not doing . justice to a Province which contributes more than any other
Province to the Imperial rovenues. Tho neods of the United Provinces are
great. In almost every branch of administration there aro growing needs and
the needs for which money is required. If other Provinces receive one-half of
the land-revenue, the same indulgence should have becn shown to the United
Provinces. I am sorry that the Government could not sce their way to snoccept
the resolution so ably and eloquently moved by my Hon'ble friend Pandit
Madan Mohan Malaviya. Ounly the other day, His Honour 8ir John Howett, in
-concluding the debate on the Financial Statement in the Local Council, expressed
his well-considered opinion in clear and strong terms which I quote here to show
‘how unfair is the treatment that has been moted out to tho 'ﬂ‘uitml Provinces,

His Honour expressed himsclf as follows:
¢ A very importan! statement was made in the Comncil of the Governor General u few
days ago regarding Provincial finance. Upon such counsideration ns 1 have heen nble to give
to the ayrang ta thena ed by the Hon'ble Finance Miniater, they do not appear to
me to be such as will satisfy the legitimate clnims of this Province. I have great sympathy
with the resolution moved by a DMember of this Council in another place, but the mntter 18 one
which can be deal! with effectively after n very careful examination of the siatistics connectad
with our Financial Statement and those of other Local Governments. When this is completed
e to make n full but dispassionate representation to the Government of India on

1 pro;
lvlill of this Province.’
“We are deeply grateful to ILis Honour for this important announcement to

-aid our future p and hope that the Governmont of India will also receive
the matter in a spirit of sympathy. .
It is for tho first time in the

_ “ My Lord, a word more and I bhave done, :
Ilistor{ of India since its_conneotion with the Dritish Raj that His Most Gra-

cious Majesty the King-Emperor has declared his Royal intention to hold the:
Coronation Durbar in India. 'The coming event will be without a precedent
and, as such, is sure to mark an cpoch in the aunals of this vast land. I be-
lievo I ccho the sentiments of my constituency and countrymen when I say
. that this auspicious announcement has caused a thrill of joy throughout tho
longth and l?renclth of India. The Royal Durbar should bo worthy of the best
traditious of the country, and it is a matter of extrome delight that the sum of
Is. 141 lakhs has been allotted in tho Budget for the purposc,
* In conoclusion, I beg to congratulate the Finance Member on the lucid
and prosperous Budget ho has presented to tho Couneil.”
Tho Hon’ble Mr. MestoN : “AMy Lord, among the many atirnctive topics
which bave been discussed to-day, there are only two on which T should ask
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your permission to occupy tho timo of the Council for a few minutes by offer-
ing a few cxplanatory remarks. The first of theso is the question ¢f Provincial
settlements, a subject in which apparently a :ant many of us are interested,
but which has an unfortinute cnpnci{y or the most profound dullness. I
shall however restrict m{self to dealing only with certnin questions of hroad
rinciples which have been raised in connection with it to-day.. The first of
Ehasa is the interesting discourse which iny Hon'ble friond Mr. Gokhale
delivered on the subject of Fedcral Finance. I remember an American professor
once describing Federal Finance in his country as being’ the fine art of
fleccing tho other Btates; and apparently that art is finding its way
into India; becanso we havo the ]E[lon’blo gentleman deseribing to ws to-day
how Burma had been livin% on the rest of India for forty years, and tho
Hon’ble Mr. Gates retorting by telling us that Bengal nctually battons on
Burma, and the Hon'ble Pandita few days ago oxplaining that the United
Provinces wus the milch cow of the other Provinces of Indio. It was exactly
to provent this sort of thing lmpgcning, to prevent this sort of “suspicion
arising, that our present system of Provincial Settlemants grew up. 1 admit
that, as it stands, it is the outcome of a sommewhat illogicol and a somewhat
awkward systen, such as many of our Anglo-S8axon institutions are. But, my
Tord, I would submit to this Council that in dealing with it, although it is per-
feotly true that Mr. Gokhale's alternative would provide in many res.a]]lects o very
fitting substitute, I submit that in dealing with it woe have to think about its his-
tory and to take account of our commifments. If we had a fabula rasa iastead of
our complicated administrative system, I shonld for one be perfoctly glad to acoopt
Mr. Gokhale’s alternative. As it is, our prosent systom is the rosult of thirt
years’ hard work ; it has been steadily improved and steadily madé more elastic ;.
those of us who have to work it understand it ; and if we try to uproot it now,.
I am sure that we shonld land oursclves in further controversy and in confusion
which would last for another ten years in the least. Those of us who have
studied Mr. Gokhale’s evidence before the Royal Decentralisation Commission—
Iremember having an hour’s very hot cross-examination upon it—will remember

. that ho developed a scheme on very much the same lines as he has given us

to-day. That schemie was very fully considered by the Royal Commission ;
it was very fully considered and examined in the Government of India.
Beoretariat. It has moulded and it has influenced the' arrangements.
of the new ; permanent settlements, and although they do not go so far as it
did, I have no doubt that their line of development will continuo to be in
that direction. I would therefore li){ut in a plen for allowing our indigenous
institutions, so to peak, to’ work out their own salvation. A federation of
Provinces with oom;feta financial autonomy of their own may lie in tho future
fates of . India ; but féderation:in modern history has been, not the result of
o' direct disintepration of a Central Government, so much as the joining ta-
gether of independent and rival States. It may bo, as I say, that a federatio
of Provinces lies inithe future for India; but it will be a federation witl
charactoristic differenices, both in its history and in its institutions, from thoso
in Germany and tHe United States of America, those models with which we
afe most familiar and of which we have heard to-day. -
“I turi to }’few. details, 6 very few details, of the settlement system “’lli(‘jl

*"bive attracted ¢ iticigm; One of theso is the treatmont of the Imperial grants.

which are sometimes]iwith unnoecessary contumely, described as “doles.’ When
the Government'of India are ih a position, as they were this year, to give large
grants to Provingces, wo are told that tho money ought to be given, not for
?oiﬁo phposes jn the Provinee, but should be placed at the disposal of the Local
overnments, who ate in the best position to know the best way of utilizing the
money that is thus put in their hands. One Provinco, forinstance, may be well
nhead -of the others in its educational facilities ; why should it not be allow

. to use the monéy to improve'its ronds, and soon? Iam suve there is a great

deal of commonsense in this, and I am perfectly certain that tho Government -

. of India‘will take a gontiment of this character into considoration when they

como. to den) with tho distribution of grants in future. Tn this they will'no
doubt’ bé ‘encouraged by the: assurance that wo have reccived to-day from

* Mr. Quin that tho Government of Hombay for ono will always be pleased to
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consult the wikhes of the Government of Indin when sponding our monoy ;
but I think it is going n littlo too far to say that the Locsl Govornment
should have the final voice in the sponding of Imporial grants at all times and
in all circumstancos.  The Governmont of India aro ultimatoly rospousible for
the progress of this country ; the broad lines of policy have to he Jaid down by
tho Central Government, which hecomes rosponsible for socing that the Pro-
vinces take their shares in carrying out that policy. It does not vory much
matter whother the pressure comes from ahove from Parlinmoent, or £from below
from some strong Provinee, or from outside from public opinion or from
within. In any case il is the Government of India which have to financo
the policy, which have todivcet it, and to make it o snovoss. They cannot
possibly force a new and possibly a costly polioy on Locnl Govornments unloss
they are also Jn-epnred to help in finding the money for it. Consecquently,
it soems to me that the Contral Governmont must retain the option of saying
how its grants aro to be spent when they have mado those grants in - pursuance
of a definite scheme undor the new system. It is only this option” that the
Qovernment of Indin wish to retain. There is to bo no hard-and-fast rwle;
and Hon'ble Members wlo represent Provinecs are aware of tho substantinl
liborty that Local Governmenis have hitherto onjoyed in the disposal of
the doles which they have reccived in the past.

“ Another foatuve in the now scttloments which has come undor  oriticism
to-day is the rule --what I should have thought’ was n simplo and fundamental
and sensible rule—that the Local Governments may not; Im t for a defloit
without showing that the cxcess ouflay is somothing special and somcthing
non-recurring. This simplo precaution is resonted in romo quarters on the

und that a Local Government may justly be left to draw on its own
alances without any interforonco. Well of courso none of us conld imagine a
banker interfering with a client when hie draws on his holance so lung ns the
balance lasts ; and we cannot imagine the hanker, unless he is a personal
friend, asking the client what he is going to do with the money ; but when
the client hes exhausted his balanco and he caunot give recurity for an over-
draft, then the banker is done with him. The client mny drift into poverty
or bankruptcy, and the hanker feels no rosponsibility. Now, the Government
of Indin is the bankerof the Provinces, but it is also responsiblo for the excessos
and the debts of the Provinces, and it is surcly no unrensonable excroise
of the right of simple sclf-defence on the part of the Government of Indin
to satisfy itself that the Local Government is not, as some Local Govern-
ments have boep, drifting into n senle of expenditure which will become
stercotyped in pormanent deficits and in the entirc loss of all financial
independence. .

“The sacond point, Sir, that I wish to touch upon is to be found in the very
intoresting and thoughtful speech which the Hnn‘ng Sir Yithaldas Thackersey
has addressed to the Council this morning. With vory much of what he has
said, I am in entirc porsonal agrecment, but the only point on which I
wish to touch for o moment in his speech is tho quostion of the loeation
of our Indian reserve of gold. It is a very old story and I do notthink
I oan say anything new about it. The Hon’ble gentleman, in common
with a very strong Dody of commercinl opinion in this  country,
fecls that it is noither just nor proper nor to tho ndvantage of India that
our gold resorves should lie hicld so lavgoly as thoy are in the City of London.
It is our gold, ho kays, and senliment demands that it should e in our keeping-
Its present location is also n pofential danger; in caso of war, for oxample,
if we happen to waut the gold from London, we mi lght not Lo ablo to got it.
It is also moro useful in India than it would be in Tiondon for the purposes of
safeguarding exchange. That is the on’hle Member's view, and it Js, ag T have
said, the viow of many competent financinl and comnmeorcial authorities in India.
Last year I tricd to show to the Council that there was another side to the shiold,
because this controversy isalways a rather one-sided one  Yerlhaps I may
" b3 permitted to touch on it for.n fow minutes again, and repoat that there
is‘atiother view of our gold policy and that that view is a tennble view and that if
has a sound substeatum in the principles of internationnl finance. The loea-
tion of our gold reserve in L{)u({ou, with the exception of that small pertion

- H
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of it which ns liquid gold finds its way into.our Indian currency chests in

cars of vory hig%l exchange, the retontién of the groat bulk of our gold in
ingland is deliberate. It is intended to strengthen us and simplify our duty
in maintaining the gold value of the rupco. What wo dois to naintain the
value of tho rupee by keeping the gold where gold is most wanted and is
likely to bo most uscful to us. Now; if gold were effectively wanted in India,
that is to say, if India could keep gold in circalation and export gold privatoly
in large quantitios whon exchange threatens to fall, thon in those circum-
starces our duty would be accomplished and our task would bo lightened.
But we know that these ocircumstances do not obtain. We havo
not yet a substantial gold circulation in India, and we ncver sce any
substantial private export of gold from India when our silver oxchanges
begin to fall. On the other hand, in London we have our gold ready exported ;
we have it immediately available or almost immediately available to uurlgport
our exchanges; we haveit ear-marked as the sole and oxclusive property of
the Government of India, and as capable of being used for the intcrosts of
India in the greatest gold market of the world. My Lord, time docs not allow
mo to develop this theory. I need only say that it is tho theory of those who
believe that it would be as reasonable to keep the gold reserves in India as it
would be to keep our reserves of coined rupces in London.

Tho Hon'ble Basu BrurespraNatn Basu: “My Tord, I will not
detain this Council longer than five minutes I hope. There is one observation
of my friend the Hon’ qe Sir Vithaldas Thackersey which I, my Lord, as a
citizen of Oalcutta, should not allow to pass unchallenged in this Council. I
am afraid I am the only citizen of Calcutta here. If, my Lord, Bombay was
judged by the wit and wisdom and ability of its represontatives in this Council,
} have no doubt it would be thasecond City in the ]tx.’mpirc ; but if it is judged by
numbers which the late oensus returns have given us, I am afraid I am fairly
entitled as a citizen of Oalouita to claim a much higher place. While the
population of my city is 12 lakhs, I beliovo the population of Bombay is only
about nine lakhs.”

The Hon’ble 8ir ViTEALDAS D THACKERSEY : ‘‘ I will explain myself more
clearly. I am taking the municipal population. What is the municipal popu-
lation of Calcutta and what is tho municipal population of Bombay ? am
not taking the suburbs.”

- The Houn'ble Banu BHUPENDRANATH Basu: “Yes, therc have becn

-explanations offercd of that difference -plaguc and other causcs and the depres-

sion in the cdtton trade. I will not go into them. T am content to rest my
case upon the figures furnished by the Census Comnmissioner. .
“There is one method which my friend the llon’ble Mr. Gates seems to
complain of, that his Province contributes a very largo share to the Imperinl
rovenue and tl?nt we, the people of Bengal and tho other Provinces, have been
more or less fattening upon the wealth of Burma. My friend forgots that the
entire gift the Elovet;'nmeut of Indin has this year been able to grant to tho
Provinces come¢s from Bengal from its opiwun f1'»1’0!:1w;:o and that we have givon u
very large contributjon to all the Provinces of India. Talking of the opium

“produce, my Ldrd, there is one thing that struck me in the very able and lucid

statement of my friénd the Hon'ble Finance Member where he gives two-thirds
%ractically for the liquidation’of dobts in England and one-tbird for helping

rovincial Governments, and lie justifies that procedure by obscrving that it is
tho first duty of a prudent man to pay off his debts No doubt that would bo a

rudent coursc; but I may: remind my friend that the debt that was incurrved
and which was paid-off- partially wns incurred not upon the oxpectation of
having this windfall from  opium and conscquently should bave been met in
other ways. This windfall we the peoplo of India were fairly entitled to for.
ouy immediate needs. ' T am thankful, however, for what has been given, but much
has to be done which we cannot do for want of funds, Take the question’ of
sanitation, my Lord, of.my own' Province, where, as other friends have already
said, malaria has got a congénial home ; we have heen urging in owr Local
Council for dredging many of the ancient river systems of our Province which
have been silting up, and we have becn unable to carry out any big operations
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for want of funds. Wo were told, my Lord, that it was impossible to fight the
forcos of natuve, and if rivers silt up, it is impossible 1o drunlgu them in order to
improve the drainnge of the country. Well, my Tord, thatix a counssl of
despair. Huaman civilization has been always fighting against tho forces of
unture, and .f suflicient means were available {o us, we liave no doubt that we
would be able to save many millions of lives that we annually lose in the
Provinco of Bengal. This is a matter about which we folt that greater atten-
tion might have been paid to the needs of our Provinoe at least.

“There are many other questions which bad been more or loss deb:ted upon,
ond I do not think I shall be justifled at this laie howr of the ovening and
laving regard to the fact that most of the priucipal questions affecting the
alministration of the country have already boen discusscd on rosolutions, in
detaining the Counoil at any length. It is no doubt true, my Lord, that we,
the representatives of the Provinces in Indin, are nlways olaiming to get some-
thing which the Imperial Exchequer are unwilling to grant us, probably be-
cause cf our oxtravagant demands, and it reminds mo of that story which we
read in our childhood of the Paradise and Peri. I do not compare myself with
the Peri—the poor Peri claiming admittance into the Parndise and her way
heing resisted. So we want to claim admission into the Imperial Exchequer,
and there is my friend—I will not compare him to the person who resisted the
Peri—but there is my friend standing in our way. But after all our oclaims
.are very groat and our needs are greater, and therefore 1 think that a
sympathetic consideration of those olains is essential. I wi'l not for & moment
sny that our claims have not been sympathetically considered ; on the contrary,
my Lord, we have felt, the other Provincos inoluding I hopo the Province of
Burma, that in the Financial Statement presenied to us there is . on
anxious desire on tho part of Government to moet local needs as far ns possible,
and that is a very encouraging feature of the whole situation. The spirit of
conciliation, ofr{riendlinm, of cnoouragemont, which bhas been extonded to
us by the Financo Department and, if I ay say so, by other Departmonts
of Your Exocllency's administration, is to us a source of grent consolation
and of encouragement, and I hope that in a very few years we shall have no
longer to complain of the way in which we¢ havo been doing in the pastin
this Couucil about our financial arrangoments. - oo

“ My friend the Hon’blo Mr. Meston has alrondy doealt with the Provincial
arrangements. ‘There is oulfy onu thing which I wish to say, and that is that
wo view with some degreo of alarm the }u‘nposal that tho Provinces may be in
a position to levy taxes of their own. I hopo that fhat time will not come
very soon at least, because it is & very serious outlook for us in our Provincial
admini<trations. .

“ My Lord, she Hon’ble Finance Membor has referved to {he Royal visit to
Indin and ho hoped that none of us would grudge the expenses that this visit
would entail. f suppose it is almost needless to say that wo Indians will nover
for a day, for a momont, hesitato to vote as much moncy as may be required to
make that visit a suceess.”

The Hon'ble MavuLv: Snams-urHupa : “My Lord, it is with very great
hesitation that I rise to offer a fow remarks. Tho reason of my hesitation has
Dbeen the activity which has been shown by my Hon'ble friend the Iinanoco
Member to invoke Your Excolleney's authority to call the stray s]lcc}) back to
their fold. The rosult of it has heen that many written specclhies havo boen
thrown into utter confusion. )

“ There arc only a few matters us to which I would just eny a word or two.
My Lowd, I congratulate the I{on’ble the Finance Mcember for the considera-
tion that he has shown to my Provinee and for the luge grants that ho has
made to ull the Provinces for education and ranitation. My only misgiving is
that he has shown those grants as coming from  tho opium rovenae, which wo
all know will soon disappenr. My Lord, it gives every ono great anxicty to
think that additional taxation would bo incvitable when the opiun revenus
is reduced to nil.  Your Exccllency is aware that the surrender of .the opium
revenue was in gpite of the unanimous protest of the pm?plc of this country,
It was made to entisfy the sentiments of a fow people in Eogland, and wo

n 2
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think it is just and fair that England should hear a portion of the loss that
has beon thrown on India Dy roason of its own seraples. My ITon'ble friend
the Finance Momber, who knows very well how to gild a bitter pi)l, has paid
o very great compliment to the sensitive and sympathetic people of India who,
he said, will not grudge tho loss for the bencfit of a sister nation. © My Lord,
I would have heen very glad to aceept that complimont, but I am not propared
to pay such a high price for it. '

“ Noxt, miv Lord,T want to offer an obsorvation upon the Provincial
Settloments. I am glad, my Lond, that this has at last been pormanently
and satisfactorily scttled. TLast year, my Provinee was the objoct of a groat
deal of attack from all sides; overy ono almnost characterised it as tho Prodigal
Son for whom the fatted calf was killed. My Lord, the Hon'ble the Finance
Member has now left overy Provinee foits own resources, and I thoroughly
agree with him that it is not right that any Province should he a
burden on its meighbour; but, at the same {ime, there are oxceptional
Gircumstances \'rhicE_ will probably ecall for oxcoptional treatment, In my
own Province, for instanco, the ravages of malarin have been very
great ; on account of certain features of the political situation theve has beon
a very large incroase in the expenditure on police and other measures
of a similar nature ; and it is just possiblo that a time may como when the
Province may find its own resources inadequato for this extraordinary expen-
diture, and at that time probably an appeal may bo made for succoue from tho
Imperial funds, which, llam sure, will not be refusod.

* Another subjeot as to which I want to say a word is about the adminis
tration of civil justice in this country. My Lord, it is well known that Govern-
ment gets a large revenue out of the sale of judicial stamps, and it is therefore
meet and proper that those who aro engaged in tho administration of civil jus-
tico in this country should be adequately paid. If one glances at the pay and
Erospects of the large body of Munsiffs and Subordinate Judges, ono cannot

elp feeling that they have not met with the treatment which they desorve.
These men, my Lord, after some yedrs of practice in the legal profession bocome
Mounsiffs, and it takes them a large numgcr of ycars to become Subordinate
Judges—17 or :8 yoars almost ; and thero boing only a few of these appoint-:
ments the result is that most of these officers have to oarn their pensions as
Munisffs and not as Subordinate Judges. They are not well housed nor taken
so much care of as members of the executive servico, and something ought to
be done for thom. : .

© “ My Lord, I know that whatever we say on the present Budget has no

ractical effect ; the disoussion is more or less academic. ~All that we may ho

or is that sowe day next year the Hon’hle the Finance Member will look at the
poges of the Gadette 'and see whether any Member has made any suggestions
worthy of his' consideration. _ '

“ There is orle other matter to which I would draw Your Exccllency’s
attention. In answer to a question put by tho Hon'ble the Maharajdhiraja of
Burdwan it was hown that the members of my community have mnot taken
adyantage of the Fx.ur@n - Univeraities in tho same proportion as other commu-
nities have done { Tha Government no doubt spends a very large sum of money:
on' these Unjversities. #! The money comes from the pocket of the general tax-'
payer, and if n-nyzclaaé-'of His Majesty’s subjects finds by reason of its peculiar.
position and its peculiar sentiments that it cannot tako advantage of the exist-
1ng educational mistitytions, I submit it becomes a matter for sorious considor-
ation whether Goyerninent should not provide for that class the special kind of,
education needed for it; ‘and from that point of view I would urge Your Ex-
cellency’s Government to give such support as Your Excellency’s Government
may think fit to ‘any scheme :of education which the Muhammadans may for-
milate for themselves'as suited to their requirements. i

“ Thore is one other matter, my Lord, and it is this. The Ilindu and
Mulammadan laws in: this conntry are administered by Judges who aro nob.: -
aoquainted with 'the languagd-ini srhich the Hindu and Muhammadan law-;
books aro written:’ - About 20 years ago Mr. Justice Markby, in reforring to'a
‘book written by Khatil-ibni-Ishaq, of which there is a translation by Monsieur

-



BUDGET. 699
[27Tx Marcn 1911.] [Maulei Shams-ul-Huda ; Mr. Butler.)

Forron, said that what tho French Governument had done was o modol of what
an alien Govornmenl ought to do in ovder to mako its Judzes familiay with tho
Inws of tho pooplo whom they govorned. Wo cannot sny that tho British
Government has, in this divcclion, done its duty. Thero is no book, so far as I
know, vither of Hindu or of Mubammadan Jaw which lLas hoon trauslated at
the instance of the Governmont for the bonefit of the public. The result is
that Hindu and Mubammadan laws are thrown into a great deal of confusion,
and a Bill liko the one brought forward the other day by my Hon'ble friond
Mr. Jinnah would not havo heen necessary if Govornmont had given  sufRoiont
attention to this matter.

“ Lastly, I would endorse cvery word that foll from my Ion’ble friend
Mr. Haque in conncction with tho Royal Visit. My Lord, no Indian would
grudge ony amount of moncy that has to be spent in order to colebrate tho
ocoasion with tho pomp and the splendour which wo nassooiato with Royalty.
The heart of Indin was novor sounder than it is to-day, and I firnly Dlelieve
that the visit of their Most Grncious Majesties the King-Emporor and the
Queen-Emprdss will evoko feclings of that deop and abiding devotion which
are the characteristio of an Oriental people.”

The Hon'ble Mr, Burren: ¢ !My Lord, I shall not dotain the Council
long, but remarks have beon made on oilucationnl polioy and on the distribu-
tion of tho windfall of 80 Iukhs for Education and 67 lakhs forSanitation, and
to these remarks some roply is requived.

“Fivat, my Lord, I must confess somo surprise ne to the attitude which
the official Members ropresenting the difforont Provinces have taken in this
matter. I find it dificult to undorstand why o Mombor of tho Govornment of
India should be called upen to explain the treatment ol Local Govermments
and Administrations by tho official reprosentatives of thoso Adininistrations,
when the Administrations themsclves have made no roprosontation whatsoever
to the Government of India through tho regulnr channels. Those channels
have been open for many days, for wocks I may say, and no complaint of nny
sort or kind has come through them. And why, my Lord? Xor obvious
reasons, the distribution cannot bo fairly oriticised. If the Hon’ble gentle-
men bad taken the troublo to look at tho statement which I made on announo-
ing the distribution of those grants, thoy would have seen that the grants
wero made to Local Governments in order to assist thom to carry out ¢ urgent
projeots which are rendy and waiting for funds, which can bo completed in a
short time and which do not involve future oxpenditure beyond the means of
Provinocial revenues.’ All Local Govornmonts and Admninistrations were
asked to send up lists of that kind of project —projocts ready and waiting and
able to bo carried out at onco, Clearly this is tho sort of project to which a
windfall of this kind should be devoted if full offect is to ho socured and waste
is to be avoided. Well, my Lond, what was the reply and what were the
grants made ? Criticism has been lovelled at the grants given to Bengal and
‘the United Provinces, a8 being large out of proportion. Bengal sent in pro-
jects for education and sanitation combined aggregating 180 lnkls ; theso woro
projects ready and waiting for funds; thoy got 34% lakhs or under a fifth.
&‘he United Provinces sent in projeots amounting to 101 lakhs; they got 20%
lakhs. Burma sent in projects amounting to 68} lakhs; thoy got 156
lakhs. The Funjab sent in projects amounting to 343 lakhs; they got 14 lakhs,
plus a grant of 6 lakhs placed for account purposos to thoir credit for the
furtherance of rescarch at I{asauli, Madras asked for 1564 lakbs, of which 11
Inkhs was for an incomplete project, and got 11 lakhs. That, my Lord, I think,
is some sauce for the Madras lamb. The Ceutral Provinces asked for 63 lakhs,
and got 6. That, T think, is a sufficient answor to the gontlemen who lhave
oriticisel the grants to tho Central Provincos. I should indeed say that
the Chief Comimissioner nsked for 10 or 5 lakhs for Banitation, but thero
was only one project of Ils. 85,000 ready to bo carried out. Nevortheless we
allotted 2 lakhs for Sanitation in the Central Provincoes.

. “ T have one remark to mako about Burma. 1 confess that in regard to
Education -in Burma I wont out of my wuay to sce if we could not ixmsilaly
wmake a larger grant to that Provinco in view of thei* nceds. But, looking
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at tho case with reference to other Provinces nnd testing it Dy the various tests
which are appliod in such casey, it seemed impossible to give more, If the
grant-had hean allotted on the population {ost, Burma would have got 8:'9
Inkhs for education ; if it had been given on the number of scholars who
attend schools, Burma would have got 41 lakhs; if it had beén given on
ublic expenditure on Education, Burma would have got 61 lakhs. I there-
‘ore did vot fecl able o recommend to -the Govornmoent of India—and I may
sny that this distribution list was twice before the Government of India and
considerod most carefully in Council—I did not feel it possible as ropresenting
%hclEducation Dopartment to recommend that Burma should get more than 8
akhs.

« T think, after that explanation, the Council will agree with me that the
criticisms made against these grants are unfounded and ought not to have
boen made. I will say nothing more abount these grants oxcept with reference
to tho remark made by the Hon’ble Mr. Andrew. It is a great mistake to
suppose that the Government of India can be influenced by clamour in this
Council to make grants as botween Provinces. Those grants arc made on
prineiples which they consider right and just and fitting all tho circumstances
of tho case.

“ Lord, the next point that I turn to is sccondary cducation. The
Hon'ble {Ir. Subba Rao has raised the question regarding scoondary oducation.
He says that there has been a change in tho polioy of the Government ; that
the policy of grants-in-aid in favour of private institutions and institutions main-
tained by local bodies, which was announced in 1854, has beon departed from.
The ground on which he bases this charge is that the Government has compara-
tively recently decided to introduce certain model secondary schools into the
Madvras Presidency. My Lord, the policy of the Govornment of India has never
been changed for a single day. The policy which was announced in 1854 could
not be carried out for many years: it is in process of being carried out now. In
1869, and I think again in 1862, il was found that owing to the absence of

rivate institutions which were free from difficulties over the religious ques-
ion the policy could not be carried out thoroughly. In 1899, and again in 1904,
in Lord léourmn’s famous resolution on-educational policy, the principles of 1854
waere re-inforoed, but it was stated that Government must in each branch of
education maintain & model institution in order to keep up the standards of
education. The reason for this is obvious and it constitutes no doparture from
policy whatsoever. The Hon’ble gentleman seoms to think that private enter-
prise is going to suffer. Well, my Lord, consideration is being given to pro-
sals for the improvement of secondary ecducation, and I can assure “the
on’ble gentleman that there is no desire whatever on the part of Government
to depart from the policy which has beon established for over fifty years, and
that 1t is the intention; of Government, so far as funds permit, to assist private
institutions as well as fo raise up model institutions. There is no justification
whatever in the reg for tho rassumption of a change in policy. Mr. Orange
in his last Quinqiennial Review takes the figures. for the last fifteen years, up
to 1907. Only 2 eﬁaﬁ!cbnt. of the total numbcr of pupils in India were reading
in publicly manage fnhﬁtutioi}a :in 1907. TFifteen yoars Dbefore 28 per cent..
were rea.qu in ' puch! schools. ;| Therefore, the proportion of pupils in public’
institutions has steadily deoreased.! In the samo period Government subsidies
to private institutions incrensed from 22} lakhs to 44 lakbs, or practically
double, and Local; Boards increased their contributions from 14} to 28 lakhs,
I think these figures alone establish the fact that there is no foundation what-
ever for the view that Government intends to dopart from the policy which it
has so long ucmp_tpd. i, . :
- “The Hon’ble M. Madge made some rcmarks about the backwardness of
European education with: which ]; entircly sympathize, and he asked what had
happoned 1o the training’colleége proposal. Great difficulty was found in select-
ing n sito for tllé_-,_f.rair{igg_pollpg’a;.'; P_nmy sny that the matter is still under the:. .-
consideration of the Government of India, and meanwhile a training class has
“beeu opened at Sanawar,;and I aminformed that considerable difficulty has been
found in gotting.teachers to attend those schools. e
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“ The Hon'ble the Maharajn of Burdwan hns invited mo 1o {ake up tho
vory difficult question of the location of tho hostels in Caleuita. nn
afraid that this is n local matter about which I cannot nsefully sy
oanything here. As regards a techmological instituto, that also is n matter on
whioh no dafinito Ic;roposal-; aro hefore tho Govermmont of India. But in more
thau one way the Governinent of Indin have shown their intonso and carnest
desire to promote a technological institution. Tho Hon’ble Maharajo of Burd-
wan ended up his speech by appealing to Government fo opon up now avenuos
of cmployment in the public servico. My Lord, I do not think that this
would settlo the question of tho provision of employment for India. I think
we havo to look o othor sources of employment, and that industrial devclop-
ment, with its many-sided hranches, is to he in future the sourco of our grealest
hopes, 1 cannot do bettor than commend in this connection tho advico given
by the Hon'ble Mr. Mukerji in his presidontial addvess at the Industrinl Con-
ference at Allahabad, that Indian gentlemen with capital should comeo forward,
and invest their capital and take some risks for the good of their country.”

. The Hon'ble 81x Guy FLEETWoOoD WiLsoN : ““ My Lord, we have listened
to speeches to-day some of which were eloquent and all of which have been
interesting, but they number 26 I think therofore that I am justified in
asking Your Lordship to allow me to wind up tho debate subjeot to any
remarks Your Lordship may be pleased to address to Oounoil in conclusion,

I have to express my warmest thanks for the very kind reception which
my Budget has recoived not only in this Council, i);ut. I think I wmay say,
throughout the country. I should like to add that I have beon greatly touched
b{athe kindly porsonal reforences to myself which have been mado in this
Chamber.

“ T wish I could deal with all the speeches of Hon'hle AMembers as fully ag
they deserve, but time does not allow. I would, however, express my admiration
for Mr. Hnque'’s really eloquent speech as to the provision which we _have made
for the Coronation Durbar cxpenditure. I folt very confident when I put down
a large sum for that service that tho people of India, throngh their representa-
tives, would cordially approve of my action, and I am glad to find from the
}poechos whioh have been made to-day that my anticipation was fully justified.

should like also to compliment the Hon’ble Mr. Chitnavis on a speech which
was marked by sound commonsense and practical advice.

“ Coming now to the Provincial civilian representatives, I must confess to
a sense of some disappointment. The Provincial financial position has
admittedly been greatly improved under the new permanent settlemont which
has been rocast with overy desire to err on the sido of liberality as well s to
maintain equal treatment hetween Provinces, )

“ And yet, led by the Oliver Twist of Madras, tho Provincinl representa-
tives can do no better than ask for more, I do not propese to go into tho
the merits of their contentions becauss, in iy opinion, cvery point they have
raised can be and should have heen brought to the notice of Governmont hy
means of secretariat inter-communication’

“ I mako an exception in the caso of Mr. Quin,who, in the more reasonablo
part of his address, asks for information. ITe has told us that tho Government
of Bombay cannot consider {he settlements to bo truly permanent unloss the
are assured that T.ocal Governmonts will have powers of taxation, and wifi
also be allowed to borrow {hemselves and to have fuller control over the borrow-
ing of local bodies. On the first point, I can say nothing to-day, as the matter
is under the Socretary of Statc’s consideration. DBut Lorrowing powoera _do not
seem to me to be in any way an essential part of a schemo for regulating our
‘financial rolations with the Provinces: and I can hold out no hopo that the
power« of borrowing enjoyed cither by Local Govornments or by ocal hodies
are to be materially oxtended. . ‘

. “The Hon’ble Mr. Dadabhoy has dealt with the opium question with
hecoming reserve. Indced, I ijnink his only object in alluding 1o opium
(discussion in rogard to which I have already strongly deprecated) is to raise
the quostion of a grant from the TImperial Exchequer as n compensation o
Indin for a loss of tevenue [rom this source. I am afraid I cannot held out
any hope of compensation, but the very fact that Mr. Dadabhoy has alluded

L]
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to the question to-day in debate will no doubt hring the natter promincntly
to tho notice of the Homoe Government.

“T am not quite clear as to the purport of the remarks which have fallen
from the Hon’ble Mr. Dadabhoy about silver. Last year, when wo imposed the
tax. Mr. Dadabhoy foretold dire disaster, beeause thoprico of silver, would fall
and our China trade would bo ruined. 'We have now had the tax for a year and
neither of these conssquences has happened.  Silver is still above 2s. an  ounoce,
and the China trade has not been affectod. Yot the Hon'ble gentleman is
again full of gloomy prophecies : not on this occasion because wo have taxed
silvor, but besnuso a specwative syndicate have bought more silver than they
can hold (the description is his own, not mine) and there will be a slump
unless wo help them. This js surely a very remmlable proposition to put
beforo this' Council, and I must strongly chmcatc it. I must also deprocate
the exaggerated description which the Hon’ble gontleman has given of tho

roposition. There is certainly an unusually lnrge quantity of silver in stock
in India at tho present moment : but tho total import of the current year is by
no means the highest on record, and it has frequently been excceded in ycars
when the trade was healthy and normal, and not dislocated by imprudent
speculation '

“ Thereis one point in Mr. Dadabhoy’s speech to which I must draw
attention. Fe states thot Mr. Haldane has announced in Parliamont that the
Indian Army may have to -be roinforced. I do not know what authority be
has for making that statement. I, myself, have only scen astatement to the
effoct that Mr. Haldane does not anticipate the possibility of reducing the
British forces in India, which is a very difforent thing.

“ I am sure that my Hon’ble 1f'i:ien(l will not expect me to follow him
into the question of Protection versws Froe Trade. That is a subject which
could certainly not be dismissed in a few sentences, nor is this the moment. to
put up a largo discussion on so very important o question.

* Mr. Gokhale’s interesting speech on Federal Finance has been answered
fully, and I think conoclusively, by the Hon'ble Mr. Meston. '

“ As I said in my Findncial Btatement, there can be no question now of
departing from the well-established principle which governs tho relations be-
twoeen the Provinces and the Government of Indin in regard to LFinance.

“Had I had n {abule rass to deal with, it mig:ilt possibly have been
different. .

. % But even if, in the distant futuve, the relations were inverted and took
the form of what, for want of a better terin, I shall call a tribute system, the
present re-adjustment would have been an essential preliminary. .

“ Then, oven better than now, would be made manifest the super-excellent
iir(}rj.oa in this co;nnecﬁon which Mr. Meston has rondered to the TFinance of

14, i i : i
. “One point’" raised by the Hon'ble Sir Vithaldas has been dealt with by
Mr. Meston ; buid]-'. propose to deal with two other points which Mr. Meston

has left untouche i ; . . _ .

. “The Hon’ble Sié Vithaldas Thackerscy, in the course of his most interest-
ing remarks on ‘Qur clirtdncy sybtem, has reminded me that one of my distin
guished fore~ruh£1’crs*} Mr, Clinton;Dawkins, announced that a gold ming
would be opened iu'; Bombay. That was oxactly eleven yoars ago, and nothing
has been done inithe Ihatter since. ' .

“X acknowlcdgof the justice of my Hon'blo friend’s comments on this
curious episode, and I will tell him oxactly what happencd.

“In ;1899 :the Government of: India were invited, as the result of tho
recomwmendations of the Fowler Committeo, to make preparations for the coin-
age of gold in India.. A schemo was prepared for o go%d mint at Bombay ;
and, as Mr. Clin{on.Dq}ykinsisgidi in 1900, all that then remained to do was;to
satisfy  the Royal Mint about.the suitability of the premises and appliances af

_+Bombay. } This’ nnfortunately . n__iias mover done ; as a number of technigal
é(\tn_d, other difficulties ‘were ‘raised by tho Royal Mint, which ultimatoly ---
“Iworo ‘out): the: ';;hm:c@ 10f Liord? Curzon's Government. In tho interval t a’
“Kolar gold-mining companies had: mostly ontered into agrecinents for the sale of
their produce in Englasd; and the prospect of thoir bringing their gold to Lo
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rofined and coinod at Bombay—which was 1o ho tho pidce de résistance of our
gold mint— was thus d(‘furn'i. Tn tho circumstanees it was docided in 1002 to
drop the projoct and fo wait until u stronger domand for a local gold coinnge
should anse.

“1 am glad that the Hon’hle Membor has raised the quostion to-day, His
views on the importanco of a gold coinago in India must necessarily carry great
weight, and much has happened .sinco 1902 which justifies tho ro-opening of a
question so closely nssocintod with tho succoss of our gold standard, I shall
have l:)easurc in examining the subject ngain at nn oarly date, and I shall take
caro that the weighty oxpression of opinion which we lJ'um': heard from my
Hon'blo friend to-day is fully represented to the Homo Government

“ Another point on which I must confess to n strong personal interest has
been raised by the Hon'ble Bir Vithaldas. The great roform in our paper
currency which was initinted n year ago, when our fon-rupce and our fifly-
rupee notes wore made logal tender throughout tho wholo of Indin,—that reform
has answered all my expectations. It has greatly inoreased the popularity of our
note system ; it hna gone fur to removo a serious inconvenience to the travel-
ling publio; and it bas been curried through without any apprecinble strain on
our rescrves. But the roform was incomplete, My scheme contemplated the
ultiinate ‘ universalization ' of the 100-rupco note, if and when the first pnrt of
the experiment should prove itself a sucoess. Nor was evidenco wanting that a
strong public demand exists for a 100-rupee noto which should be free from the
irammels of our currency cireles, and should have the full privilege of being
legal tender all over India. It was mado perfectly olenr—even if any doubts
on tho point had remained—that the paper cwrrency of denominations up to
and including the 100-rupee note represents the dnil{ till-money, so to
speak, of the country; while the denominations above Rs. 100 ore
used in hoards or reserves or as stores of value, and do not chango hands
with an { real frequency. The dividing line therefore hetween universal notes
and cirole notes was manifestly to be drawn above, and not below, the 100-ru
note. In this way only oould the fpub]io convenience bo fully scrved, and the
popuwlarity of our paper currency fully stimulated.

“ These considerations have heen carefully weighed against ocertain
disadvantages—tangible disndvantages, but nof, I trust, insuperablo—which
attach to tho system of ‘ universal’ notes, As tho result I am glad to he in the
position to announce that we have decided to mako the 100-rupee notes universal
at once. A notification under section 2 of the Indian Papor Currency Act,
1910, will issue thia week, and steps will be taken promptly to design o
suitable form of all-India note to replace the old civcle notes mow in ecurrency.
It is & matter of no small gratification to me that a reform of this importance
has now been completed.

« It only romains for mo to congratulate Sir Vithaldas on a really valuable
contribution to the debato and to express my roncwed thanks to the Couneil
for tho np]I':rovnl with which my cfforts havo becn received and for the patient
hearing which Your Lordship and the Council have been pleased to oxtend

to me.’
His Excellenoy Tar PrRESIDENT : ** With the close of this discussion wo

come to a fitting termination of what lns been a busy and useful session.
The dehates on the Budgot, hoth al this stage and when the figures wero
under detailed scrutiny threo weeks ago, have leen prnctical and suggestive ;
and my Government are indebtid to a number of ITou'hle Members for advico
and criticism of much value, which, even where we cannot act upon them at
the moment, will receive owr careful consideration. Into the details of
the financial arrangements emhodicd in the Budget, it would be superfluous
for me to enter. I gather that they meet with the general approval of the
Oouncil ; and I can only add the hope that the commg year will fulfil our
expectations, that prosperity will grow, that there will bs o good monsvon and
that India will be spared” the too oft rccurring sadness of pestilenco and
famine.

¢ Iri their broad features our finances secem to me to roflest with much
fidelity the general condition of the country. Tho financial position, liko our

J
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olitical position, lias greatly improved since the gloomy days of 1008, Wo
-have obtained n breathing-space, which should enable us to look into the future
and propare ourselvos for what it may bring. 'That it will bring probloms of
mucfl complexity, no onc of us can doubt. The sacrifices, for oxample, which
we are mnEing t’crn- tho roformation of China will impose a heavy bucden on the
Indian Exchequer, and no small hardship upon man{ of our own people and
er difficulties ahiead of us,
the effoct of which it is less casy to ganuge. There are the very pressing claims
of education, of the public health, of medical relief, of industrial development,
and of many other social ncéds which must necessarily increase with the grow-
ing political sense of India, : All these will cast liabilities on the public purse,
impossible to estimate in adyauce; but certainly heavy and increasing. As in
the realm of politics, so also in our finances, I have every confidence that we
ghall solve the problems and purmount the difficulties that the future has in
store forus. But they warn us of the need for caution in our financial methods
and sobriety in our public expenditure.
.~ “In most of the recent criticisms on our financial position, I have heen
struck by a certain note of impatience. In the business world, our trade is
described as moving more slowly than it should, our industries as not expand-
ing rapidly enough, and our organisation of capital in India as needlessly
backward. In this Council the same note has been sounded. There soems to
be a feeling that we are old-fashioned in our idcas about debt, that we make
too much perhaps of our opium losses ; and we are urged to spend more rapidl
on education, to give more abundantly to the Provinces, and so forth. In all
this theroc is much with which I can sympathize. Impatience, when it
means 8 striving after the more speedy attainment of high ideals, is admirable.
But there is a form of impatience in nstional finance which has its dangers.
“For the progress of a country must rest on a solid basis of national credit ; and
we oould not do a greater digservice to the advance of Indias in education or
industry or social well-being.than by doing anything which would weaken our
oredit or shake public confldence in our financial methods or embarrnss our
solvency in the future. j
- From this point.of view I think that our financial conservatism is full
justified. I do not thihk it is overdone, or that any one can accuse us of sta.u(g
ing still.  Our normal revenues are steadily growing ; our exchange is stable ;
our operations on ‘the money market have been successful ; and we have given,
in our grants of nearly, one million sterling for education and sanitation, a more
imposing contribution to those services than in any previous year of our
history. Turn to our ¢gommerce and it tells the same tale ; for the value of
our external trade in}the ourrent ycar is mow approaching £876 millions
sterling—by far the highest figure on record. Our position on all sides is
thus one of much strength. ; .
t «Jt is no tinfe, hbwever, for indiscriminate optimism. Apart from the

. special financial probléms to which I have referred, apart also from the vary-

ing fortunes! of: the séasons on! which our prosperity so largely depends, we see
alliround ua‘_?qnm’atnk%g_l_a signs of the economic changes whicll:..i now have
Indis in their grip.’ To:some of these signs the Hon'ble the Finarnce Member
has alluded—the ‘growing. employmept of gold, tho release of hoarded rupees,’
the enlarged use’of our Ea er cirrency. Others aro visible in the growth of
joint-stock banking, and the rapid spread of co-operative credit societies. We

ave entered upon a period of;economic unrest and transition; and if our
Indian findnce is to come’ through'in safoty, our watoh-words must be caution
and economy.” Caution we have shown, and I trust we shall continue to show..
Economy is'cver present: to. my ‘mind; and I cordially endorse the under-’
taking that has been given by my: Government to oxamine the whole question’
~of our:departmental expenditure both civil and military, with a view to'
restraining its growth'as: well: as'jto ;actual reductions wherever practicable.:
Retrenchment 18 not always an agréeeable task, and it is difficult to recoucile!

-_vith some of ‘our ideals 6f administration. But in the prosent cirowmstances’

: “ofiIndia, public cconomy*|is. thetclearest of necessities; and I am confident

thht its fruits will justify the sacrificos that it may entail.
Sy L ' N T i i
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“On this subjoct I have only a few more words to say. They rolate to the .
permancut financial settlements which, with the approval of His Majosty’s
Government, wo have now concluded with the Provinees. That measuro ling
attracted o certain amount of natural and very temperato criticism, although
I gother that most of tho Provinces recogniso the substantial Jiborality which
animated it. I wish, however, to put tho matter to the Conncil in the light of
what I bave just beon saying. If caution and cconomy are neocessary in
Imperial finance, they arc equally imperntive in the managoment of that

rtion of the public funds which is under Provincial control. But how tho

"rovinees are o help us effeotively in the caroful administration of our finances,
I cannot sec unless their share of responsibility is definitely and permancntly
fixed. I regret that somo of the Provinces should find the arrangemont less
favourable to them than they had ]m{)ed. I doubt if completc equality of
treatment would cver be attainablo, and I can only givo the nssurance that my
Government has done its best to remove all substantial grievances. Besides,
being an essential step towards the groater stability of Indian finance, tl.e

rmanent settlements confer a largo measure of true docentralization; and I
})eecl suwre that I may now call on the Provinces, asour partners in the work
of good governmont, to co-operate with us in that economy without which true
efficiency is impossible.

/7 “ Although it cannot be said that the matter to which I now wish to
refer is dependent on the Budset at present under discussion, I would like
to touch on tho subject of the accommodation provided for the Supreme
Legislative Council, upon which a question was put somo time ago by an
Hon’ble Membor,

w0 It has always appeared to mo that the accommodation provided for this
Council is entirely inadequate and should be on & much more important and
dignified scale. 1 sympathizo entirely with the desire of the Hon'blo Mr. Binha
that a properl aqmpped Library attached to the Council Chamber should be
furnished toE n'ble Members, where they could have nccess to books of
reference and other books of utility in debate. There should also be Committeo
rooms where groups could meet and confer with each other, which would
be very difficult to do here. Further, it scems to me utterly impracticable and
absurd that during the session of the Council the work of the Government
of India should be practically at a standstill and paralysed by the fact that
the Beoretaries of govarnment have to be present in Council even when the
affairs of their own Department are not under discussion. This defect could
casily be remedied if in another Qouncil building each Secretary wore provided
with s small room where he could, when not required in the Council mber,
continue to transact the husiness of his Department and yet be available
at a moment's notice for his duty as Momber of the Legislative Oouneil. I
do not dilate upon the discomfort of this Council Chamber, especially durin
some days of this month when the tomperature was exceptionally high. I thin
we have all borne our burden nnc{ the heat of the day with fortitude and
resignation, but I do not know whether these will be constant qualities in the
future. I greatly regrct that the limitations of Government House prevent
mie from ogering better accommodation to the Council ; hut although: Govern-
ment House is & very fine and stately building, I bad, during the visit of the
German Crown Prince, to lodge many of his suite in tents, and when Their
Majesties do me the honour ogcoming fo Government ITouse next winter, T
shall have to put the overflow under eanvas in the garden and possibly on the
Maidan. I think therefore that Members of Council should consider whether
the timo has not arrived to discuss the question of finding a suitable site and of
building a new Council Hall moro in accordance with the nceds and dignity
of the Supreme Legislative Council. ‘l'o do so would of course cost monay, and
it is with some hesitation that I make this suggestion with tho watehful
eyeof the Cerborus of the Finance Department upon me aud with tho pre.
diction ringiug in my ears of a shrinking revenue in tho future. T feel,
-howerer, thatit is not merely a question of comfort, but of afliciancy that w af
stake, and if such views as T have just outlined mect with tho n.Fprm'n! of
Hon'ble  Members, 1 hope that at the next mesting of Couneil they will
favour the Government and Council with an expression of their opinions. In
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the meantime I hope that it is not necessary for me to say that so Jong as
I live in Government House, I shall always esteom it a great honour for my
Legislative Council to meet under my roof. _/ .
¢ There is one othor subject upon which I should likoto say a few words
hefore Hon'ble Membeors leave Caloutta, Tho King-Emperor proposcs, as you
are all nware, to hold & great Durbar at Delhi in - December mext, and it has
been a great pleasure to listen to the words said hero by Hon'ble Members”
to-day and to record the wave, I might say tho tidal wave, of enthusinsm: that has
swept the country from end to end on the reecipt of the nows in India. Ican
ricture to myselt the striking warmih and covdiality of the reception that the
{ing-Emperor and the Quoen will receive from all elasses on their arvivalin this
" country, and I may add that it is the dosire of our King-Emporor tosee as many
as possible of His Majesty’s! Indian subjeots. With this object in view arrange-
monts are being made at Dalhi, so that opportunitics may be givon to all to see
Their Majestics.. It will, I think, be no indiscretion on my part to state that
according to present arrangements Their Majesties hope to arrive at Bombay
on the 2nd December, and in Delhi on the 7th December, when the State Entry
will be made. Owing to the lack of space at tho Lailway Station, thoso taking
part in the reception thero will necessarily be few in number ; but it is propose
that Their Majesties shall be received by the Representatives of British India
at a position to he solected on the Ridge of Delhi where ample space will be
secured. I am leaving to-morrow night for Delhi on purpose to superviso these
arrangemonts and to select a suitable spot. The date of the actual Durbar
has been fixed for the 12th, and every preparation is heing made for a
Coronation cercmony worthy of our King-Emperor and in accordance with the
dignity of tho Bovereign .of this great Empire. I may mention that I am
endeavouring to arrange that the actual crowning ceremony may be witnessed
by about 100,000 of our fellow -subjects, of whom the wvast majority will be
Indians. Amongst other incidents of interest that will take place will be a
review of troops, a reception by His Majesty of Indian officers of British
Indian regiments, and a féte for the pcople, who will also be given the
opportunity of seeing their: Emperor and King. I am in hopo that Their
ajesties will arrive'in Oalcutta before the New Year—on the 30th December.
“ I have ventured to detain you longer than I intended as I ‘wish to take
Hon'ble Members of my Oouheil into my confidence and to give you some idea
of tho preparations now being made to afford Their Majesties a fitling welcome
-on ‘the great and auspicious.occasion that is before us. S _
T should like to add one word of thanks to the Hon'ble Mr. Dadabhoy
for his sympathetic reference to the accident and illness of Lord Crewes. From
information I hdve réceived Lis illness was a case of overwork duoc to the
conscientious manner. in which he threw himsclf into the work of the India
Office, of whichino detail was too trivial to engage his serious attention. I
share the hopes of thé Hon’bld Momber and of all horo that this distinguished
and liberal-minded statesman, who is onc of my best and’ oldest friends, may
soon be restored to health :amd.-.;fo his duties at the India Offico. .
. “In conclugion, I tnank you oll for your valuable co-operation in the
legislative work of thissession; and I now declare the Council adjourned sine
{ ] .

d‘e-” 1 i .
B J. M. MACPHERSON,
Seerelary to the Government of India,
. Legislative Depariment.
CALCUTTA ;.

The 7th April 1911.





